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LOK SABHA

Wednesday, August 14, 1968/Sravana
23, 1890 (SAKA)

The Lok Sabha met at Eleven of the
clock.

[MR. SPEAKER IN THE CHAIR]
ORAL ANSWERS TO QUESTIONS

ANNUAL PLAN OuTtLAY For
KEeraLA For 1968-69

SHRI P. C. ADICHAN :
SHRI E. K. NAYANAR :

Will the PRIME MINISTER be pleased
to state :

(a) whether it is a fact that the Planning
Commission has cut Kerala Government’s
annual plan outlay for 1968-69 by about Rs.
5 ‘90 crores, allowing only Rs. 44 -27 crores
against the proposed outlay of Rs. 5017
crores ;

(b) if so, the sector-wise reduction made
by the Commission in th outlay ;

(c) the reasons for the reductions made ;
and

(d) the Kerala Government’s
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : (a) After discus-
sion with the Chief Minister the size of
the State Plan was fixed at Rs. 44 -27 crores.
It was pointed out that if the State Govern-
ment was able to mobilise additional resour-
ces -beyond the figure indicated to them,
the question of increasing the size of the
State Plan could be considered in the light
of the resources position disclosed by the
State Budget.

*481.

reaction

(b) Agricultural Programmes Rs. 81 lakhs

Cooperation & C.D. Rs. 83 lakhs

Irrigation & Power Rs. 108 lakhs
Industry & Mining Rs. 34 lakhs

Transport & communi-

cations Rs. 83 lakhs

Social Services Rs. 190 lakhs
Miscellaneous Rs. 11 lakhs

of financial

(c) Mainly, constraint
resources.

(d) It is presumed that the State Govern-
ment have accepted the advice of the

Commission.
SHRI P. C. ADICHAN : May I know

from the Government whether the back-
wardness of industry does not warrant a

.higher investment in the State sector and

whether the food scarcity does not require
greater investment in the agricultural sector ?

SHRI B. R. BHAGAT : All these factors
are taken into consideratioz and central
assistance is provided after taking them
into consideration.

SHRI P. C. ADICHAN : May I know
whether deep sea fishing does not require a
greater spending in fishing industry ?

SHRI B. R. BHAGAT : Deep sea fishing
is also included in the list of the projects.
in the State Government’s programme.

SHRI E. K. NAYANAR : The hon.
Minister said that the State has already
accepted this cut of nearly Rs. 90 lakhs,
But during the last three plan periods, about.
Rs. 2,852 crores have been invested in the
public sector. Out of this, only Rs. 2719,
crores have been invested in Kerala. Accord-
ing to the population basis, Kerala should
have got an investment of Rs. 101-07
crores. If Rs. 25 crores more are spent in.
Kerala in Kuttanad, Trichur and Malabar.
area, we can change 2 lakh acres of land
from single to double crops and produce
more food. Evervbody knows that due.to
floods, Kerala has lost about Rs. 16 crores.
There is also sea erosion and denial of
food subsidy to Kerala. In all these matters,
Kerala is discriminated against by the
Centre. In the industrial sector also it is
discriminated against. Every year there are
patural calamities like sca erosion. The
Kerala Government’s irrigation department
has appealed: to the Central Government
for Rs. 3 crores more to develop the irri-
gation schemes of Kallada, Pazhashi, Kutti-
yadi and Thannirmukkam, so that we can
produce more food in Kerala. May I know
whether the Central Government will consider
all these things and end the discrimination
against Kerala and also....
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MR. SPEAKER : Order, order. It must
end somewhere. Will the Government
end the discrimination ?

SHRI B. R. BHAGAT : The question
of discrimination towards Kerala or any
other Government does not arise. It is
not borne out by any facts. In regard to
central projects, central assistance given to
States, question of food supply, etc., if
you look into it dispassionatcly and objec-
tively, you will find that the question of
discrimination does not arise. It is made
out by the hon. members and some of his

friends more for a temporary political ad-

vantage. .(Interruptions).

SHRI E. K. NAYANAR :
telling lies to Parliament.
for themselves.

You are
The facts speak

SHRI B. R. BHAGAT : The facts speak
very loudly and I am going to give the
facts. Take central projects. We have a
number of central projects in Kerala like
the Rare Earth Factory, FACT third and
fourth stage expansion, Machine Tool fac-
tory, Cochin Refinery, Cochin Shipyard,
Cochin Fertilisers and so on. When the
Cochin Fertiliser project is fully com-
pleted, it will add to the investment. What-
ever project can be located in Kerala, cer-
tainly it will be located. But all these
contral projects, whether it is steel or any
other heavy industry, they cannot be located
except on techno-economic considerations.
If the hon. member wants to compare a
particular project located in Bihar or Orissa
costing Rs. 400 or 500 crores and wants
compensation to be given to Kerala because
such a thing cannot be located in Kerala,
that is not the consideration. As I said,
projects are located on techno-economic
considerations. So far as the fourth plan
is concerned, I am certainly one with the
hon. member that whatever is the legitimate
claim of Kerala abcut locaticn of projects
that must be and shall be gone into.

Take Central assistance. Central assis-
tance is an instrument by which the Centre
tries to correct the imbalance as a result
of particular conditicns in any State. If

you take this into consideration, in Kerala |

the per capita central assistance (1968-69)
comes to Rs. 16, which is in the higher
bracket. Only in the case of Nagaland or
Kashmir or Assam or Rajasthan, it is
higher for special reasons. If you take any
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other State like Mysore, Andhra or UP «r
Bibar, the per capita central assistance is
lower than in Kerala.

SHRI E. K. NAYANAR : No, Sir.

SHRI B. R. BHAGAT: Yes; it is a faci.
There is no use shouting that there is dis-
crimnation. These facts have to be gonc
into. The same thing applies to the quex-
tion of food supply also. I do not want to
go into any details. There is not a singlc
item in regard to which the Kerala Members
can prove with facts and figures that ary
discrimination is there. (Interruptions).

SHRI LOBO PRABHU : Sir, since this
country has the misfortune or the good
fortune of having a Communist Govern-
ment in one of its States and since thc
Communists believe in the dictum “‘to each
according to his needs and from each
according to his means”, may I enquirc
from the Minister whether this Communist
Government has satisfied the needs of the
people better in their Plan and whether
it is more important because they con
set an example—they have got more froem
the means of the people than other govern-
ments in other States (Interruptions) ?

MR. SPEAKER : Let us go to the
next question—Shri Ramavatar Shastri—

SHRI LOBO PRABHU :
no reply to my question ?

MR. SPEAKER :
next question.

Sir, is there

1 have called the

HATPH AW LEIX A WA
adt ¥ faeg wFEAE

%482 S TRMEATT WEAl: FA7
o S gaRw FA qg qqW AT
T FG fF .
(%) #av ag &= & f& ave 2w
m%mmﬁ*mﬂ IFATH
Ty gHTETR qat A afaFei & fazg
FEAE F} Y ;

(@) afz g @ SaF AW AAE ;

(7) 3 wWER @ F AW A
£ for 97 aeTe A fastmam 3T &=
el §;
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(%) ¥ar ag @ 99 ¢ {5 avwarfas
AAAE G qTE GHIARK q@l 9T
afasrel &1 gt 7 “qrFarsa <, (weY
Wl’ “ﬁ m m"m llw.!ﬁ”
F wifaw 73 fFar @ & A

(%) qfz &, a7 3@ AT /A
Fav gfafwar 37?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY ): (a) to (c). The Government
of Andhra Pradesh have stopped advertise-
ments to 19 newspapers on scme of the
grounds, viz., departing from the healthy
norms and cthical standards, freely indulging
in ‘character assassination® indulging in
cheap, malafide, distorted versions of news
and views deliberately intended or otherwise
to distarb public tranquillity, promote
communal animosity, encourage partisan
friction, foment disregard fdr the established
regime by law and incite violence and thus
aggravate disruption of communal har-
mony etc. The names of the newspapers
are given in the statement laid on the Table
of the House. (Placed in Library. See No.
LT-1743/68.)

(d) and (e). It is true that, Organiser,
‘Mother India’ and ‘Nav Bharat Times® have
not been included in the list. *Jagriti’, how-
cver, is included in the list. It is the discre-
tion of the State Government to choose
suitable organs for Government advertise-
ments.

St THEATC W ag S aga
TEEAY | AW AT FOHICH Aweer
9T Fhw gl 41 | IF AT W@
F @R 7 awar 91 fF W F A=
ATHETAFAT FT AL FA I, TG
far a5 FE7 T * faares FrEaTg
Y ATTAY AN TR A &7 9979 foear
gy Afew aFEw ¥ /19 FE
qgar § 5 it aF 3w fewmr F a1
FE F39 FQTt g€ A A Av G
TS ATHTT GT T F 7 FHr TH
AR SE A I WA & AH
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! 9T A9 F v AWA §, FAT
FT UF JEAX §, 3F ¥ a9 @AW &,
ferdt a1 0w  wrafew @ “Rfawa”
AT TN F M @A E 1 § AT
FENEIFAT &1 ST F@ T 90
T g1 A Al o wga ¥ smax
2 F IR § A qUNIFAFAT T ¥
FX T § A FTOHR WART & 417 WY
FG &, Iy “amiARAT’ 2, “giwwg”
a....

=t gEw 97 oWy :

g1

St TRTEATT e ;AT Sfear’
g s FT ‘g9’ ¥ 3EF AW W
N A A §1 T @ AW @R
F @ gd ) wfE T ww @mE R
g S wigaT g fF oA e a
W AR F FEad A g amd
St feaua apvafaEaT #T ¥ 8T
8 &

T qg Wt FAAT wgar g e AT
oy A gt F0E R A I@ g K
feq o s & T § aur I
Q@ FT § A T fer e §
G B § |

ufa alz.‘,n

~

=it gew w7 FoAW : WD qui
#; ft 3§ 7 Faq)

FAAT AqT AETWO Hat (S o ¥o
wig) : 7% wE A 2w ¥ A F
qafFsR IR IINE F X e
Fr@ETE A &) Rt aF TENRE ATE
gfear #1 @ §, SEF X F @y
oHT FA 5T 1§ ANTHY AT o
& &1 43 qaman & fr 9 wgae GaT
& I ow weafegde W 3 &
A g 0F 3 fem F ag T A 3
ATHT FY FgE I @T IQ
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og S FTETE & Ig 18 I0A FT A
af 1 o s fafeees & FTRE
gs ag 7% # gf ) R S W 7
Fhg gi ag W @F a1 gE

it THEAR WE A aE
N “4Rme” § ux @ar faEe @
“Incitement to Communal Hatred—Action
Against Papers” 3@ TiSF *F =l
g X & f& 9T q “adara?’
“garg”, ‘v gfemr”, ‘sw TR’
¥ faas F1% Fwa WO
T 4g @EC W F A A SN
agar § & 5 999 ¥ faars aar
FAR &1 T § T I @ FEE
FEFTER AR FTT @Y

ot W fagrt ol @ S
T &7

ot TETEAR mE 5 awg &6
FATE TR E T T 0 WE |
e gfem” FTaRT FTEW A 7
21 @F N udex § N a9 T w@w
% qgf o fio § | W F@AR F
TEHT § 98 919 Ty 0% & fF awi
S AEAATT I@F § 12. 79THE FART
R, T GEWA T A, qE A,
aEE ST gER ag W Fg AT & fv
Aepafcn gaR FERIAT 7 TG § |
Ig AEE ST FTWER § HT AAGAET Y
g 7 ¥ fod € dagafcn @ aw
arf w€ 1 & ST A g f oaar
T TTH GIHICFT LA 19T § a7 TGH
T A AT § AT I TEEHT F qIR
# A Grw AR § 57 A Al F aR A
qeHTT Y Afafwr qar g ?

&t ®o ®o WE : AT T 1
ag qar g S1fgd fF A F W 39
NI | T HIC T A9 & A
g1 [t ofegex & aR § Fgw
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s fag o Ifaa =@ &, AT fag @
I 78 & 1 Afew oy IR & A
T g Io@ & |

it TRTAATT wrew: : A arRE
F IR A G FE L P AR T AT
F% 7 ¥

o' &o o wlw : T’ AR qfge’
& ¥ ¥ Q¥ anfeww w3 & fr oY
JrEvFTAad & S o 41 aorg ¥ ST
faars waaw fagr o ?

SHRI K. K. SHAH : Link and Patriot
:have been removed now by the Andhra
Pradesh Government from that list.

= e fagrdt avoaat 2 siw A
TR 4 39 W) fgaw #@ & fag It
fagas dw fear & SawT aas fa<e
W ]| T IF F gEAT AT W
FI G F1 g9 37 F 9w fagas
1 sifaw €9 37 F wgd 98 @I AT
&Y 3% & faar fafrmg 3 arfs i o
FERIfARAT & IHAT FT A0 § I
9T HaWE A g1 7 49 & Ay faumw
N W w9 frar TAr § 9O

39 TR ®T S @xfEg R e o

IR T F grg fauie fafrwg 5@ &
1% guaW Afa Fg o o/ ?

ﬂ'\‘ ‘\o ﬂ‘o I‘l'l! HE T ﬁﬁl’ Exr
faoe FAA § 31 fovse FA A &=
R T o @ A S A g
T g A W EE A e g
¢ f5 daT Waw qree gae H] A
ST NeT %% & R IW FaHF
I Y Afgq 1 AT AR W AR A
Q& 99 4T, At ag AR feFAT ufw-
Fa TG @A
"SHRI K. SURYANARAYANA : May I
know whether any other State Govern-
ment has taken any action similar to this
against other newspapers ; if so, what is

the Government of India’s reaction to that
expressed so far ?
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SHRI K. K. SHAH : This is a very
wide question. We have been receiving com-
plaints from many newspapers all over the
country that some States have taken action
and stopped their advertisements. It will
be very difficult for me to collect all that
information.

& T FAOW : WA AGET F
Famn & fF sy @ | fow, dfoe
FX wrew vt o3 A wr-wfaees
arfag & fear & | 399 q@r 99 QAT
2 & sre g 7 S gat 9 gfaew
T FTAGT T FH AT 471 A+
FER WA g o v 9@ R
T FEA F AR A G R
FAfRERE FIT FT ATGHIL A7 A
21 I@ F qarla® Ig a7 W sqETWT
FE AT @ & 5 s 7 F15 ot T
B ¥ g et seq-wraq e ¥
I¥ AT FOAT AMEY, IR FWT
T F BOAT AT § Hell AGIRA &
ggamm AT E R o\ oW oW
fadas 1 3 QA waead wfage
faare: 7g § X T I
ATY TTHTT F1 Jg gog 0 F 39
fem & srafasee ara #1959 fagas
¥ qewTd g faar W

SHRI K. K. SHAH : We have drawn
attention of the Andhra Government to
‘the differencc with the Punjab Special Powers
Act of 1956 which was discussed in the
Chief Ministers’ Conference and which was,
by and large, accepted as the model. There-
fore we have pointed out that the power
of a police officer to enter and search the

premises, the power of seizur¢ and a
number of other things..(Interruptior.)

SHRI GEORGE FERNANDES : Cen-
sorship.

SHRIK.K.SHAH : There is censorship
in the Punjab Special Powers Act.

W S GTAEE ;g W A 2

T WAl AT AT FT qEYR ¢

¥ 7

SRAVANA 23, 1890 -(SAKA)
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ﬂ?%o'*o‘m’g: qAAT dEET X
7q gt ara A AT g A faFr
FTRE TaswmifFaacms
e e T gt smam oz
79z fear f& aq o a5 o7 9«
R zE & qArfas & FEar #% 0
AT 9 F FAAT G F §, I9 A
TIE g A g AT 3| TAHE A%
Zfeam agr ax uF qar faw ar @ 2
ZrfAFd a3 § fog &1 s-F=fag
FE AT, T ATAG, ST F AL E,
2t fafreex Amge ofted § far 9
gt agi g a1 WA d 1 gw
ft 7T faren mar €, a7 3w gew
F | AT | g9 I9 faA & FE
IEW agl W, FWitF 97 gEaIe
Frwee foaee 9 &1

SHRI ANANTRAO PATIL: May I
know from the hon. Minister whether the
Central Government is contemplating to
bring forward a Bill in this House to havc a
Central Act instead of having diffcrent Acts
in diffcrent States ; if so, when ? Secondly
what are the reasons for continuing the
advertisementsto various newspapers belong-
ing to the Narakesari Prakashan, Nagpur ?

MR. SPEAKER : H: is asking about
Nagpur. You can answer the first part.

SHRI K. K. SHAH : About the first
part, it is likely to be introduced.

SHRI S. M. BANERJEE : Now that
the Andhra Government has withdrawn the
ban on Link, Patriot and Andhra Jyoti, 1
would like to know whether this ban was
only duc to the fact that they published
certain articles condemning the ncfarious
action of Shri Thimma Reddy and his
associates in harassing the Harijans ; if so,
whether the Andhra Government has been
instructed by the Centre, because it is a
counterpart of the Congress Government
here—if there was an Opposition Govern-
ment there they would have taken them
to task but because it is a Congress Govern-
ment they are not taking them to task—to
use their commonsctise in checking the free-
dom of the press.
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SHRI K. K. SHAH: The allcgation
that because it is a Congress Government
there and therefore the Congress Govern-
ment here is not taking action, is entirely
wrong. The States are within their powers
in this case. Whenever the Central Govern-
ment can exercise a little influence, it has
been doing so but it cannot go beyond the
powers which are given to it.

SHRI S. M. BANERJEE : They have
banned 19 papers. Out of them, they have
withdrawn ban on 3 papers now. I do not
know whether due to pressure or persuasion
or cooperation of the hon. Minister they
have withdrawn ban on those 3 papers.
May I know whether they will use com-
monsense in checking the freedom of the
press.

SHR1 K. K. SHAH : I hope my hon.
fricnd is not the only custodian of comm-
on sense in this world. I hope he will allow
others to be the custodian of common-
sense.*© The Chief Minister of Andhra
has said on the flocr of the House that
within 3 months such cases to which their
attention would be drawn would be re-
viewed. It is in the light of this revision
that this action has been taken. That
shows their mind is open and they are pre-
pared to listen.

SHRI S. M. BANERJEE : On a point
of personal explapation. I never claim
monepoly of commonsense. But when com-
monsense was being distributed, the hon.
Minister was standing at the last.

SHRI VIKRAM CHAND MAHAJAN :
In view of the arbitrary use of power by
the States, will the hon. Minister be willing
to appoint a Parli y Commi
which can look into the complaints of various
newspapers as to their being victimise and,
secondly, will he consider whether a high-
powered committee of retired Judges be
appointed which can decide whether papers
should be banned or not ?

SHRI K. K. SHAH : This is in the
Concurrent List. As soon as the Parlia-
ment passes the Bill, as I have said, it will
come into force.

st FwTe T At a9 Tty
wwar of@g 7 ag w9 I o fF
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A @A qENTAE a9 A< fagw
931 79 §, 39 F 77 I T fase
W FEAT FINF FT FET T 77
fed s, 9w ¥wg ag q@E fear war
ot fF S sEER FEAT FEa
IN F A A T I, Ia9 S
% favg g THAR & IET Flgw
WA 19 W@ @ § 597
TE THETN WY, A FARRE FT OF
TAgR AuT § R fow #°7 gT @ s=er
fafer s ufefaranfe & g mfcfas
frerar § 1 Y SR Sw A A fad
TF qq o Al F A F ¥ &7
arar § 6 ag o areT arafes @0
fame siT fw & & FT v, gw A7
oo A9 I g1 F 92 W ¢ af
/IR & g A gg faF 7 ™,
A A N FEAR FER F faaw 36
faa, 39 srEaT F fasmea s FmsT
T T I FE FT FfgFC T
F A @1 F Fg AT e
i oY gaTa T v afewg 7 faan
T 9T, T JFY GGEE A SH &
faos FHat agt 2 S am
FT AT A W AR T IE I 230
s fear 32

ﬂ’\%030m3:n3ﬂﬁ3r@ﬂuﬁ’(
7 dwad gA&ama sifew @Y Ak
¥ g 18 AFAA, 1968 F F L)
e ¢ FrrmgmafEaea
Fq IO & I8 FC AT I F
faem® sqTw @ifad I, a9 <8§F
faors FWA FE Sfkd oY A
TR A[M, 9 § gW a« fAw FT T
B AT T, IW FATMAT § T
qEY WY ST

st fara Aomer ;o ITE N3W A
Ffeat a2 o g g, for sraad
T g7 ¥4} fF, 9w At W@ &9
forar v gy ag WY avewfawaT § 7
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=it Fo Ho g : AW fafmex 7
Ju Rede 7 faw anwafosar s
Ik T e 81 SR @R
T W fad §7?

Y g¥o THo WMWY : KaT AFRA A
ST AEE aTE gEEa & gfed
N AT IgERA S AT A
¥ qg wWAT TR g R w9
AFH gEEA ¥ ag WY Sl & g
FRm o sam g @ § 3
i wqwfaee &7 @ 98 ¥ @17 o=t
IR T I F faar ¢ 3T FFIR
ATHT 9@ F AR { A F13 HAWA FT
W} AR FAT WA A T &
F o az arg gd S W A
I A W e faar @ ? IW AR
¥ wifs T F T BT —

“if s0, the reaction of the Government
thercto.”

A g T HIeATE A A & wWiE A
Fg7 & ag &7 &% a2 _fFA qg &
T ATE FF 7 F AT A &7 AL
At s45 fre g A AT s o
i frar & g A7 A FT FY X
T AT FT IH F F FE Al B q ]
Wifrm g MU ST F Ay AT
T FT @ E w ¥ g
&1 ww fagr v ?

’fl’%o%‘ol‘l‘lz: ﬁ%iwmm%
oF & FT07 A faar &, x| Ay wRe
feg €1 = & ¥ 9w I1% 3N AT w
81 T 37 TET FI R TR FEA &
WARAFFg7 s s fogn
A oA aF M A [RwT AEW,
I A qETq JE FF Jq w4 fw
T S FTAE W AT WY R AT AL
AT TW IT FT FHATET &Y @ &

SHRI DINKAR DESAI : May I know
whether there is a Press Advisory Council

in Andhra Pradesh and whether there are
such Councils in other States also ? If there

SRAVANA 23, 1890 (SAKA)
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are no such Press Advisory Councils, will
the hon. Minister bring forward a Cemtral
legislation providing that there must be
such Press Advisory Council in every State
as well as at the Centre and no action
should be taken against any Prezs unless
the matter is brought before the Press
Advisory Council for their opinion ?

SHRIK.K. SHAH : At present there is
no such arrangement, but scmething is being
considered.

SHRI S. M. BANERJEE : Something
is better than nothing.

SHRI TENNETI VISWANATHAM :
The Minister was pleased to say that the
Andhra Government review every two
months or every three months. The present
exclusion of about five papers. .(Iaterrap-
tions) More than five papers bave been
excluded. The answer is not ccmplete.
What I want to know is whether the ex-
clusion was as a result of this inquiry or
whether it was merely a further reflection
that things should be done a little more
sensibly.

SHRI K. K. SHAH: On 15th July,
1968, the Chief Mini made a
_on the flocr of the House and said that,
on representation, an inquiry was being
made, and as a result of that inquiry,
these F wpers have been excluded.

FourTH PLAN ALLocaTioN® Fom
ORrmssa

_ 483. SHRI CHINTAMANI PANI-
GRAHI : Will the PRIME MINISTER be
pleased to state :

(a) whether the Fourth Plan allocations
tor Orissa were discussed with the State
Government ; )

(b) if so, the details of the Fourth Plan

programmes which the Orissa Government
have submitted to the Planning Commission

“and the Central Government ;

(c) the plan outlay indicated thereim ;

(d) the resources proposed to be raised
by the State ; and

(e) whether tentative plan outlays for
Orissa have been decided ?
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“THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRIT B. R. BHAGAT): (a) No Sir.

+(b) The draft Fourth Plan proposals are
still awaited from the State Government.

(c) to (e). Do not arise at this stage.

SHRI CHINTAMANI PANIGRAHI :
Since 1964, the question of Talcher industrial
complex is pending with the Government
of India ¢ven after the clearances from the
Planning Ccmmission and the other Minis-
tries concerned. Talcher possesses the
largest amount of finest coal deposits which
will help the growth of this industrial ccm-
plex which in turn will help the entire
region. May I know why is it that since
1964 this prcject, which got the clearance
from the Planning Commission and the
other Ministries concerned, after so much
of investigation, is still being delaved and
whether this is going to get the first priority
when the Fourth Plan projzcts are finalised ?

Secondly,after this Cuttack-Paradeep rail
lirlkk, if Talcher-Bimalgarh rail link comes
up, these deposits of iron amounting to
2,000 million tonnes will find its way for
export through Paradecp annually at the
tate of 11 million tonnes annually and at
the cheapcst rates.

MR. SPEAKER: Now come to the
question. The whole resources «f Orissa
are being surveyed.

SHRI CHINTAMANI PANIGRAHI:
I have not taken much time (Jnterruptions)
1 would like to know from the hon. Minister.
when ‘it is ‘the  accepied policy cf the Go-
' vernment to remove regional imbalance,
whether Talcher-Bimalgarh rair link and
Talcher industrial complex will get the prio-
Tity while finalising the Fourth Plan pro-
jects of Orissa.

SHRI B. R. BHAGAT : 1 appreciaic
the anxiety of the hon. Member about
these importaht projects which will certainly
-go to augment the resources of Orissa. But
thesc things are precisely the matters that
will be decided when the Fourth Plan is
prepared, and we arc awaiting the pro-
posals frem the State Government'and they
will be taken up in due course according
to the programme. At this moment |
cannot say anything about what will happen
because the proposals are yet to ccme and
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then they have to be examined in consulta-
tion with the Orissa Government and
then a decision taken, and then the Plan-
ning Commission has \o decide and the
National Development Council has to agree.
It has to go through all thesc stages.

SHRI SURENDRANATH DWIVEDY :
So far as the Talchar industrial complex is
concerned, all these stages have becn
completed, such as its feasibility etc.

SHRI CHINTAMANI PANIGRAHI :
May I know whether the hon. Minister is
aware that it was one of the conditions
between the Government of India and the
State Government of Orissa that when the
Paradip port would be handed over to the
Government of India, the Government of

“India would ccmplete all stages of the Para-

dip port as soon as they took it over, and
if so, whether the construction of a gencral
cargo berth at Paradip which was a ‘must’
when the transfer took place, and if so,
why our Government after making all the
enquiries are delaying this matter ? May 1
also know whether Government while consi-
dering the Fourth Plan will give priority
to irrigation projects in Orissa in vicw of
the’ fact that only 10 per cent of the lacds
in Orissa get irrigation whereas the all-
India average is 22 per cent ? May I know
whether the major irrigation projects 1ik ¢
the'Manibhadra prcject which got clearance
in 1964 when Mr. Khosla was therc w:ll
get priority now ?

SHRI B. R. BHAGAT : It is true thut
at the time of the taking over of the Paradip
port, the Government of India made
certain commitments, and they will certainly
be honoured. As regards the irrigaticn
prcjects etc., the hon. Member referred to

‘a certain projcct and asked whether it would

be taken up. We have to cxamine.

SHRI CHINTAMANI PAN_]GRAHI :
It was an old one, and it had been cleared
when Mr. Khosla was there.

SHRI B. R. BHAGAT : If that project
is not included in the Fourth Plan, certainly
it will be considered when the Fourth
Plan is prepared.

SHRI SURENDRANATH DWIVEDY :
So far as the Talchar industrial complex is
concerned, the hon. Minister has nct given
the real facts. Actually, this project was
finalised, and the feasibility and other
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aspects were gone into by the Finance Mi-
nistry and the Planning - Commission. It
could not be started before the Fourth
Plan, and it has been delayed because the
Government of India were not prepared to
give money for the particular prcject. May
1 know whether they arc going to include
this particular prcject in the Fourth Plan
and whether they have any proposals apart
from what the State Government would
submit, to take up any Central prcject in
Orissa in the Fourth Plan ? For instance,
the Paradip prcject is a central prcject now.
There is silting there but even a dredger is
not being supplied there. The draught
there was 40 feet before but now it is only
25 feet, and at this rate the port is going
to be completely finished. Even a dredger
is not being supplied, apart from the general
cargo berth not being constructed. May I
‘know why there is this step-motherly atti.
tude on the part of the Government of
India ? They should consider seriously
about this matter.

‘SHRI B. R. BHAGAT : ‘As far as the
Talcher industrial complex and any other
Central project etc. are concerned, as I
have said, the stage has not arrived ; it will
be considered certainly. As far Paradip,
I shall have the matter referred to the
Transport Ministry who are in charge to
this. I do not have the facts with me at
Present.

SHRISRADHAKAR SUPAKAR : May
1 know whether during the visit of the Chief
‘Minister and the Deputy Chief Minister
of Orissa to New Delhi in the last week
of July there was any discussion on ‘the
draft outline of the Fourth Plan of Orissa
and if so, whether all these prcjzcts, especially
the Talcher industrial complex and the
Paradip project were ditcussed with the
Prime Minister and the Planning Com-
mission by them ? ’

SHRI B. R. BHAGAT : No, the draft
outline from Orissa in rgard to the Fourth
Plan as well as that from the other States
‘has to come by September Ist. The draft
outline from Orissa and other States has
not come, and, therefore, the question of
its being ‘discussed or -any projects being
included 'is. premature.

SHRI K. P. SINGH DEO: The hon.
Minister has said that the plan for Orissa
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has not yet been sent to the Government
of India, but the Fourth Plan has not bzen
formulated by the Central Government them-
selves. Sd, the question of the State plan
coming bzfore them does not arise.

But in view of the backwardness of
Orissa, as far as development work is
conc:rned, and since 1954 it has been chro-
nically drought and flood-affected, and only
last year there was a cyclone, may I know
from the Government whether while for-
mulating the Fourth Plan they will give
due consideration to removing speedily the
disparities and regional imbalances irres-
pective of the political affiliation of the
State Government, and secondly whether
they will provide the major inputs for the
develcpment of agriculture, such as irriga-
tion facilities ? Last year, after the budget
sessicn, we had met the Prime Minister ;
all th: Members of Parliament from Orissa
had met her, and she had assured us on the
16th August that if we had a good harvest
the Government of India would consider
the 11 irrigation projects which had been
included in the Fourth Plan costing an
additional Rs. 11 crores. But that has not
been considered as yet. Yesterday, in
regard to the taking up of the Talcher indus-
trial complex, the Minister of Steel, Mines
and Metals had said in a wirtten reply to
me that the conditions required for the
setting up of a coal-based fertiliser plant
at Kobra were existent in Talcher also, such
as cheap electricity, assured water supply
facil'ties and high grade non-coking coal,
but ¥n spitc of that it is bzing delayed
since March, 1967. I find that the thing
has been oscillating between the Planning
Commission and the Cabinet Secretariat.
May I also know whether Government
would provide the infrastructure for rapid
industrialisation and the exploitation of
minerals there by, taking up the Talcher-
Bimalgarh railway line which will ccnnect
the hinterland from Ranchi to Jamshedpur
with the Paradip port, and which will also
boost up our agriculture and the cxport-of
iron ore ? ,

SHRI B. R. BHAGAT : Let me deal
with the Talcher industrial complex first.
That as an integrated project including
transport. Certainly, as I have said, and
1 shall repeat it, it will be considered when
the Fourth Plan is taken up.
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As for the major question that he bas
asked about the backwardness of the State
and the correction of the imbalances as a
result of backwardness and the steps taken
in that behalf, I would like to say that it is
true that this has been very carefully consi-
dered in the Planning Commission. Even in
the draft outline of the Fourth Plan the
strategy to deal with this question was
evolved. The strategy that was agreed to
was that the economic backwardness of a
particular area had to be identified cn certain
cricteria, and theso criteria were laid down.
Once these criteria are defined by the Centre
and the States, then in order to accelerate
the development in those backward areas,

certain programmes have to be taken -

up and they have to be incorporated in the
Plan. Even though the draft outline of the
Fourth Plan is not ready, in the last three
plans that strategy has been pursued and I
am glad to say that Orissa is one of the
States which have gone ahead in identifying
and defining the backward areas and also
fomulating certain programmes for accele-
rated development of those areas. The
help or assistance that could be provided
has also been considered in the annual plan
so far and it will certainly be considered
.when the draft Fourth Plan of Orissa is
prepared.
Re. 484

MR. SPEAKER : Next question. Q.

No. 484. The hon. Member is absent.

SHRI NAMBIAR : Because of the’
importance of TV sets to Members of
Parliament, may I submit that even though
the Member concerned is absent, the.ques-
tion may be answered ?

SHRI SURENDRANATH DWIVEDY :
There is a wrong impression which has gone
round that Members of Parliament are
urging to be supplied with free TV sets.
That is not a fact.

SHRI S. KANDAPPAN : In all fair-
ness, Government should apologise for this.

o TR AR | FAR AR,
FY W} ATy fagr av, afew ¥ A A
t—ag R g T ?

MR. SPEAKER : I do not know who
has tabled questions. Hundreds of ques-
tions come to the office. Does he expect

me to answer such a question ? He will
please sit down.

AUGUST 14, 1968

Oral Answers 2164

= TATATT WEN ;A WERA,
1T 9 feqddz # Afaq f& =@
MR. SPEAKER : How can I know ?

SHRI NATH PAI : I do not know if it
is a deliberate and intentional attempt on
the part of some Ministers to try to run
down and discredit MPs. I think this
Government is often finding us, Parliament,
inconvenient and one way to snub is to
spread such rumours. It was his duty to
state the real position. A rumour was
spread that we are to be supplied with frec
TVs. You know it was the Government
which let this out and it was a totally false
rumours. We got a circular demanding a
fee of Rs. 650 per year. This is not just one
instance. =

MR. SPEAKER : T call apon“Shri
Bedabrata Barua to put his question.

SHRI NATH PAI : Al of us are inter-
ested in this. You are the guardian of the
reputation of the House.

MR. SPEAKER : Let it come in the
regular way. Let him table a question.

SHRI NATH PAI: So many things
are spread like this. You should take
serious notice of this.

MR. SPEAKER : He can table a separate
question.

SHRI NAMBIAR : You bave the power
to allow the question to be answered.

MR. SPEAKER : Next Question, No.
485. Questions 489 and 504 may also be
answered with that.

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : May
I submit that though those two questions
pertain to Nagaland, the subject matter is
different, not the same ? lfyounodnu:l
1 will all the q

MR. SPEAKER : All right.

Herr To Nagas By Cumea

485. SHRI BEDABRATA BARUA:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the underground Nagas have
given Government an understanding to the
effect that in future they would have nothing
to do with China ;
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(b) if so, whether they have surrendered
any Chinese weapons so far ; and

(c) whether it is a fact that in spite of
the undertaking the underground Nagas
have actually continued to have traffic
with China ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
An undertaking was given in the Agree-
ment on Suspension of operations that no
arms would be imported from outside.

(b) No Sir. But, some weapons believed
to have been imported from China have
been captured in the raid on Jotsoma on
Tth June, 1968.

(c) Yes, Sir. .

SHRI BEDABRATA BARUA: My
question relates to a recent statement by
Dr. Aram, a member of the Nagaland Peace
Observers’ team that after the Dimapur
conference in April they have stopped
importing Chinese arms. If they have really
been repentant, have they given any evi-
dence of the stoppage of the China traffic ?
If they have, what stands in the way of
their banding over the weapons, and have
any such weapons been actually handed
over ? In view of the fact that weapons like
rocket launchers and other modern weapons,
which pose a situation seriously against us,
have been seized—I have raised this ques-
tion several times—have Government consi-
dered the implications to péace and sesurity
in that region ?° Recently Mr. Kaito who
was opposed to the China traffic was mur-
dered. In view of all this, their attitude to
the Cease-fire agreement and what Mr.
Romeo is supposed to have reported to
Dr. Aram all appear to be a hoax. May I
know whether Government will consider
all this to be a hoax and take appropriate
action ?

SHRI SURENDRA PAL SINGH : In
the Dimapur conference which was held
under the auspices of the peace observer
group, the underground leaders who parti-
cipated did give an assurance that they will
abide by the terms and conditions of the
agreement. The underground have not sur-
rendered any arms to us.

SHRI BEDBRATA BARUA : May I
know whether a free hand has been given
to the Army, the Assam Rifies, the Border
Security Force and the Central Reserve
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Police to search for arms, whether they are
scarching at all, or weather it has been
stopped for some other reasons ? Secondly,
we have very few alternatives before us
now. We have to consider whether we
can seal our border in a better way. Are
Government considering building a ten-mile
defoliated region along the Nagaland-
Burma border ? The cost should be no
consideration, as we are already spending a
lot of money.

SHRI SURENDRA PAL SINGH : Im-
portation of arms from either China or
Pakistan or anywhere else outside goes
against the actual terms and conditions of
the agreement, and we have said categori-
cally on a number of occasions that we will
take every possible action against those who
violate these terms. Our security forces
have been empowered to take necessary ac-
tion whenever the underground break any
of the terms and conditions of thc agree-
ment.

)

SHRI SWELL : The Deputy Minister
referred to the clash at Jot Soma in which
he said some Chinese arms and ammunitions
were recovered from the ,Naga hostiles.
It has been stated by the Government a
number of times on the floor of the House
that as a result of this clash at Jot Soma
and the pressure exercised by eur security
forces the Naga hostiles have withdrawn
their camps into the jungles. But reports
that come from Nagaland say that this
withdrawal into the jungles had taken
place four months before the Jot Soma
clash took place. I would like to know
from the Government categorically whether
this withdrawal of the Naga hostiles into the

les was a pl d mo or was
done in duress as a result of the action
of our security forces.

There is another report that following
the assassination of Gen. Kaito, the Sema
tribes have demanded of the Government
of the Underground Nagas that the assassin
of Gen. Kaito should be handed over to
them, and that if this is not done, it might
lead to a serious tribal feud in Nagaland.
I would like to know the attitude of the
Government to these developments in
Nagaland, whether they would encourage
this kind of tribal feud among the under-
grouad Nagas or they would intervene
politically and see that peace in Nagaland
is not disturbed in any manner whatsoever.
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SHRI SURENDRA PAL SINGH: It
is not the policy of the Government of
India to encourage any kind of inter-tribal
rivalries or clashes. As regards the mur-
der of Mr. Kaito, we very much regret
that it has taken place. The Nagaland
Government is taking every step to find out
the culprits, and suitable action will be
taken against them as soon as they are
found. As to whether any ultimatum has

been made by the sema tribe, we do not.

know anything about that. We certainly
do not encourage such tendencies.

SHRI SWELL : "What about the first
part of my question, whether the witk}dmwal
of the Naga hostiles into the jungles was a
planned move since it took place four
months before the Jot Soma clash, or was
it due to duress resulting from the action
of the security forces ?

THE PRIME MINISTER., MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS(SHRIMATI INDIRA
GANDHI) : I think to some extent it may
have been planned, but perhaps the Jot
Some incident also hastened the process.

SHRI KARTIK ORAON: The Naga
problem and the solution of it by negotiation,
it appears to me are like the two banks
of a river which go on widening as they
go on further away from the origin. 1

should like to know from the Government

whether it is a fact that about 3,000 under-
ground Naga hostiles are undergoing train-
ing in guerilla warfar¢ in Teng Chung
and Lung Ling in South China about 300
miles from the northern border of Naga-
land and a group of these Nagas have also
visited North Viet-Nam to study the work-
ing of the Viet Cong and they are planning
to return by the end of November 1968 and,
if so, what definite action do Government
propose to take to put an end to this type
of very unusual foreign collaboration and
also the number of Nagas who had been
apprehended under any section of the un-
lawful Activities (Prevention) Act 1968.

SHRI SURENDRA PAL SINGH : As
regards the number of Nagas who have
gone over from India to China for training
purposes, etc. we have not got the exact
figures. But as already disclosed to this
House, in our estimation about 2000-3000
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had gone across the border to China to
procure arms and to get training. As regards
the Nagas going to Viet-Nam we have no
information.

SHRI HEM BARUA : The Dimapur
Conference held in April and attended by
representatives of different sections of
Nagas and also by the Governor of Assam
and Nagaland came to certain conclusions
and Dr. Aram of the peace observers’ team
came and issued a statement that the
Naga hostiles attending the meeting have
said that they would not seek Chinese aid
or Chinese arms and ammunitions. After
that the leader of the Naga delegation who
attended that conference, Mr. J. C. Huray
made a statement to the contrary ; nothing
like that was discussed and the Naga hos-
tiles have a right to import arms from
China. So, there are two different opinions
about this. Clause 9 of the so called cease fire
agreement stipulates that there would not be
any swelling of the Naga hostile army nor
would there be any attempt to bring arms
and ammunitions from foreign countries.
This is exactly what they are doing. This
shows that there is a clear violation of the
Suspension of Operations agreement. Go-
vernment cannot say that there is no viola-
tion. There is clear and deliberate violation
of the agreement by a section of the Naga
hostiles who are bringing arms and ammuni-
tion from China and they have swelled their
armed strength to 20,000. The Peking
Radio is giving encouragement to Naga
hostil®s and it is said that they are going
to start Viet-Nam type of liberation war in
Nagaland. Whatever that might be, I
want to know from the Prime Minister spe-
cifically whether she considers these develop-
ments in Nagaland to be a direct violation
of the so-called cease-fire agreement or not
If she thinks there is violation is she pre-
pared to tell the so-called Federal Govern-
ment of Nagaland—which is a presidential
form of Government under President Moisu
—that there is a clear violation of this
agreement between India and the Federal
Government of Nagaland and India is not
going to tolerate this violation but would
take all necessary steps to see that this
agreement is implemented ?

SHRIMATI INDIRA GANDHI :
We have said previously in this House
that there is violation of the Suspension of
Operations Agreement. We have told the
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Governor of Nagaland as well as the Go-
vernment of Nagaland that this should be
dealt with strictly and severely.

SHRI HEM BARUA : I was interested
in knowing whether the Government have
conveyed this to the Naga underground,
the “Federal Government” people. you are
violating this agrecment and if you continue
to violate this agreement, the Indian Govern-
ment is not going to tolerate this violation.

SHRIMATI INDIRA  GANDHI:
We are not in direct touch with them, but,
as 1 said, we have conveyed this.

SHRICHENGALRAYA NAIDU : Con-
trary to the cease-fire agreement, the Nagas
are constructing forts. May I know from
the Government whether they know these
facts and whether they are knowingly allow-
ing them to construct these forts to attack
us ?

SHRI SURENDRA PAL SINGH:
They have not got forts; they have got
military camps at various points in Naga-
land. But these camps have been in exis~
tence even before the agreement came into
being, and no new camps have been put
up by the underground.

o TARTTE TTHATS © LT WA,
fa=tEY AT A fesi #Y st FAr
faeelt 1 au & fog g fag s
FHAT 7 wT a1 AR o7 § 98 Ar0
fagifaal & gl A T A awER
FIFFIRAqar g, afg g, ¥ 5@
FHIT T AATT #R T2A7 q@l |
AMTAG T F &G A
fao a@wR w1 g9 g7

' gix oW feg: W aee
FF A g 7 I @G E?

! TRRNGTR MTHETS @ S7Eqe Agiad,
5 ug 9ot & fF fadRy aem A
firit #1 wIeR FAT faeeht FY o
£ 39 BT BET ¥ FATATY ST AT
IR Y fF a9 F fag 39 @&
AFIT A N foar o o F g 99
arm faidy ARt & gray et ¥ W
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TT IF F IR A T I FT qav
€ AT R gay 3 A 57 TeArei F1
& g g T F1 #eA Se@ § 7

off q¥7 O fag : AT T &
e fasfrmd v &
TRA A TH T GG AT T
T & w97 Arew A< A Afaw
FY ST

I A fafeds, s
ziforet wt fawin
*486. =t Wiea fag sgm ¢
N AT
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7 fqTe W a7 G & oFOr
w41 fF
(%) wr@ et fafass,
FER § fafaq, gifeed o et
T FF FF T IORT & a9 ag
1966-67 # faaw gifred #Y o
fear

(@) Fragas g fs 25 @
&q F e & gifoeedd A, g frafra
® ¥ 9@ FT fear mv an, whar
FHTIHT g7 afeqr frer &7 9ifyd #3
fear T o1 ;

(1) v ag #Y a9 & 5 st w9
T F & Ffaeesi #1 o a97 FH
F T fea FTEm F A= 95F
TN W IWR fRar T o4t ;AR

() afz @i, & ™ s@ F faF
At qE T FHAITEl ¥ AW oW §
T 9 faeE 9 7F T FEATE
Frag?

THE MINISTER OF STATE IN THE

" MINISTRY OF DEFENCE (SHRI L. N.

MISHRA): (a) The transistors manu-
factured by Bharat Electronics Ltd. are.
inspected by the Inspection Department of
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the Factory and quality control over the
products manufactured in the Factory exists
at all stages. During the year .1966-67,
63-68 lakhs Nos. of transistors and diodes
were manufactured and inspected by the
Inspection Department and stores credited.

(b) No, Sir.

(c) and (d) Do not arise.

o A fog Stz - oEar § a8
frer a1 5 25 @ T F AT &
gifseet w1 gfacear st g
ufear foew a7 Oifsg @& foise &+
farTm i aRk TN = e
TE G & 39 FY Tt F FAANAT F
FA TAT FHIE & A9 f7e F FEE
& IR FEF I § SR fEm
a1, ¥ I arg g R afk ag aw
AT AAT AR A AR A AT I 7

{\ o wto frwy . WEAT AT H 9T AV
TG Ty gFA g AfeT ag A w9
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afeqy o & g6 &, 9T ! q@K FE@7
AT § Tl gEd Rl T A
¥ 7 9% A1 % 1T IT F1 I9AWT G485
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MR. SPEAKER : I am extremely sorry
1 have extended the Question Hour by 5
minutes. I did not see it.

SHRI NAMBIAR : I thought you
were extending the time deliberately and we
are getting more time for question Hour.

MR. SPEAKER : No, no.

SHRI C. K. BHATTACHARYYA :
The suggestion came from the Chair that
the Minister might reply to two other ques-
tions relating to Nagaland, viz., Nos. 489
and 504.

MR. SPEAKER : Not from the Chair.
It is written here ‘Similar’. But 1 accepted
what the Minister said. Don’t worry.

Now, Short Notice Question.

SHORT NOTICE QUESTION

FLOW OF BARAUNI OIL INTO POND

+
S.N.Q. 5. SHRI MRITYUNJAY PRASAD:
SHRI DHIRESWAR KALITA :
SHRI RABI RAY :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government’s attention has
been drawn to a news item published in
the Indian Nation, Patna, on the 26th July,
1968 under caption “Barauni oil flows into
Pond” ; and

(b) if so, Government’s reaction thereto

- and the steps taken to avoid recurrence

of such surplus flows ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND OF SOCIAL WELFARE
(SHRI RAGHU RAMAIAH) : (a) and (b).
Yes, Sir. On the 24th July, 1968, it was
noticed that some oil had escaped from the
tank farm of the Barauni Refinery into a
pond just outside the refinery. Preliminary
investigations reveal that a drain valve of
an intermediate coking gas oil tank had been
left open on the night of 23rd/24th July,
1968, resulting in the outflow of approxi-
mately 10 metric tonnes of ‘Coking Gas
Oil'. The sewage should have normally
carried this drained oil to the oil recovery
system. But the oil recovery system was
choked with lumps of wax near the man-
The
cover of the manhole was partially open,
and the drained oil after filling the man-
hole over-flowed and fourd its way to the
borrow pit nearby,
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2. Three operators have since been
charge-sheeted and suspended for negligence
of duty. A departmental enquiry has also
been ordered by the General Manager from
whom a further report is awaited.

3. The following security measures have
also been taken :

(i) The provisfon of sluice gates at all
open drains which will trap any
oil in the water going out of the
Refinery. The oil entrapped if any
will be skimmed daily to prevent re-
currence of such incidents.

(ii) The Division Heads of Shifts bave
been instructed to undertake exten-
sive and vigorous visits to various
units and areas in the refinery and
report anything abnormal and take
immediate action.

(iii) The security officer will visit all
outlets twice a day and make a
report.

(iv) Improvement in the lighting up and
clearing of the concerned areas.

ot wedww wEW: X qg AN
AMEN 5 W T # awew F fean
A A RIfE G 20 A IT q_T R
W g W AT R v A T v R
f+ 98 §2 9109 TN F WA § T
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e STl @ AfFT 98 @ A ¥ W
@1 A 98 F qF Igar WI IGfF g
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frex 9 @R faet @ fir
O T &t I Mg 7 o g ot ok
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o 7 AR spR qar FwT } AT S ¥ e
ATFT TR GE ?

SHRI RAGHU RAMAIAH: From the
quantity it has been estimated that the oil
would have been flowing from 8-30 P.M. to
10-30 P.M. Actually they found it next day
at 1 P.M. All these matters will no doubt be
onquired into by the department enquiry
committee, The Ministry shares the appre-
hension of my hon. friend.

=it qE W g ; §ew F TR F
g F w7y fear ?

SHRI RAGHU RAMAIAH: The
departmental enquiry committee will cover
the aspect of sabotage also. I share the
apprehension of my hon. friend that this
should not bave happened normally.

ot wuwy waw : gfew @ dQEw
FIRA tz-«mu'a & # garadi?

SHRI DHIRESWAR KALITA : This
is not the first time that this sort of thing
has happened in Barauni refinery. In the
last session also we have discussed the
earlier occurrence, when Ganga was blazing
and ultimately it was proved that there
was leakage from Barauni refinery and
Ganga water was polluted. The Minister
was protesting in this House and the Barauni
refinery had to be closed for 2 or 3 days,
resulting in huge loss to the public sector
project. Again this time it has happened.
I thank the Minister for accepting the short
notice question. On 7th July, a similar
thing happened at Gauhati. Oil was leaking
from the storage tank and it was flowing for
one mile long along the drain which carries
the refuse of the refinery. It was 6 AM
and I was in bed. The whole sky was dark
and people were crying in panic. It was
found after sometime that oil was flowing
from Gauhati refinery.

Now, this thing has happened for the
second time in Barauni refinery. I want to
know whether any automatic device has
been adopted by the Government or by re-
finery technicians to ensure that when the
storage tanks are filled, automatically it
will stop further filling of oil ? So far
as the management is concerned, we have
always been appointing ex-Generals and ex-
ICS men as managers. What have they to
do ? Are they there to shoot or make left-
right business ? They do not know any-
thing. I want to know whether the managers
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of the Gauhati refinery and Barauni refinery
have been taken to task for these failures ?
May I also know whether the Government
will appoint any enquiry committee to
prevent further recurrence of such incidents
in the public sector refineries ?

SHRI RAGHU RAMAIAH: As re-
gards the mechanism of preventing the es-
cape of oil, it is necessary that every tank
must have a discharge valve, because when
the tank has to be cleared, water has to be
let out. If somebody negligently or mali-
ciously or for some mysterious reason re-
moves it and does mischief, the proper thing
is to punish them. In such a case, what
should be done is, the oil which flows from
the valve must be sent back to the oil re-
finery system. That is the precawtionary
system we have indicated. About the
management, I would not like to castigate

the whole management. Whether he is an °

ex-General or anybody else, when
we appoint a manager, we take every pre-
caution to ensure that he has the necessary
amperience.  Whether in this case there was
any managerial fault or administrative lapse
will be known when the enquiry is com-
plste. We will not certainly spare anybody.
It # a bad thing that oil should leak out.
It is a very bad thing it should happen
a second time. About the enquiry, there is
already a judicial enquiry going on into the
earlier leakage. In this case, the depart-
mental enquiry is comprehensive enough to
cover even the aspect of sabotage.

ot Fwrae fag: ofew dwRT
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R o1 AR T qEETETH TR
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T Al AEEY I 1 Tg ATHETER
i fr vy § 38 T FY TegaAri
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SHRI RAGHU RAMAIAH : Kerosene
shortage, I am afraid, has nothing to do
with this. We have been trying to import
kerosene also but sometimes due to trams-
port ditficulties there has been shortage in

some parts of the country but it has really
nothing to do with this.

SHRI BASUMATARI: May 1 know
the reason why for filling up the managerial
posts you select retired Generals and others
instead of finding out technical men ?

SHRI RAGHU RAMAIAH : Actually
the personnel appointed to manage the
Barauni Refinery had two or three years
experience of running the Gauhati Refinery.

Y T =or ¢ {9 TR & qg am
F T T I T AT NEEY 7 AN
I T QW a9 A8 &, T&r IF 4]
T 8, f5 SR Wt afewr S ag
3T A9 FY FrTe FLIT 3T § AR 5
HET AT A FWT § 79 G187 4
IR AFFANE ARAARGY
Sfefae @ #39 § 1 T FTF A |
F AR A FIE AETA FT 7

SHRI RAGHU RAMAIAH: May I
request, Sir, that the House await the findings
of the judicial inquiry committec as well
as this committee. Then we can come to
our own findings and take remedial mea-
sures.

SHRI D. C. SHARMA : Whatever one
may say in defence of these refineries and
other things there is no doubt about the
factthatdurinsthelsttwoymthe;e
refineries have deteriorated so far as pro-
duction is concerned and so far as increase
in the anti-social elements in these refineries
is concerned who try to sabotage every
effort of whoever the manager may be.
May I know if the Government has given
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sufficient powers to these financial com-
mittees and other committees to deal with :
firstly, the appointment of managers who
are competent to do the job; secondly,
the elimination of the anti-social elements
and the entrustment of this work to the
manager ; and, thirdly, how the sabotaging
efforts of some of these persons can be
averted because, as you know, some of
these refineries are situated in one of the
most strategic areas ?

SHRI RAGHU RAMAIAH : The
‘General M s are appointed by Go-
vernment after a thorough enquiry into their
background. As regards their powers, what-
€ver powers are necessary are given and will
be given. About the acts of sabotage, Go-
vernment is always vigilant and whenever
anything comes to their notice, after inves-
tigation or otherwise, they do everything
possible to stop it.

o AW wEW @R : FOAT HR
e & A 7 g f A g T
ar$ fF W F 2% fawem F Ay
WEET § AT ATE § 6 5 Savay
¥ TYTq TERE 7 S frwTe w9 A
o, fo & a0 W@ ag A wEA
g ? o F W T wWer
fasars & 99 & T A foww A
F, 9 T 7 99 #Y g f ar
LE

SHRI RAGHU RAMAIAH : We have
suspended the operators who are trespon-
sible for checking the valve. If the inquiry
reveals any defect or lacuna on the part of

superior officers we will not spare any of
them.

it glo WMo forrdt : T F
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THE MINISTER OF PETROLEUM
AND CHEMICAL AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA): The
Commission of Inquiry which has been
appointed is also a technical commuittee.
It includes technical people. Some of these
matters are gone into by it. Recently,
we have a very high-level team from the
Soviet Union and these Soviet technicians
and our technigians are also carefully look-
ing into the functioning of the Barauni
refinery.

SHRI HEM BARUA : Due to indi-
fference and negligence of the authorities
of the two refineries in the public sector,
Barauni and Gauhati, they are behaving in
an atrocious manner. This is not the first
time that oil has leaked out of the refineries.
For instance, in the Barauni refinery oil
leaked out to the Ganga and Ganga was on
fire. And, then, what happened to the
Gaubhati refinery on the 7th ? Oil from the
Gauhati refinery leaked out because the tank
was overflowing with oil. It is only be-
cause of the timely action of the police
that the calamity of Gauhati being in flams
could be averted. Now the Minister has
admitted that in Barauni the oil overflowed
the tank and flowed into the pond because it
must find a place to stay. Now, whatever
that might be, may I know from the govern-
ment (a) whether the persons who were res-
ponsible for this overflow of oil are appre-
hended and, if they are apprehended whe-
ther any action has been taken against them
and (b) whether in appointing General
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Managers of refineries the State Governments
are consulted and, if the State Govern-
ments are consulted, whether their opinions
are taken into account or not ?

SHRI RAGHU RAMAIAH : 1 may
assure the House that we share the anxiety
and concern of the House that this kind of
thing should not happen over and over
again. In fact, I expressed my concern to
the Chairman of the Indian Oil Corpora-
tion this morning. We have already sus-
pended the operators immediately res-
ponsible for it. Before any further steps
should be taken we must await the report
of the departmental inquiry committee as
well as the judicial inquiry committee.
Whoever is responsible for it, we will not
hesitate to take action in that matter.

SHRI HEM BARUA : They should
suspend the Chairman of I0OC.

SHRI P. VENKATASUBBIAH : In the
context of government’s decision in having
some of these army officers to man these
refineries and other complexes, may I know
whether the government has taken care to
see that the proper type of training is given
to these people not only about the disci-
plinary behaviour of the chief executive
but also the manner in which is public rela-
tionship with the personnel is carried on
and other factors ? Has the government
given serious thought to the question of
giving sufficient training to these army
officers, before they are appointed so that
they can look after not only the discipli-
nary aspect but also the proper running out
of the refineries ?

SHRI ASOKA MEHTA : There are
only two officers drawn from the army in
the JOC and they have discharged their res-
ponsibilities very ably.

Hl gFR T FOAW : HWT JATET
mar @ fF smiew Y fawTem maw R,
FAHY 7T QY € 1 gAa &Y gar
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SHRI RAGHU RAMAIAH : The oil
which has leaked out is about 20 tonnes.
It is coking gas oil which is an intermediary
used for the productlon of light diesel oil.
The value is esti d to be b Rs.
2,000 and Rs. 3,000. As to the names of
the members of the inquiry committee, I
shall lay it on the Table of the House.

WRITTEN ANSWERS TO QUESTIONS
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SURVEY OF STAFF IN DBFENCE
MINISTRY

*487. SHRI PREM CHAND VERMA :
Will the MINISTER OF DEFENCE be

pleased to state :

(a) whether any survey of the staff em-
ployed in his Ministry during the year 1967-
68 was conducted ;

(®) If so, how much surplus staff, class-
wise, was found and what policy has been
adopted about it and whether it is proposed
to retrench the staff or to absorb them
otherwise ;

(c) how many additional hands, class-wise
were employed by his Ministry during the
period from the 1st April to the 30th June,
1968 and how many new posts of Gazetted
officers were created during the period ; and

() the details of surplus staff working
with Ministers, Ministers of State and
Deputy Ministers for which proper sanction
has not been obtained ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b) A survey
of the staff employed in the Ministry of
Defence Secretariat during 1967-68 was
conducted and no staff was found surplus.

(c) During the period from the 1st April,
1968 to the 30th June, 1968, 21 additional
hands were employed against sanctioned
posts which fell vacant in the following
classes :

Class III . 17
Class IV . . 4

The following new posts of Gazetted
Officers were created during the above
period :

Special Secretary . . 1
‘Private Secretary . . 1

(d) No staff is held without proper

sanction.
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RADAR SysTEM TO DeLECT SPY
FLIGHTS

*488. SHRI RAM GOPAL SHALWALE ;

SHRI T. P. SHAH :
SHRI KANWAR LAL GUPTA :

Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that our radar
system has been spotting un-ideatified planes
over India coming from Pakistan side ;

(b) whether it is a fact that these plancs
fly at a height at which we are unable to
shoot them down ;

(c) whether it is also a fact that these
planes are spy planes like R. B. 57 which
are supplied by U.S.A. to Pakistan ;

(d) whether Government are aware that
one of these planes crashed near Sargodha ;
and

(o) the steps which Government propose
to take to stop these spy flights ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH)

(a) Radars are intended for this purpose.

(b) No, Sir.

(c) T regret that it would not be in the
public i to this questi

(d) No, Sir.

(¢) Normal air defence measures ~are
taken. Protests are also lodged against
such intrusions with the Government of
Pakistan.
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FooD INSPECTION ORGANISATION

*490. SHRI C.K. CHAKRAPANI :
SHRI K. M. ABRAHAM :
SHRI P. GOPALAN :
Will the Minister of DEFENCE be pleased
to state :

(a) the total number of Commissioned
Officers recruited in the Food Inspection
Organisation as Chemist during the last ten
years ;

(b) if so, whether there is any pres-
cribed qualifications for them ; -

(c) if not, bn what basis they have been
appointed ;

(d) whether there is any training es-
tablishment in the Food Inspection Orga-
nisation ; and

(¢) if not, the reason therefor ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Eleven.

(b) Yes, Sir.

(c) Does not arise.

(d) No, Sir.

() No separate training establishment
in the Food Inspection Organisation is
considered necessary.

Mno SEizep DURING UAR-ISRAEL
WaR

*491. SHRI KAMESHWAR SINGH :
SHRI A. SREEDHARAN :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether Government have finalised
the negotiations with UAR regarding price
of the milo seized during the UAR-Israel
war last year ;

(b) if so, the price per tonne as finalised ;
and

(c) the price of purchase from U.S. in
dollars and its equivalent in rupees at that
time ?




2185 Writien Answers

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
aad (b) The milo was not seized by any
Government during the hostilities between
the U.AR. and Israel last year. The vessel
carrying the milo has been held up in the
Swez Canal because of the closure of the
Canal. Negotiations for the sale of the
milo to the Government of the U.A.R.
are still in progress.

(c) The milo was purchased in USA in
March, 1967, at the f.o.b. price of £ 2-48%
(Rs. 18-68) per 100 Ibs. or Rs. 411-71 per
tonne.
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Persons Haviné HINDU Names  Not
PERMITTED TO ENTER KARACH

*493. SHRISRADHAKAR SUPAKAR:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether persons having Hindu names
and having Indian or non-Indian pass-
ports are not allowed to land or given
temporary visas to enter the city of Karachi
from the ships anchored in Karachi port ;
and

(b) whether such persons travelling' in a
ship, which anchored in Karachi port on
May 27-29 last were not permitted to leave
the ship even temporarily to go ashore ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): (a) and (b)
According to the information available
with the Government of India, no Indian
national, irrespective of his religion or
name, is being allowed to go ashore or into
the city at any Pakistani port, from ships
anchoring at these ports.
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Foob INSPECTION ORGANIBATION

*495. SHRI NAMBIAR :
SHRI A. K. GOPALAN :
SHRI K. ANIRUDHAN :

Will the MINISTER OF DEFENCE
be pleased to state :

(a) the total number of precision instru-
meants imported by the Food Inspection
organisation from abroad during the last
ten years ;

(b) whether it is a fact that large number
of instruments have not been used since
their purchases and have become unser-
viceable ;

(c) if so, the reasons for not utilising
them ;

(d) whether it is a fact that some of
theso instr are required for detecting
presence of toxin in the processed food-
stuffs ;

(o) if so, the total number of food sam-
ples tested, by means of these instruments
during the last three years ; and

(f) if not, the reasons therefor ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Eighty-six pre-
cision instruments have been imported
from abroad for the Food Inspection
Organisation from 1958 onwards.

(b) No, Sir. Only two instruments of the
total value of Rs. 5,318 have not been put
to use so far and neither of them has be-
comeo unserviceable.

(c) The two instruments require gas and

power respectively for their functioning,
and are meant for the Army Head ters
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thellLaboratory to almore suitable location
and tho installation was deferred with a
view to avoid infructuous installation ex-
penditure. It has however now been de-
cided to instal the two instruments even
in the present temporary location since the
permanent location will take some time to
come up. The gas plant required for com-
missioning one instrument is under installa-

tion and the instrument is likely to be
commissioned very shortly. The power
requirement for the other instrument is also
being pursued and the same will be installed
as soon as the required power is provided.

(d) Yes, Sir. Some of the imported in-
struments aro useful for speedy detection
of poisonous trace elements.

() Approximately 40,000 samples are
tested every year by the Food Inspection
Organisation. The instruments utilised in
each test depend upon the nature of the
test. Scparate figures of the number of
samples tested with the aid of instrumeats
imported during the last 10 years are mot
maintained.

(f) Does not arise.

BUILDING oF HELICOPTERS AT  SIMLA
BY A Privats US. CmzeN

*496. SHRI INDRAJIT GUPTA : Will
the Minister of DEFENCE be pleased to
stato : :

(a) whether Government-approved pro-
ject for getting a private U.S. citizen, Mr.
A. Bragg, to build helicopters for military
use at his workshop in Simla is still being
pursued ;

(b) if so, the present stage of the develop-
ment ;

(©) the total amount spent so far by
Government in grants to Mr. Bragg ; and

(d) if the reply to part (a) be in the nega-
tive the grounds for giving up the pro-
jects ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (@) and (b). The contract
eatered into with M/s Himalayan Helicop-
ters (P) Ltd. for the design and manu-
fi of an experimental two-seator Gyro-

Laboratory. They were not installed as
proposals were under consideration to shift

planc has been terminated on 23rd Much
1968.
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(c) The total amount paid by the Go-
vernment to the Company is Rs. 3,99,850/-

(@) In January 1968 the Steering Com-
mittee for the project came to the con-
clasion that no progress had been made by
the contractor since its last meeting in
.May 1967 and that the contractor was not
capable of developing the items required
for the project. The Steering Committee
recommented that the project should not be
confinued any further.
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ANGUCIZED ANNOUNCERS IN A.LR.

*498. SHRI BABURAO PATEL : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) why so many Anglicizod announcers
with unnatural and affected pronunciation
of English, whose announcements hurt the
cars of listeners when pronouncing com-
mon Indian names, are engaged for broad-
casts ;

(b) the steps Government propose to
take to improve this state of affairs in the
near future ; and

(©) if not, the reasons therefor?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) to (c). The assumption made
by the Hon’ble Member is not accep
There is 8 posts of Bnglish News Readers
for roading 19 bulletins in English in the
home and external services and for doing
other Bnglish programmes of the News
Services Division. Rogular News Readers
aro selected on an All India basis after
proper audition tests so that the best
available talent can be obtained. Constaat
offort is also made to improve the reading
and the pronunciation by providing in-
service training and guidance.

AT 7T
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AGRo-EcoNoMiC FIELD STUDIES

*500. SHRI ANBUCHEZHIAN :
SHRI N. R. LASKAR :

'Will the PRIME MINISTER be pleased
to state :

(a) whether it is a fact that Planning
Commission has initiated on a sample
basis a series of agro-economic field studies ;

(b) if so, the purpose of these studies ;

(c) bow far these studies will help the
Planning Commission in formulating the
agricultural programme in the country ; and

(d) when these studies are likely to be
completed ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir.

(b) and (c). The purpose is to study
certain aspects relating to agricultural
development such as problems of small
farmers, dry farming, etc. These studies
are intended to facilitate the necessary
otientation of agricultural programmes

(d) By about the end of November, 1968
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ASCERTAINING OF PEOPLE’S VIEWS FOR
FoURTH PLAN FORMULATION

*501. DR. RANEN SEN: Will the
PRIME MINISTER be pleased to state :

(a) whether the Planning Commission
has evolved any method to ascertain the
views of the people in general in the making
of the Fourth Plan ; and

(b) if so, the details thereof ? ~

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.

(b) In the formulation of the Fourth
Plan, the Planning Commission is seeking
to ascertain public opinion in the following
manner :

(1) giving the widest publicity to the
document on the Approach to the
Fourth Five Year Plan;

(2) requesting Vice-Chancellors, othar

demicians and R h Insti-
tutions to arrange for the disse-
mination of the Approach docu-
ment and to organise discussions ;

(3) analysing the views expressed in
newspapers and journals by editors,
special correspondents, contributors
and the general public;

(4) arranging press conferences and
meetings with individual journalists ;

(5) inviting comments of academicians,
experts and specialists through the
columns of Yojana ;

(6) holding discussions with :

(i) members of Parliamen

(ii) leaders of political parties ;

(iii) agricultural economists ;

(iv) leading businessmen and indus-
trialists ;

(v) progressive farmers ; and

(vi) experts from fields such as
labour, animal husbandry, co-
operatives, forest development
etc. ;

(7) appointing Panels of experts in
different fields which meet from time
to time : and
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(8) studying the memoranda submitted
by trade, manufacturers, labour and
other Organisations and also from
individuals which have been sent
to the Prime Minister or the Plan-
ning Commission.
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DEVELOPMENT OF "ADIVASI AREAS IN
MADHYA PRADESH

*503. SHRI G. C. DIXIT : Will the
PRIME MINISTER be pleased to state :

(a) whether it is a fact that the Adivasi
areas of Bastar, Sarguja and Mandla Dis-
trict of Madhya Pradesh are backward
areas and are still under-developed ;

(b) whether she or any other Minister
has visited or propose to visit those areas
to get a first hand knowledge of the condi-
tions prevailing there ; and

(c) the steps taken by Government for
the development of that area and the
people ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.

(b) and (c). Although, the development
of backward areas within a State is pri-
marily the responsibility of the State Govern-
ments, the Planning Commission assists
them in the matter. In pursuance of the
objective stated in the draft outline of the
Fourth Five Year Plan, to make special
efforts to accelerate economic and social
development in markedly less developed
areas of the country, the Planning Com-
mission has requested the State Govern-
ments to identify backward areas on the
basis of certain indicators of regional
development.  Information relating to
Madhya Pradesh is awaited from the State
Government.

The Prime Minister visited Sarguja dis~
trict in June 1967. Information relating to
other Ministers is being collected.
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VisIT OF NAGALAND GOVERNOR TO
LoNDON

*505. SHRI CHENGALRAYA NAIDU :

Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(=) whether it is a fact that the Nagaland
Governor visited London during the July,
1968 ;
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(b) if so, whether it is also a fact that
he had a meeting with Mr. Phizo and Reverend
Scott in London ;

-(c) if so, the nature of the talks held ;
and

(d) whether the Nagaland Governor had
songht the permission to meet them from
the Indian Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Shri Nehru visited London in his capacity
as a member of the United Nations Invest-
ments Committee.

(b) No, Sir.
(c) and (d). Do not arise.
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Acnivimies oF CABs IN INDIA
*507. SHRI JYOTIRMOY BASU :
SHRI BHAGABAN DAS :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) what are the activitis of CARE
in India ;

(b) how many Americans are now func-
tioning with CARE in India ;

(c) what was the figure of such Americans
in 1966 ;

(d) who pays for the cost of such Ameri-
cans personnel ; and

(¢) whether accounts are audited by
Government auditors and if not, the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : (a) Import and
free distribution of foodstuffs for relief
purposes.

(b) Twenty-seven.

(c) Seventeen.

(d) The Central and State Governments.

(€) The expenditure of the Central and
State Governments is subjected to the
audit of the Auditor General.

PROTECTION AGAINST NUCLEAR
ATTACKS

*508. SHRI C. K. BHATTACHARYYA :
SHRI S. R. DAMANI

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether any suggestion has been
teceived from the British Prime Minister
offering to provide protection against nuclear
attack ; and

(b) if so, Government’s reaction thereto ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): (@) No, Sir.

(b) Does not arise.

MEeeTING OF MR. PH1zo AND REv. ScoTT
‘WITH NAGALAND GOVERNOR

*509. SHRI BAL RAJ MADHOK :
SHRI OM PRAKASH TYAGQGI :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether it is a fact that Mr. Phizo
and Rev. Scott are going to meet the Naga-
land Governor to discuss the Nagaland
prodlem ;

(b) whether it is a fact that Mr. Phizo
is being given special permit to visit India
for that purpose ; and

() if so, tho reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SHRI SURENDRA PAL SINGH)1 (a)
and (d). No, Sir.

(¢) Does pot arise,
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EXPENDITURE OF UNITS of Mic
AIRCRAFT

4002. SHRI S. K. TAPURIAH : Will
the Minister of DEFENCE be pleased to
state :

(a) the total expenditure, both capital
and non-capital, incurred so far at the
various units set up for MIG Aircraft ;

(b) the estimated cost of one aircraft ;
and

(c) the percentage of its parts and com-
ponents which are imported and manu-
factured at the various Government fac-
tories and those in private sector ?

THE MINISTER OF STATE IN THE
- MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) to (c). It will not be in public
intergst to give this information,

ASSETS OF INDIANS CONFISCATED BY
BURMESE GOVERNMENT
4003. SHRI BABURAO PATEL :
SHRI DHULESHWAR MEENA :

SHRIRAMACHANDRA ULAKA :‘

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the total value and nature of the
assets of Indians confiscated by the Go-
vernment of Burma after nationalisation of
trade in Burma ;

(b) the amount of assets released, com-
pensated or repatriated so far by the Go-
vernment of Burma ;

(©) the nature of work done in this
regard by our Ambassador in Burma and
the Nature of benefit derived to those
Indians whose assets were confiscated ;
and

(d) the present position in this regard ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) and (b). As the question
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of assets of Indians nationalised by the
Government of Burma relates to a ldrge
aumber of people details are still under
discussion with the Government of Burma.
Hence, so far, no assets have been released,
compensated for or repatriated.

(¢) and (d). Our Ambassador in Burma
has constantly approached the Burmese
Foreign Office requesting them to finalise
the compilation, break down according to
individuals, etc. of these assets Recently a
committee has been set up by the Govern-
ment of Burma to look into this matter
and expedite settlement.

TREATMENT OF MEMBERS OF FAMILIES
OF INDIAN DIPLOMATS IN PAKISTAN

4004. SHRI BABURAO PATEL : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that wives and
daughters of Indian diplomats in Pakistan
have been jeered at when on marketing
expeditious and quite a few have been phy-
sically molested by Pakistani goondas ;

(b) whether this rude and insulting be-
haviour does not violate the provisions of
the Vienna Convention ; and

(©) if so, the steps which Government
have taken to protect our citizens in addi-
tion to the usual protest notes ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) No, Sir.

(b) and (c). Do not arise.

ACQUISITION OF LAND FOR BAGDOGRA
AIRFIELD

4005. SHRIC. K. BHATTACHARYYA :
Will the Minister of DEFENCE be pleased
to refer to the reply given to Unstarred
Question No. 1085 on the 20th November,
1967 and state :

(a) whether any land of some private
parties had been taken over by the military
authorities for the extension of Bagdogra
airfield and newly constructed road from
the Bagdogra airfield to Bombdum ;
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(b) whether the land is situated in the
Turivira Mouza under P.S. Phansidewa in
Darjecling District

(c) whether it is a fact that no formal
and legal notice was served on the parties
as required under the Land Acquisition
Act ; and

(d) whether the land has been correctly
measured and its price assessed and paid
to the parties ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) to (d). During 1964, 362 -52
acres of privately owned land were requi-
sitioned under the Defence of India Act
for expamsion of Bagdogra airfield, road
and Bomb Dump. This area includes 169 -47
acres from Mauza Turi-Vita, Police Sta-
tion Phansidewa, District Darjeeling. As
the said land has not been acquired under
the Land Acquisition Act, 1894, the question
of serving notices thereunder does not arise.
The requisitioned lands have been cor-
rectly measured as per Revenue Records
and the rent due has been determined by
the Competent Authority. It is the res-
ponsibility of the local revenue authorities
to disburse the amount due. It has been
ascertained that the amount due has been
disbursed in a large majority of cases and
is in hand in respect of the remaining cases.

In addition, the local Defence authorities
have occupied 25.50 acres from Mauza-
Turi-Vita in February 1965 without regular
requisitioning/hiring. Action is in hand to
regularise the occupation and pay the rent
thereof.

PAKISTAN’S AUTHORITY ON GILGIT AREA

4006. SHRIC. K. BHATTACHARYYA :
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether Government’s attention has
‘been drawn to a report of U.N.I. appearing
in a Calcutta daily of the 14th July, 1968
according to which a Rawalpindi Lawyer
has challenged Pakistan authority in the
Gilgit area in Kashmir;

(b) whether it is a fact, as contended by
the lawyer, that Gilgit was never formally
annexed by Pakistan nor allowed to become
a part of occupied Kashmir ; and
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() if so, Government’s reaction thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Government have seen’
press reports to this effect.

(b) Gilgit is being administered directly
by the Government of Pakistan and not

as part of the puppet regime in Muuﬂ'ara-
bad.

(©) As a result of the Accession, the
whole of the State of Jammu and Kashmir
became a part of India. This included
Gilgit. Government have several times
informed Parliament that the illegal occupa-
tion of parts of Jammu and Kashmir by
Pakistan cannot alter India’s sovemgnty
over the whole State.

KERALA PLAN FOR  1968-69

4007. SHRI MANGALTHUMADOM :
Will the PRIME MINISTER be pleased to
state : .

(a) whether the Chief Minister, Kerala
met the Deputy Chairman, Planning Com-
mission, recently and discussed the Annual
Plan for 1968-69 for Kerala ; and

(b) if so, the nature of discussions held
and outcome thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS, (SHRIMATI INDIRA
GANDHI) : (a) There was a meeting
between Deputy Chairman, Planning Com-
mission and the Chief Minister at Trivan-
drum in June, 1968. The discussion centred
mainly on the approach to the Fourth Five
Year Plan, and did not cover the current
year’s plan. !

(b) Does not arise.

EMERGENCY COMMISSIONED OFEICERS

4008. SHRI K. D. TRIPATHI : Will
the Minister of DEFENCE be pleased to
state :

(a) the number of Officers recruited for
Emergency Commission in Army after
Chinese aggression ;

(b) the number of these officers discharged .
and proposed to be discharged;
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(c) the number of Emergency Com-
missioned Officers, if any, who received
gallantry awards or citations but have been
discharged or are proposed to be discharged ;
and \

(d) the number of these discharged Em-
ergency Commissioned Officers who have
been re-employed in (i) Public Sector
establishments, (ii) Private Enterprise es-
tablishments, (ii) different services of the
Union Government (iv) different services of
each State Government and Union Terri-
tory, and (v) in other schemes formulated
for their rehabilitation ?

THE MINISTER OF DEFENCE (SHRI

SWARAN SINGH) : (a) 9088 (excluding
Medical Officers).

(b) Released so far 2,667
Under orders of release
upto 31-10-1968 387
ToraL 3,054

“The release figures for the year 1969

and 1970 cannot be anticipated as this

will depend on the performance of the

officers in the Services Selection Board

interview for Permanent Commission.
Granted Permanent Com-

mission so far . 1,307
Qualified in Scmoes Selec-
tion Board but cases for
grant of Permanent Com-
mission not finalised so far 662
Still to be screened by the
" Services Selection Board  about 4,000
(c) Released so far . 18
Under orders of nkase
upto 31-10-1968 . 2

(d) The break up of the oﬂicers who
have 30 far been rehabilitated is as under :

(i) Public Sector Undertakings 47
(ii) Private Sector Undertak-
ings . 50
(iii) Union Governmcnt (m-
cluding JAS, etc.) services 107
(iv) State Government Services 27
_v) Others . . . .
(@ N.CC. . . 398
() BSF/CRPIITBP 452
() Reverted to civil posts 105
(d) Self employed in
Trade/Agriculture 18
TotaL . . 1,204
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EMERGENCY COMMISSIONED OFFiCERS

4009. SHRI K. D. TRIPATHI : Will
the Minister of DEFENCE be pleased to
state :

(@) the total number of Commissioned
Officers with the Army units of India which
were engaged in fighting against Pakistan
during the Indo-Pak, War in 1965 ;

(b) the number of officers among those
who held emergency commission ; and

(¢) the number of permanent and Emer-
gency Commissioned Officers  separately
who (i) lost their lives in the war, (ii) suffered
injuries, (i) suffered injuries that in capa-
citated them for army service, (iv) were taken
as prisoners by Pakistan ; and (v) who are
still missing ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA ): (a) and (b). It will not be in
the public interest to disclose tho infor-
mation.

(e) The information is as under :

PCOs ECOs SSCOs Total

Killed 92 n 2 165
Wounded 233 195 9 437
Wounded and '

since invalided

out of service 7 1 8
Taken prisoners

and re-patriated 31 18 2 s1
Missing but now

presumed killed 4 7 11
Missing but not

presumed killed

as the presump-
tion of death is
not acceptable to
the next of kin 2 1 3

RELEASE OF EMERGENCY COMMISSIONED
OFFICERS

4010. SHRI K. D. TRIPATHI: Will
the Minister of DEFENCE be pleased
to state :

() whether some Commissioned officers
oftheNCC.wlllbemu'encheduamuh
of N.C.C. having b ptional with
effect from the current academic year

>




2205 Written Answers

(b) if so, the critetion which is pro- e
posed to be laid down for this retrenchment
and what category of officers are likely to
be affected ; and

(c) the strength of N.C.C. Officers ap-
pointed from gst the discharged Em-
ergency Commissioned officers and whether
they are likely to be affected by the re-
trenchment of officers if and when it is
effected ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) and (b). No whole-
time NCC officer is proposed to be re-
trenched during 1968-69 ; only the junior-
most part-time officers in some of the
units, which may have to be disbanded or
reduced in strength, will be affected, and
will revert to their regular teaching posts.

(c) 340 ex-Emergency Commissioned
Officers were appointed in the NCC
Organisation up to 15th July, 1968. No
retrenchment of these officers is visualised
consequent to the re-organisation plan of
the NCC.

NUCLEAR POWER PLANTS IN
PAKISTAN

4011. SHRI SAMAR GUHA : Will the
Minister of DEFENCE be pleased to
state :

(a) whether it is fact that Pakistan is
sotting up two Nuclear Power Plant one in
East Pakistan and other in West Pakistan,
with the help of foreign countries ;

(b) if so, which are those foreign countries
and the capacities of the proposed Nuclear
Power Plants and the scheduled time for
their completion ; and

(c) whether the Government of Pakistan
will be able to stockpile fissile material
which will constitute defence problem of
new dimension for India ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes, Sir.

(b) The Karachi Plant, which is being
set up with Canadian assistance, will have a

ity of 137 t and is expected
to be completed in 1970. The feasibility
report of the 400 megawatt Roopur Plant is
being prepared by Russian experts.

(c) Attention is invited to the reply
given on 1st May, 1968, to Unstarred Ques-
tion No. 9239. Presumably the fissile ma-
terial produced would be subject to safe-
guards.

M39LSS/68
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DISCREPANCY IN LAND STATISTICS OF
UTTAR PRADESH

4012. SHRI MOLAHU PRASHAD :
Will the PRIME MINISTER be pleased
to state :

(a) whether the area of Uttar Pradesh
has been stated as 755 lakhs of acres in
the Annual Report of the Uttar Pradesh
Government for the year 1962;

(b) whether the area of Uttar Pradesh
has been stated as 729 lakhs of acres in
the diary of the Information Department
for the year 1966 ;

(c) whether the area of Uttar Pradesh
has been given as 723 lakhs of acres in
‘India 1967" published by the Government
of India in 1967 ;

(d) if so, whether Government propose to
take any action to find out the discre-
pancy in the figures and as to what hap-
pened to 20 lakhs of acres of land of Uttar
Pradesh during the period of five years
from 1962 to 1967 ; and

(e) if so, when ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Presumably, the Hon’ble
Member is referring to the figure appearing
in the 1962 issue of ‘Uttar Pradesh Annual’.
According to the State Government, an
error crept into the figure as a resuit of
inadvertent inclusion of some areas of
Delhi and Haryana.

(b) Yes, Sir.
(c) No, Sir.
(d) and (e). Do not arise.

V4

4013. SHRI"'MADHU LIMAYE : Will
the Minister of EXTERNAL AFFAIRS
be pleased to refer to the reply given to
the Unstarred Question No. 1921 on the
31st July, 1968 and state :

(a) whether the possession of the Coco
Island was given to Burma by an executive
order or orally or through an agreement ; and

(b) whether the sanction of Parliament
was obtained ?

IsLanD
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THE PRIME MINISTER, MINISTER ,

OF ATOMIC ENERGY,YMINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) and (b). Before, and after
the secession of Burma from the rest of
British India in 1937, the Coco Islands
have been part of Burma. Hence the
question of handing over their possession
to Burma by an executive order or orally
or through an agreement, with or without
the sanction of Parliament, does not arise.

Asia FounpATION

4014, SHRI D. N. PATODIA : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that the Asia
Foundation has intimated to the Prime
Minister its decision not to accept any funds
in future from any institution which re-
ceived support from the C.I.A. directly or
indirectly ;

(b) whether it is also a fact that Govern-
ment have not preferred any charge against
the organisation and only verbal displeasure
of Government was communicated to the
organisation for its receipt of money from
organisations getting C.I.A. funds ; and

(c) whether in view of part (a) above,
Government would like the foundation to
function in India as before ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.

(b) Yes, Sir.

(©) No, Sir. There can be no guarantee
that the Asia Foundation would not accept
funds from suspect sources in future.

faferw R wEw W foer deqit
& fag sRw™
4015. st gOW W WSAW: T

FRfrE-TTT waT A IATN FY TAT XA
f

(%) 7 7g &= & f5 g ¥
fafrea 7 qr 7 3o e gooe
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() v%a wafa 7 g foray G
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2, o ¥ STy W wniEe g fomet
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&1 AT ATHR T AR | AHE FA
# feafy 7§ a8 & wWifs 9@ W
e ®7 ¥ 1€ g7 TG A

Per CAPITA INCOME AND EXPENDITURE
OF STATES

4016. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the PRIME MINISTER
be pleased to state the per capita income and
expenditure in each State, State-wise, at the
beginning. of First, Second and Third Plan
and in 1966-67 and 1967-687
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : A statement giving the avail-
able estimates of per capita State domestic
product (i.e., income originating within the
twsraphu:al boundary of each State), as

pared by the ive State Statistical
Bln'eans at constant prices for the years
1950-51, 1955-56, 1960-61, 1966-67, is
laid on the Table of the House. [Placed in
Library. See No. LT-1745/68]. Similar
estimates for 1967-68 are not yet available
except for the State of Jammu & Kashmir.
Estimates of per capita expenditure in differ-
ent States for these years are not available.

VEBITS BY DELEGATIONS, MINISTERS,
OFFICIALS ABROAD

4017. SHRI PREM CHAND VERMA:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the number of Delegations, Ministers,
officials or other experts of his Ministry who
went abroad on Government account dur-
ing 1967-68;

(b) the countries which were visited in
each case and the duration of the visits;

() the amount which was spent on each
visit as also the foreign exchange involved;
and

(d) the precise nature of advantage that
accrued to Government as a result of each
visit and if any agreements were concluded,
the details thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) to (d). Information is being
collected and will be laid on the Table of the'
Housc.

fon A glaTR A TR &
foq armet g sy
4018. WY TAMITT WA :
it qaqt fag

Fm AAMF-FE O 77 T w
Fo F4F

(%) *rag I= & fo aom fanfamt
qFEm mwr ¥ e frar &
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(=) =fz &, Ot @ =g § @
T FT FEAET FO 1Ay ?

XA e, AV-wfEE W, AT Wl
T Gfrsend ot (s SR
wwet) : (F) <, 7Y 1 SFT T e o
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&1 fawag g7 sraflwre #1 fean smaam

(&) e 7 35ar

SURVEY OF INDIAN OCEAN For US.
NAVAL BAses
4019. SHRI KAMESHWAR SINGH :
SHRI A. SREEDHARAN :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that Andhra
destroyer of U.S.A. visited Bombay recently;

(b) if so, whether the destroyer has sur-
veyed the Indian Ocean for setting up of
U.S. Naval bases;

(c) if so, the areas surveyed; and

(d) the reaction of Government thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Yes, Sir. The
visit was a routine one.

(b) and (c). We have no information.

(d) Government’s views regarding foreign
bases in the area have been expressed on
more than one occasion in the past.

COMMITTEE ON AERONAUTICS
4020. SHRI KAMESHWAR SINGH :

SHRI A. SR EEDHARAN :

Will the Minister of DEFENCE be pleas-
ed to state :

(a) whether it is a fact that the Committee
on Acronautics under the Chairmanship of
Shri C. Subramaniam, has submitted its
report;

(b) if so, the broad details thereof ; and

(c) the action taken by Government
thereon ?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) No, Sir.

(@) and (c). Do not arise.

fraw, Rrrar g wfw ) v

4021. =Y JTE Tr WA

st gEOA A

=t sEw fagt Tt
i ARIAT ¢

=t qroTw @Ey ut

FIT @ AT A AATX FY FAT F4
f&:
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fauraraaw & feww o qimw
T 9% faam, gzvee 7 25 98 wfq
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&5
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(7) sfxgl, a1 =g T gEa
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sfrmrdawem § ST EEr (s
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U. K. IMMIGRATION AcCT

4022. SHRI JAGANNATH RAO

JOSHI :

SHRI BAL RAJ MADHOK :
SHRI ATAL BIHARI VAJPAYEE:
SHRI SHARDA NAND :

Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether it is a fact that the Interna-
tional Jurist Cemmission has recently held
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that the UK. Immigration Act is based om
the distinction of caste and colour asd
terms non-whites as second citizens; and

(b) if s0, Government’s reaction thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) In the bulletin of
International Commission of Jurist No. 34
(June 1968) an article has appeared with the
heading “United Kingdom : second class
citizens” wherein it has been stated that the
Commonwealth Immigration Act, 1968

a new gory of d-class citi-
zens” and that “the fact that these citizens
are non-white inevitably gives the legislation
a racial character”.

(b) The Government of India is in general
agreement with the views expressed by the
International Commission of Jurist that the
Commonwealth Immigration Act, 1968 is
in effect discriminatory.

CONTRACT ARTISTES IN ORISSA

4023. SHRI SRADHAKAR SUPA-
KAR : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) the number of contrac artistes work-
ing in the three Radio-stations in Orissr;
and

(b) when the rules }e;arding cmolu-

ments of such contract artistcs were
fixed last ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) 65 as on 1-6-1968.

®) 1-10-1964.

SEMINAR OF HEART SURGEONS AT CAPE
Town

4024. SHRI INDRAJIT GUPTA : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Dr. P. K. Sen was permitted
to attend the recent Seminar of Heart Sur-
geons held at Cape Town ; and

(b) if so, the reasons for this departure
from Government’s established policy of
boycotting functions held in South Africa ?
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THE PRIME MINISTER, MINISTER
OF. ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Yes, Sir.

(b) Dr. P. K. Sen went to South Africa
in his personal capacity to attend a Con-
ference of Heart Transplant Surgeons call-
ed by personal invitations by Dr. Christian
Bernard “to pool their knowledge and ex-
change notes regarding their mistakes”.
An exception was made in the interest of
science and humanity.

INDO-U.A.R. COLLABORATION
4025. SHRI INDRAJIT GUPTA :
SHRI CHENGALRAYA NAIDU:
SHRI YAJNA DATT SHARMA :

Will the Minister of DEFENCE be
pleased to state :

(a) whether Government are aware of the
press interview of the 22nd July, 1968 by
the U.A.R. Ambassador in Delhi to the
effect that Indo-UAR collaboration in the
production of a fighter aircraft is proceed-
ing, apace; and

(b) if so, why Government maintain a
wveil of secrecy over the very existence of this
project ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Yes, Sir.

(b) The information that development
trials of UAR E-300 engine mounted on
HF-24 airframe are in progress in that
country, has been given in the House in
reply to a number of questions in the past.
The last question on the subject, Unstarred
Question No. 1908, was answered on 31-7-68.

MiLiTARY SuppLiEs BY USSR
TO PAKISTAN

4026. SHRI INDRAJIT GUPTA :
SHRI BEDABRATA BARUA :
Will the Minister of DEFENCE be pleas-
ed to state :

() whether any further information is
now available to Government regarding the
quantum and/or types of military supplies
from the U.S.S.R. to Pakistan; and
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(b) if so, whether it is a fact that the wea-
pons involved are essentially of a defensive
type ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) No, Sir.

(b) Does not arise.

FooD INSPECTION ORGANISATION

4027. SHRI K. RAMANI :
SHRI VISWANATHA MENON :
SHRI UMANATH :
SHRI K. M.. ABRAHAM :

Will the Minister of DEFENCE be pleas-

ed to state

(a) whether Governnent have received
any complaint regarding the functioning
of the Food Inspection Organisation;

(b) if so, the details thereof;

(¢) whether Government propose to en-
quire into the matter;

(d) if so, when; and

(e) if not, the reasons thereof?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (e). A represen-
tation was received in January 1968 men-
tioning inter alia that pulses supplied by
contractors were of inferior quality. In-
quiry revealed that there was no irregularity
and that the pulses which did not comply
with the prescribed specifications were either
rejected or were accepted subject to quality
allowance, fumigaticn and cleanirg ch
at the cost of supplying firm. Reply was
duly sent to the representation.

Rep ions/complaints/appeal are
also preferred from time to time by con-
tractors/suppliers aganst rejections of the
commodities by the Food Inspection Organi-
sation, and these are dealt with according to

the prescribed procedure.

FooD INSPECTION ORGANISATION
4028. SHRI K. RAMANI :
SHRI SATYA NARAIN SINGH :
SHRI P. P. ESTHOSE :
SHRI K. ANIRUDHAN :

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that there are large
number of Scientific Assistants in Food
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1
Inspection Organisation who have got qua-
lifications of class I Officers and also have
got considerable practical experience;

(b) if so, whether Government propose
to promote them to Gazetted posts;’and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) There are 43 Scientific Assis-
tants in the Food Inspection Organisation.
None of them have the minimum qualifica-
tions prescribed at present for Technical
Officer Cadre. The minimum technical
qualification prescribed is M.Sc. degree in
Chemistry/Biochemistry/Microbiology with
two years research experience in technology
or biochemistry of foods.

(b) and (c). Do not arise.

wroita afewt W srrned
awmfos Jifa 9 afwaa

4029. wit Twereq faomt w1
T HAY A AT FY FAT A 6

(¥) ¥avag &= & f& Wt dfasi
FY o qrafeE Afg § wfmeror
aff faar amam g

(&) =fx g, @ T9a | FTRU
8

() *= Gy wfwweror | #7 FE@E
%1 faare & a7 T e I o AwY
7 faar I g &) )

(=) afeag, @ = ;T ERE ?

stfeeon wat (st &t fag) : (F)
oA, T TEET A G

(@) ¥ (v). = 7 35Xy

INT AW & &7 el |/x

fawra avE

4030. ot Twerew faendt : &y
AT WA qF T B §T w4 e

(%) w7 7g &v § 5 awR &
IUT 73 & few & & faww & faq

AUGUST 14, 1968

Written Arowers 2216

oF 73T Sa fawra 918 |y T B
y;

(@) z& % F gra 9w dat
safa & fod st a v w1 fea Tar g
I @ foq fadw ofcfafaal o=
faa far

() Y gaofa sag w4 wf &
AR F WUNF 97 § ¥g A
fea-feT il e F T AR

(w) =Y qo & A w4rfaa
63 S F ITEA & A T § e
W YAF § fead-feat gsit @
LRI -

M Ha, sv-mfw W, dveen
W qqr afe-vrg way (st gl
el ) - (F) ST, g | I AW AT
¥ oy fas@ O = WA fFar

g

(&) SR waw & vaq &= feww
N Fr A F37 g€ I EAT Sl Y
fowy guegra 1 9= F@ AT ITRT
AREFEIE F AGT 9 @A IGT7
@ ¥ fag s Iv-atufet fae
1 § 1 gz, of@es @R anmEer
graea) Iq-afafaqi 7 s wfqae=
vy Ffre d | grafraAiwE 7
faare #x faar g stk A9 #1 fawrfoni
FI IAT WIM ST AE F GI

21

() A Tw FEEFR ST § A7
fawra QAT & g FrfEga F fan
NE F @ #rf fqfa T€r

(7) TerHIgIaiaHTUF!
&y 7 1 g 9 @ AT Td AT ARXA
F X F TeITa qqUEre 4 w1 &y
Eicodl



2217 Written Answers

Sen ENQUIRY CoMMITTEE ON FiLnms

4033. DR. RANEN SEN : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the Sen Enquiry Committee
on Films appointed by the West Bengal
‘Government has submitted its report;

{b) if so, the main recommendations
thereof; and

(c) the action taken thereon ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Yes, Sir.

(b)and (c). A statement is laid on the
Table of the House.

STATEMENT

The following information has been
received from the Government of West
Bengal :

PART (B)

The West Bengal State Film Enquiry
Committeo has recommended the formation
of a Film Development Board by the State
-Government *‘for regulation of, and assis-
tanoe to film industry in the State™, provi-
-sion for financial assistance to the industry
and other assi ¢ to the b of pro-
duction, distribution and exhibition and
any other business ancillary thereto and to
deal with tho abuses found in the industry
and to cstablish a Code of Conduct.

The Committec has also recommended
the relaxation of existing restrictions regard-
ing location of cinemas and has recommend-
.ed that the Board should, with a grant from
the State Government, advance loans for
productioa of films, construction of cinema
houses and modernisation of laboratories
and studios under certain conditions. The
Committee has also recommended certain
steps for seif-regulation within the industry,
revision of the cxisting Amusement Tax
-scale and the institution of an enquiry into
the conditions of the workers in the cinema
industry.

Part C

(i) The Statoe Government have taken
steps to liberalise the grant of cinema
licencos and bave circulated to the District
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Licencing Authorities the names and places
;Lhem new cinema houses can be establigh-

(ii) The State Government are taking steps
to acquire on lease or otherwise in Calcutta
at least three Cinema houses to form an
exclusive chain of release houses for films
produced in the State;

(iii) The State Government propose to
issue an order reserving a certain percentage
of the show time in each cinema house for
compulsory exhibition of feature films pro-
duced in the State, which, it is believed,
will increase the exploitation potential of
such films;

(iv) The State Government have set up a
Film (Production and Development) Com-
mittee to generally advise the State Govern-
ment on matters relating to the Film Indus-
try; and

(v) The same Committee has also been
entrusted with a task of formulating a
scheme for the setting up of the State Film
Finance and Development Board on the
lines of the Sen Commi recc d
tion.
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New PoLITICAL PARTY BY NEUTRAL
NaGas

4037. SHRIC.K. BHATTACHARYYA:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that neutral Nagas
have decided to form a new political party;

(b) if so, its policy and programme;
and

(c) its attitude towards India ?.
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) to (c). A new poli-
tical party in Nagaland called the “United
Front of Nagaland” was formed on July 17,
' 1968 to contest the coming elections (Feb.,
1969). The party’s manifesto contains the
following points :

(i) The party would work for peaceful
political settlement of Nagaland problem
by bringing about direct negotiations
between the Government of India and Under
ground Nagas. It would not seek partici-
pation in such negotiations unless specifical-
ly desired by both the parties.

(i) It would strive to bring about reforms
for a clean and efficient administration.

(i) It would try to remove economic
disparity among the people and do away
with undue favours given to some people.

(iv) It would take steps to prevent infiltra-
tion of foreign elements and influence which
would affect the cultural andsocial life of
the Nagas.

(V) Tt would give top priority to agri-
cultural and development activities.

SUPPLY OF ARMS BY WEST GERMANY
TO PAKISTAN

4038. SHRI C. K. BHATTACHAR-
YYA : Will the Minister of DEFENCE
be pleased to state :

(a) whether Pakistan has received a large
quantity of arms supply from West Ger-
many in the first three months of 1968;

(b) whether supply of arms to Pakistan
stands highest in this period ;

(c) whether Governments’ attention has
been drawn to the reports published in
Pakistan press stating the details of arms
supplied as S00 cobra anti-tank missiles,
Sabrejet F.86, Douglas 3C and 47, Lockheed
and other arms in large quantities; and

(d) whether any enquiry has been made
as to the correctness of these reports and
Government’s reaction thereto ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (d). While
Government are aware of the procurement
of missiles, aircraft spares and electronic
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equipment etc., from West Germany by
Pakistan large scale supplies of arms have
not been noticed in the first three months of
1968. Government however continue to
keep a close watch on the acquisition of
arms by Pakistan from various countries
with a view to taking suitable counter mea-
sures. I regret it is not possible to specify
details of the various arms.
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AIRPORT AT BIRATNAGAR (NEPAL) BULLT
WITH INDIAN ASSISTANCE

4042. SHRI HIMATSINGKA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the Indian built Airport at
Biratnagar (Nepal) has been inaugurated;

(b) if s0, the cost thereof;

(c) the salient features of tho airport;
and

(d) how far the airport is manned by

Nepalese and how far by the Indian per-
sonnel ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
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INDIRA GANDHI) : (a) Yes, Sir. The
airport was inaugurated by the Prime
Minister of Nepal on 22nd June, 1968.

(b) Ra. 21,43,000.

{c) The airport has been provided with
the terminal building, store sheds, stafl
quarters, internal roads, runway and elec-
tric installations.

(d) The airport is built in the territory of
Nepal and its administration and organisa-
tion are entirely the concern of His Majes-
ty’s Government of Nepal

ResmTTLEMENT OF EX-SERVICEMEN
IN RAJASTHAN

4043. SHRI BAL RAJ MADHOK
Will the Minister of DEFENCE be pleased
to stato :

(a) whether it is a fact that the Rajasthan
Government had promised to give over a
strip of 5 by 65 miles along the Indo-Pak.
border fa the Rajasthan canal area to his
Ministry for the resettiement of ex-service-
men; and

(b) whether it is also a fact that the
Rajasthan Government are now going back
on that promise; and

(c) if so, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) The Government of
Rajasthan had promised to allot about
50,000 acres of land to ex-servicemen within
a five mile belt along the Indo-Pakistan
border.

(b) amd (c). The information is being
collected from the Rajasthan State Govern-
ment and would be placed on the Table of
the House in duo course.

MEneun Or INSTRUCTION IN SAINIX
SCHOOLS

4044. SHRI VASUDEVAN NAIR :
SHRI J. M. BISWAS :

Will the Minister of DEFENCE be picas-
ed to state :

(a) whether it is a fact that Government
propose to affect a change in the mode of
instruction in Sainik Schools, which is being
condocted at present in English and Hindi;
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(b) whether Government propose to have
one language; and

(c) if so, what will be the medium of ins-
truction in the Sainik Schools ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (c). The Saimik
Schools are run, not by the Government but
by an autonomous registered Society named
Sainik Schools Society. The present me-
dium of instruction in Sainik Schools is
English and there is no proposal before the
Board of Governors of the Sainik Schools
Society to change this medium. Study of
Hindi is compulsory in the Sainik Schoels.
Regional languages and Sanskrit are also
taught.
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MISCONCEPTIONS ABOUT INDIA’S FOREIGN
PoLicy

4047. SHRI NARENDRA KUMAR
SALVE : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(@) whether it is a fact that there are many
misconceptions about India and her policy
in foreign countries; and
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() if so, the steps which Government
propose to take to tome up the public
relations machineries attached to the
Indian Embassies abroad ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANLCHI) : (a) Foreign Govern-
ments with whom we have relations are
aware of our policies both through their
Embassies in New Delhi and our Missions
in those countries.

(b) There are 60 publicity posts attached
to our Missions abroad and they dissemi-
nate our publicity material among the avail-
able local m dia. Constant efforts are be-
ing made to review and improve our exter-
nal publicity.

Sovier NucrLear EquipMeNT FOR
PAKISTAN

4048. SHRI NARENDRA KUMAR
SALVE : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government’s attention has
been drawn to the newspaper reports about
the U.S.S.R.’s proposal to supply nuclear
equipment to Pakistan for use at the propo-
sed Atomic Power Station near Hyderabad
(Sind); and

(b) if so, the reaction of Government
thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) and (b). We have
no information to suggest that Pakistan
is building a Atomic Power Station near
Hyderabad (Sind).

BROADCASTS IN INDIAN LANGUAGES FROM
RADIO MOSCOW AND VICE-VERSA

4049. SHR1 NARENDRA KUMAR
SALVE : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
to state :

(a) the number of Indian languages in
which Radio Moscow makes broadcasts for
Indi. n Listeners in India; and

(b) the number of Russian languages in
which A.LLR. makes broadcasts for listeners
inthe US.S.R.? -
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THE MINISTER OF "INFQRMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Eight, namely, Bengali, Hindi,
Malayalam, Marathi, Punjabi, Tamil,
Telugu, and Urdu.

(®) Nil, Su- However, efforts to start a
service in Russian are under way.

PuBLIC RELATIONS BODIES FOR INDIA IN
US.A.

4050. SHRI NARENDRA KUMAR
"SALVE : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether any assessment has been
made of the working of various public
relations bodies working for India in U.S.A.;
and

() if so, the details of the assessment
made ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) and (b). An
asscssment has been made in one or two
cases but a final decision has not yet been
taken. A general assessment will be made
and the results made known to the House in
due course.
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MANUFACTURE OF LUBE OIL BARRELS
BY ORDNANCE FacToRy

4056. SHRI D. N. PATODIA : Will the
Minister of DEFENCE be pleased to state :

(a) whether the Ordnance Factory, Btru-
sawal have taken up the manufacture of
Lube Oil Barrels for supply to the Indian
Qil Corporation and if so, the details of
manufacture and supply during the course
of last two years and the various prices at
which the same were sold to the Indian
Qil Corporation;

(b) the special circumstances that neces-
sitated the manufacture of oil barrels by the
Ordnance Factory and the extent to which
such diversion of the ities of this fac-
tory have adversely affected the Defence
Production;

(c) whether the steel needed to manafac-
ture barrels_ were in short supply and if so,
whether the sheets consumed by the Ord-
nance, Factory were from the allotment made
on Defence priority; and

(d) the? particulars of allotmeats on
Defence, Priority, or otherwise, and in thé
event of any special quota being allotted for
the manufacture of barrels, the particulars of
such quota ?
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THE MINISTER OF STAYE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Yes, Sir. Threc purchase
orders were placed by the Indian Oil Corpo-
ration on Ordpance Factory, Bhusawal,
during the last two years for 1,00,020,
1,00,000 and 2,00,000 Barrels respectively.
The first two orders have been completed
and the third is being executed. It will not
be desirable in the commercial interests of
the purchaser to divulge information about
the prices.

(b) Ordinaifly barrels are manufactured
in Ordnance Factory Bhusawal for the
Defence Services and Border Roads Organi-
sation. As the quantum of load on this
account was inadequate in terms of work-
load for the Barrel Section of the factory,

" manufacture of barrels for the 1.O.C. was
accepted. Acceptance of these orders has
not affected Defence production.

(c) The steel sheets utilised by Ordnance
Factory, Bhusawal for supply of barrels to
1.0.C. are of different specifications from
those required for barrels for the Defence
Services.

(d) The information is being collected
and will be placed on the Table of the House.

A'[OKIC‘ENEKGY FOR FERTILIZER
PRODUCTION

4057. SHRI D. N. PATODIA :

SHRI MAHARAJ SINGH BHA-
RATI :

Will the PRIME MINISTER be pleased
to state :

(a) whether the feasibility of making use
of the atomic energy mainly for fertilizer
production is being examined by Govern-
ment separately apart from its being examin-
ed by the Study Team on Agro-Industrial
Complex;

(b) if so, the particulars thereof;; and

(©) if not, whether Government consider
getting the proposal examined through a
separate source as well ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, * MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
TNDIRA GANDHI) : (a) Yes, Sir.

(b) Does not arise.”

(c) There is no proposal under considera-
tion at present.
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COMMERCIAL BROADCASTS,
4058. SHRI D. N. PATODIA :
SHRI §, R. D ANI :

Will the Minister of INFORMATION
AND " BROADCASTING be pleased to
state :

(a) whether tho rmates for commercial
advertisements on the different stations of

All India Radio for the different hours are
same;

®) if not, the principle on which the
rates have been fixed; and

(c) the experience of the working of the
¥ ial edverti on ALR. since
its inception ?

THE MINISTER OF INFORMATION
& BROADCASTING (SHRIK. K. SHAH):
(a) and (b). At present commercial advertise-
ments arc broadcast only!from Bombay,
Poona and Nagpur, and composite rates
have been adopted for all these three stations.
However, different rates are charged for
penkhoun.scmipeakhounmdoﬂ'pelk
hours. The rates for other stations where
Commercial advertisements may be intro-
ducedinthemmmmaynrydependhrgona
varicty of factors. Rates aro fixed having
regard to several factors, such as advertising
rates of competing media such as cinema
and newspapers, popularity of the pro-
grammes carrying commercials, the number
of licensed radio sets in the area etc.

(c) Experiencoe of the working of the
Bombay pilot Project of commercial adver-
tising over All India Radlio bas been very
encouraging. Demand for time far ex-.
ceeds availability.

MEDIATION BY INDIA FOR PEACE IN.
VIETMAM

#059. SHRI BENI SHANKER
SHARMA :
SHRI D. C. SHARMA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether any offer of mediation for
peace in Vietnam has been made by India;

(b) if so, the details thereof; and
(c) the outcome thereef ?
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THE PRIME MINISTER, MINISTER
‘OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDH]) : (a) to (c), Govern-
ment have not made any offer of mediation
.in the Vietnam conflict, but Keeps in touch
with the parties concerned through diploma-
tic channels. It would not be proper to
.disclose the details of these contacts.

CHARGES BY PAKISTAN FOREIGN MINISTER

.4060. SHRI BENI SHANKER
SHARMA :

SHRI D. C. SHARMA :

‘Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the Pakistan Foreign Minis-
ter has charged India with linking the ques-
tion of resumption of air services between
the two countries with other issues and of
suggesting a package deal; and

(b) if so, the reaction of Government
ithereto ?

THE PRIME MINISTER, MINISTER
‘OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDH]) : (a) Yes, Sir.

(b) This allegation is without any basis.
In a note dated July 3, 1968, the High
.Commission of India in Islamabad pointed
out to the Government of Pakistan that the
"question of resumption of air services was
taken up by the High Commission as early
as in October 1967. Since then, the propo-
sal has been repeated several times to the
Government of Pakistan, who have inform-
.d us that it is under consideration.

'SESSION OF THE ECONOMIC AND SOCIAL
CounciL

4061. SHRI BENI SHANKER
SHARMA :

SHRI D. C. SHARMA :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether a session of the Economic and
social Council of the United Nations was
held in Geneva from the 8th July, 1968;
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(b) whether India attended the Confer-
ence and pleaded for the continuation of
efforts to formulate a global strategy to
promote international cooperation in solv-
ing the problems of developing nations;
and

(¢) if so, the outcome thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDH]) : (a) Yes, Sir.

(b) Yes, Sir. The Leader of the Indian
Delegation Shri B. R. Bhagat, Minister of
State in the Ministry of External Affairs
proposed that an inter-sessional machinery
be established in connection with the formu-
lation of a global strategy for the next
Development Decade.

(©) A Resolution co-sponsored by India
and 14 other countries was unanimously
adopted by the Economic and Social Council
instructing its Economic Committee to
meet inter-sessionally before the end of 1968
and as often thereafter as necessary, and,
amongst other things, to formulate an out-
line of an International Development policy
for the next Decade.

AccUSATION BY CHINA AGaInsT U.S.S.R

4062. SHRI BENI SHANKER
SHARMA .

SHRI D. C. SHARMA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether China has accused the
U.S.S.R. for exploitation of Indian workers
and peasants and to turn India into a market
for its commodities; and

(b) if so, the reaction of Government
thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Yes, Sir.

(b) The Government of India regard this
as a distortion of Indo-Soviet relations by
Chinese propaganda organs which seek to
undermine the continuing friendly relation
between India and the Soviet Union
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CriticisM oF INDIA IN THE ‘HOUSE OF
REPRESENTATIVES, U.S.A.

4063. SHRI BENI SHANKER
SHARMA :

SHRI D. C. SHARMA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether India was criticized on the
26th June, 1968 in the House of Represen-
tatives, United States for its purchase of
Soviet bloc arms vis-a-vis American aid
to India and balance of power with Pakis-
tan; and

(b) if so, the reaction of Government
thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Yes, Sir. The
criticism is contained in a minority report
of the Foreign Affairs Committee of the
U.S. House of Representatives consisting
of seven members out of a total Committee
membership of thirty-six. This minority
are known for their opposition to foreign
aid as such.

(b) It is not customary for Government
to express its reactions to debates and dis-
cussions in the legislature of another
sovereign country.

ROADS IN HIMACHAL PRADESH

4064. SHRI G. S. REDDI : Will the
Minister of DEFENCE be plased to state:

(a) the extent of motorable, jeepable and
ordinary roads in the Unioa Territory
of Himachal Pradesh, besides the roads
maintained by the Forest and Development
Block Agencies;

(b) the performance of the Border Roads
Organisation during the past plan periods in
the territory to aid the defence plans; and

(c) the hazards our engineering staff had
to encounter as well as the number of engi-
neering feats to their credit ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) The mileages of
motorable and jeepable roads in the Union
M38LSS/68
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Territory of Himachal Pradesh as on
31-3-1968 are as under :

Motorable 416 Kms.
Jeepable 757 Kms.

(b) During the period May 1960 to
31-3-1968, Border Roads Organisation, i.e.,
General Reserve Engineer Force, has cons-
tructed 325 Kms of new roads (of width
varying from 8 ft. to 20 ft.) and has been
improving 24 Kms. of existing roads.

During the above period, State P.W.D.
have constructed 229 Kms. of new roads
(of width varying from 8 ft. to 20 ft.) and
are engaged in improving 622 Kms. of exist-
ing roads as an agency of the Bordr Roads
Development Board.

(c) The construction of roads in the
Himalayan regions and specially at high
altitude calls for skill, initiative, capacity
for improvisation, coordination and plan-
ning. The men employed on the construc-
tion of roads have to accept all hazards and’
hardships. Many Honourable Members
have visited the roads (including Hindustan-
Tibet Road), which are being constructed as
a part of the programme of the Board and
have adjudged the performance of the Bor-
der Roads Organisation.

ISSUE OF PAss PORTS

4066. SHRI R. K. SINHA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the normal time taken for issuing
Passports between the time of the receip
of an application and the issue of a pass-
port;

(b) how many applications for the issue
of passports are pending in the Delhi
Regional Office for more than three months;
and

(c) the reasons for the delay ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Applications for
passports accompanied by a varification
certificate issued by an officer of the rank
of Deputy Secretary or above or by a First
Class Magistrate are cleared and passports
issued within 10 days from the date of
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receipt of the application. In the case of
applications submitted through the District
authorities who have to verify the particu-
lars given in the application, it takes between
4 to 6 weeks for the grant of a passport.

(b) and (c). A total of 865 appli'mtions
are pending in the office of the Regional
Passport Officer, Delhi for more than three
months for the following reasons :

(i) 522 on account of non-receipt of
required documents from appli-
cants.

(ii) 220 on account of non-receipt of
verification reports from the Dis-
trict authorities, and

(iii) 123 on account of non-receipt of
confirmation of special certificates
from certifying officers.

JOURNALISTS’ VISIT TO PANTNAGAR

4067. SHRI R. K. SINHA : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether a party of Journalists was
taken by the Press Information Bureau to
Pantnagar and other places in the third week
of July, 1968;

(b) if so, the number of journalists and
officials in the party and the total expendi-
ture incurred on them;

(c) whether it is a fact that some of the
journalists returned in the middle of the

tour on account of the misbehaviour of the ,

officials; and

(d) if so, whether any enquiry has been
ordered into the incident ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Yes, Sir. Th e Press tour was
sponsored and financed by the Indian Coun-
il of Agricultural Research, with which the
PIB was associated.

(b) Fifteen journalists and six officials.
Yotal expenditure Rs. 2,740 -45.

(©) No, Sir. But some journalists did
not find it convenient to go round the Pant-
magar Agricultural University on the evening
of July 18 as was originally scheduled. The
majority of journalists, however, insisted
that the schedule should not be changed,
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and they finished their work at Pantnagar
on the same day. As the Press Party was
scheduled to leave for the Indian Veterinary
Research Institute, Mukteswar, at 8 a.m.
the next day, July 19, the first group prefer-
red to stay back on July 19 and cover Pant-
nagar and they were given all facilities.
The rest proceeded to Mukteswar according
to the scheduled programme.

(d) Does not arise.

SINKIANG-GILGIT ROAD

4068. SHRI KANWAR LAL GUPTA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to refer to the reply given to
Unstarred Question No. 604 an the 24th
July, 1968 and state :

(a) what is the reply of the Government
of Pakistan and China to the protests note
sent to them regarding the construction of
Sinkiang-Gilgit Road; and

(b) Government's reaction thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) and (b). No reply
from China has so far been received. A
reply from Pakistan was received on August
2, 1968 and is under the Government’s
consideration.

Ffow-vra Farem § ITEAT w
AnTerE w1 AT
4069. S AT TH AA :
=t @araw Fady
Fa7 &frs-wTd 9T ag AT I FAT
F4i ¥
(%) v @g @ § f5 e &Y
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#frF-v wad § - IU-waAr 227%,
1968 ¥ agi & 9;
(@) a7 5@ @ § IR T
F A R Iw v §; AR
() afz e, v Far TFRA I
FE s Ay ?
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REPATRIATION OF INDIAN NATIONALS
DETAINED IN BURMA

4070. SHRI S. C. SHAMANTA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the progress made in the matter of
repatriation of Indian nationals at present
detained by the Burmese Government for
the so-called economic offences;

(b) the names of the persons against whom
prosecution has been launched by the Bur-
mese Government recently and the charges
framed against them;

(c) the diplomatic efforts made by the
Government of India to approach the
Government of Burma to secure their release
and repatriation; and

(d) the other facilities which are being
provided by our Embassy in Burma to these
persons to defend themselves ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA' GANDHI) : (a) 12 economic
detenus were recently released. -This leaves
13 of whom 3 are on bail.

(b) The 4 detenus who are now on trial
are S/Shri Govinda Rao, P.C. Kapoor,
Bitaram Kabra and Kishan Chand. While
the specific charges against each still remain
to bo known it is understood they refer to
“obstruction to the construction of Socialist
‘economy”, contravention of foreign ex-
change regulations, contravention of -the
Sca Customs Act by trying to take out of
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the country more foreign exchange or jewel-
lery than entitled to etc.

(c) The Government of India including
our Embassy in Burma have repeatedly
approached the Government of Burma in
this matter, even at the highest level.

(d) Those facing trial at present have
appointed lawyers of their own choice.
While any assistance asked for will be pro-
vided by our Embassy, it is not considered
necessary for our Embassy at this stage to
volunteer assistance which is neither asked
for nor required.

SUPPORT BY CHINA TO NAGA GOVERNMENT
IN ExILE
4071. SHRI SITARAM KESRI :
SHRI N. R. LASKER :
SHRI CHENGALRAYA NAIDU :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that the Govern-
ment of China have offered to support
Naga Government in exile;

(b) if so, Government’s reaction thereto;

1

(c) whether such action by China would
be considered a hostile step’ and necessary
steps will be taken to meet the challenge ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDH)I) : (a)to (c). Govern-
ment of India are aware of the open support
of the People’s Republic of China to the
Underground Nagas and the contacts which
the Underground have established with the
Chinese and are taking increasingly effective
measures to counteract hostile activities.
Nagaland is one of the constituent States of
the Indian Union. Government of India are
determined not to allow foreign interference
in India’s domestic affairs.

gavenfaar gra afeew o
femr man ww
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SEPARATION OF BIAFRA FROM NIGERIA

4073. SHRI SHIVA CHANDRA JHA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that Biafra has
been separated from the Federal Govern-
ment of Nigeria;

(b) if so, the reaction of Government
thereto;

(c) whether it is a fact that the Biafra
area is affected by famine and starvation;
and

(d) if so, whether Government are going
to rush help to the Biafran people and if so,
how much, and if not, the reasons therefor ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) On May 30th
1967 the Eastern Region of Federal Repub-
lic of Nigeria declared that it had seceded
from the Federal Government and called
itself the Republic of Biafra.

(b) The Government of India regard this
as an internal matter for Nigeria,

(c) and (d). 1t is reported that there are
famine conditions in Biafra as a result of the
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civil war. The Indian Red Cross has sent
some assistance in the form of vitamin
tablets, medicines, etc. through the Inter
national Red Cross to both the sides.

RESTRICTION ON THE FREEDOM OF PRESS
IN ANDHRA PRADESH

4074. SHRI SHIVA CHANDRA JHA:
Will the Minister of INFORMATION &
BROADCASTING be pleased to state :

(a) whether it is a fact that restrictions are
being put on the freedom of the Press in
Andhra Pradesh by the Andhra Pradesh
Government;

(b) if so, the details thereof and the reac-
tion of Government thereto; and

(¢) if not, the amount for which the
Indian press gets advertisements from the
Central Government and the State Govern-
ments, per year and in which cases, if any.
the advertisements have been withdrawn
because of the press differing with the
Government policy, State-wise ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) and (b). A Bill to provide
for the control of press and publications
in the interest of communal harmony, pub-
lic order, decency or morality and for
matters connected therewith, was introduced
in the Andhra Pradesh Legislative Assem-
bly on 16th July, 1968. It has been pub-
lished in the Andhra Pradesh Gazette
Extraordinary on the 16th July, 1968.

©A statement of the Central
Government’s advertisements released to the
Indian Press, language-wise, during 1967-68
is laid on the Table of the House. [Placed in
Library. See No. LT-1746/68]. The Central
Government  has not withdrawn
advertisements from newspapers on
political considerations but in respect of
those which fall below the accepted journal-
istic standards or indulge in virulent
propaganda inciting communal passions, or
preach violence or offend socially accepted
conventions of public decency and morals,
advertisements are not released. The
State Governments are free to place their
adverti with the papers accord-
ing to their own policy and requirements.
It is not in public interest either to disclose
the names of such newspapers or request
the State Governments to do so.
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VisSirs ABROAD BY SHRI V. K. KRISHNA
MEeNON

4078. SHRI HARDAYAL DEVGUN :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the number of times the forma
Defence Minister, Shri V. K. Kmhn:
Menon, visited foreign countries during the
last one year;
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(b) the purpose of his visits;

(c) the total foreign exchange sanction-
ed for each trip;

(d) the number of trips to foreign coun-

tries sponsored by privtae agencies and by
Government; and

(e) whether trips sponsored by Govern-

ment have, in any way, been helpful to the
National interest ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
.INDIRA GANDHI) : (a) and (b). From the
information available with the Ministry of
External Affairs, during the last one year,
Shri. V. K. Krishna Menon visited various
foreign countries including Ceylon, Cyprus,
Kenya, Lebanon, Mauritius, New Zealand,
S).'ria, Sweden, UAR, UK. and USA, in
his private capacity to attend or to partici-
pate in various conferences and functions.

. (c) Information is not available with this
Ministry.

(d) None of these visits abroad was

sponsored by Government.

() Does not arise.

MasaNt COMM'TTEE REPORT

4.10'79. SHRI S. M. BANERIJEE : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the Masani Committee Re-
port has been examined by Government;

.(b) if so, whether the report has beeul
discussed with the representatives of the
Guild;

(c) if notv. the reasons therefor; and
(d) when this is likely to be discussed ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) The report is under exami-
nation.

(b), (c) and (d). Since the Broadcasters® and
Telecasiers’ Guild has not been recognised
so far, the question of formally discussing
the report with its representatives does not
grise, but informally we do propose to dis<
cuss the matter with employees’ reprsenta-
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tives, if it can be done so without violating
legal obligations.

ARMY ACT

4080. SHRI S.M.BANERJEE: Willthe
Minister of DEFENCE be pleased to state :

(a) whether application of Army Act
has been withdrawn after ending the Emer-
gency;

(b) if so, whether trade union rights "
have been restored in the case of all unions
where restrictions were imposed in accor-
dance with the Army Act; and

(©) if so, the States or areas where Army
Act is still in force and the reason there-
for ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) to (c). After the declaration
of the Emergency, service perscnnel who
were otherwise not on ‘active service’ were
declared by Government to be ‘on active
service’ under a notification dated 28-11-62.
As a direct consequence of this notification,
Defence civilians scrving with the Army
became subject to the Army Act under the
relevant prcvisions in the Army Act. With
the lifting of the Emergency on 10-1-1968,
the matter was re-considered by Govern-
ment and it was decided not to cancel the
notification but to limit its scope to units,
formations and establishments operationally
committed on the borders. Accordingly,
the troops who serve in areas other than
the areas of these units, formations and esta-
blishments are not deemed to be on ‘active
service’ and as a consequence the Army Act
is no longer applicable to Defence civilians
serving with the Army in those other areas.

The Question whether Trade Union Rights
can be restored to some of the Unions as &
result of the limitation on the operation of
the Army Act to certain specified areas only
is under examination.
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DISARMAMENT CONFERENCE
4084. SHRI DHIRESHWAR KALITA:
SHRIK.P.SINGH DEO :

Wil the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the 18-Nation Disarmament
Conference has been reconvened at Geneva
recently;

(b) if so, the agenda of the Confe

(c) whether the recently announced
Soviet disarmament proposals will also be
dis d by the Conf ; and

(d) if so, India’s attitude on these pro-
posals ?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Yes, Sir.

(b) There is no fixed agenda. It may
consider any disarmament measures propo-
posed by its Members or by the General
Assembly.

(©) Yes, Sir.

(d) They are under examination.

INDIANS LIVING ABROAD

4086. SHRI YAJNA DATT SHARMA :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the number of persons of Indian
Origin living at present in U.K., U.S.A.
and U.S.S.R.,separately; and

(b) the number of such persons who have
so far been granted citizenship of the coun-
tries of their residence ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) The appiox mate
number of persons of Indian Origin at
Present living in UK., U.S.A. and US.S.R.
are 2,00,000; 21,900 and 756 respectively.

(b) It is not possible to give the exact
number of persons who have acquired citi-
zenship of foreign countries as all such cases
are not reported. However, according to
available information, approximately
36,000 persons in U.K. and 2,000 persons in
US.A. and only a few in U.S.S.R. have
acquired local citizenship.

SuPPLY OF WAR MATBRIAL BY IRAN
AND TURKEY TO PAKISTAN

4087. SHRI YAJNA DATT SHARMA :
Will the Minister of DEFENCE be pleased
to state : .

(a) whether Government are aware that
Iran and Turkey have recently passed
on huge quantities of war material to Pakis-
tan, which they had got from U.S.A.;

(b) if so, whether it will not improve the
fighting capability of Pakistan;

(c) whether Government have drawn the
attention of the Governments of Iran,
Turkey and U.S.A. to these supplies; and
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(d) if so, the reaction of these Govern-
ments thereto ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Government have
no such information.

(b) to (d). Do not arise.

ACQUISITION OF LAND IN ISAPUR JANGI,
FOR AN AMMUNITION DEPOT

4088. SHRI SHRI CHAND GOYAL :
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that land in village
Isapur Jangi in Patiala district was acquired
by Government for the Lalru Ammunition
Depot in 1962;

(b) whether it is a fact that lease money
has not been paid to the land owners since
1966; and

(c) whether it is also a fact that barbed
wires have been fixed arcund the village
area and their cattle are not allowed to
graze ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Apprcximately
1745 acres of land from villages Isapur,
Jangi, etc. in Patiala District were rcquisi-
tioned in 1963 for the Lalru Ammuniticn
Depot. The possession of apprcx mately
26-10 acres comprising ““Abadi” land has
however not yet been taken over.

(b) It is the responsibility of the lccal
revenue authorities to disburse the rental
compensation. It has however been ascer-
tained that the rental compensation at
Rs. 1,89,611-40 per annum has been paid
by the Dzputy Commissioner, Patiala to the
persons interested for the period upto June,
1967. The next year's rental compensation
fell due in June, 1968 and the Ccllector,
Patiala, has been requested to expedite the
payment.

(c) Security fencing has been provided
around the perimeter of the entire area
requisitioned for the A ition Depot.
Free ingress and egress from and to the
‘abadi’ area is however allowed. The res-
trictions on grazing have been imposed by
the local military authorities only in respect
of the area of which possession bas been
taken over.
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PEKING RADIO BROADCAST ON NAGAS

4090. SHRI HIMATSINGKA :

SHRI RAM GOPAL SHAL-
WALE :

SHRISRADHAKAR SUPAKAR:
SHRI YASHPAL SINGH :
SHRI K. M. KOUSHIK :
SHRI B. N. SHASTRI :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government’s attention has
been drawn to the Peking Radio broadcast
monitored in New Delhi on the 17th June,
1968 making an attempt for bcosting the
morale of Chinese trained Nagas who suffer-
ed heavily in their encounter with- the
Security Forces on Jure 7, 1968 near Kohima
claiming the Naga ‘cause’ as just and adding
that these hostiles would ‘assurcdly’ win
the final victory in their struggle; and

(b) if so, Government’s reacticn thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY. MINISTER OF
PLANNING, AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDH]) : (a) Yes, Sir.

(b) A protest was lodged with the Govern-
ment of the People’s Republic ¢f China on
19th June, 1968 and the Housce was inform-
ed about this on 24th July, 1968 in reply to
Unstarred Question No. 633, Govern-
ment are determined not to allow foreign
interfecrence in the country’s domestic
affairs.

OVER-RUNNING OF BURMESE BORDER
SECURITY FORCE BY Mizo REBELS

4091. SHRI S. K. TAPURIAH : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government’s attention has
been drawn to tne reports that Burmese
Border Security Force at Sikhar, 5 miles
from Manipur, was over-run on the 4th
June, 1968 by a large gang of Mizo, Kuki
and China rebels who were equipped with
automatic weapons;

(b) if so, Government's reaction there-
to;

(c) whether the Burmesc Government
have protested against thisraid; and
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(d) whether any effective measures have
been taken with or without collaboration
of the Burmese Government to prevent any
such raids on the Indo-Burmese borders and
to prevent the movement of the Mizo and
Naga hostiles across Indo-Burmese border
to and from China ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Government have
seeh reports on the incidents of 4th June,
1968, in which Mizos, Kukis and Chins,
were reported to have been involved.

(b) Our Ambassador discussed the re-
port with the Burmese authorities in general
terms;

('c) No, Sir;

(d) We have increased patrolling on our
sides. Movement across the India-Burma
border within a zone of 40 Kms. on either
side which was hitherto free has been sub-
jected, since 1-8-1968, to a system of permits.
Burma being a friendly neighbouring
country, appropriate discussions on such
matters are held with them when necessary.

NUCLEAR NON-PROLIFERATION TREATY

4092. SHRI S. K. TAPURIAH : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the question of endorsement
of the US-Soviet draft of nuclear non-
proliferation treaty was discussed in the
main Political Committee of the United
Nations in May this year;

(b) what were the broad outlines of the
case made out by the Indian delegation to
the Committee against the endorsement of
the treaty and what specific amendments
were proposed by our delegation in the draft
treaty;

(c) whether the Irish and Canadian
delegations to the Committee countered the
Indian criticism of the draft treaty and,
if so, in what terms; and

(d) what was the final outcome of the
Committee’s deliberations on the subject?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDH]) : (a) Yes, Sir.

(b) and (c). The statement made by our
delegate on May 14, 1968 and the statements
made by the Irish and Canadian delegates
on May 23, 1968 will be placed on the Table
of the House. No amendments were pro-
posed by the Indian delegation.

(d) The First Committee adopted by 92
votes to 4 with 22 abstentions, a resolution
commending the Treaty.

SAINIK SCHOOLS

4093. SHRI SAMAR GUHA : Will the
Minister of DEFENCE be pleased to state :

(a) the number of Sainik schools all over
India, their locations, total strength in each
school and the break-up figures of these
students belonging to different States;

(b) the conditions for admission in these
schools;

(c) whether proper advertisement is done
for encouraging young talents for getting
admissions into these schools; and

(d) if so, the nature and extent of such
advertisements ?

THE MINISTER OF DEFENCE [SHRI
SWARAN SINGH) : (a) A statement is
laid on the Table of the House. (Placed in
Library. See No. LT-1747/68].

(b) Boys are admitted on the basis of
merit as assessed in an All India Entrance
Examination held annually, The candidat-
es should be below 10 years of age for admis-
sion to Class V and below 11 years for ad-
mission to Class VI. Bhutan, J & K,
Nagaland, NEFA, A & N Islands, and Lac-
cadive, Minicoy and Aminidive Islands,
have been permitted to nominate a certain
number of boys to the Sainik Schools;

(c) and (d). Advertisements regarding the
Entrance Examination are issued in leading
local newspapers. The State Education
Departments are also requested to give wide
publicity. The AIR is also requested to
make periodical announcements regarding
the Entrance Examination in the regional/
local broadcasts and the Defence Services
programme,
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SAINIK ScHooL, PURULIA

4094. SHRI SAMAR GUHA : Will the
Minister of DEFENCE be pleased to state :

(a) whether there is a Sainik School at
Purulia in West Bengal;

(b) if so, the reason for setting up that
school at that place;

(c) whether admission in this school is
made on a regional or on an all India basis;

(d) the total strength of the students of
that School at present and how many stu-
dents are admitted every year there;

(¢) what are the numbers of Bengali
students in different classes in that School
and how many among them belong to the
traditionally military Numasudra com-
munity; and

(f) what are the processes and conditions
followed for admission of students in this
Sainik School at Purulia ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Yes, Sir.

(b) The location was selected by the State
Government.

(c) Admissions to all Sainik Schools are
made through a common entrance examina-
tion on an All-India basis.

(d) The strength as on 30-6-1968 was
265. Number of admissions varies from
year to year depending on vacancies and
accommodation available. In the 1968
session, admission was restricted to Class V
and 45 boys were ‘admitted.

(e) 188 students are from West Bengal.
Class-wise break-up of Bengali students is
not readily available. The number belong-
ing to the Numasudra community is also
not known since no community-wise. statis-
tics are maintained.

(f) The procedure for admission to all
Sainik Schools is the same. Normally ad-
missions are now made mainly in Class V
and the candidates should be between 9 and
10 years of age. They should appear at the
all India Entrance Examination designed by
the Directorate of Psychological Research
in the Ministry of Defence which consists
of :—

(i) Mathematics Achievement Test;
(ii) Numerical Aptitude Test;
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(iii) Verbal Comprehension Test; and
(iv) Reasoning Test.

Boys who qualify in the first phase which
consists of the two tests at (i) and (ii) above
are called for the second phase of the En-
trance Examination consisting of the last two
tests. Those who are successful are given
admission on the basis of their merit subject
to medical fitness.

CHINESE DEsiGNs of A COMMUNIST
STATE IN NORTHERN REGIONS OF
BURMA AND INDIA

4095. SHRI SAMAR GUHA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government are aware that
China is working out a grand design of
insurrectionary upheaval in the Northern
Region of Burma and North-Eastern regions
of India;

(b) whether Government are also aware
that China is co-ordinating the activities of
the Nagas, Mizos and other tribal hostiles
with that of tribals of Burma with a view to
create conditions for setting up an ‘Inde-
pendent Communist State’ in the region;

(c) if so, Whether Government have dis-
cussed this problem with the Burmese
Government and sought for a joint move
to counter it; and

(d) if so, the nature of the talks held and
if not, the reasons therefor ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) and (b) Govern-
ment have seen reports to this effect in
some sections of the Press. The protection
and safeguarding of Indian territory is our
concern and we are taking all possible mea-
sures for that purpose. As regards Nor-
thern Region of Burma, that is the concern
of the Burmese Government.

(c) We naturally exchange views with

friendly countries like Burma on matters

of common interest. However, there is no
proposal for a joint move in this connec-
tion.

(d) Does not arise.
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NATIONAL DEFENCE ACADEMIES

4096. SHRI SAMAR GUHA : Will the
Minister of DEFENCE be pleased to state :

(a) the number of National Defence
Academies in the country with their names
and locations;

(b) whether all these Academies hold
competitive examinations every year for
admission for the different Army, Navy and
Air Force courses;

(¢) if so, why such examinations are not
held for all these institutions simultaneously
each year, so that successful candidates may
avail of the chance for admission in any of
the Defence Academies;

(d) whether competitive examinations for
the admission to Khadakvasla National
Defence Academy will be held this year;
and

(e) if so, whether notice of these examina-
tions have been sent to all educational
institutions in India, and whether this has
also been advertised in all leading daily
newspapers of the country and all other
advertising media have been utilised for
attracting talents for the purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) to (c) There is only one
National Defence Academy which is located
at Khadakvasla and is a feeder institution
to the separate training institutions for the
Army, Navy and Air Force. Admission to
this Academy is by a written examination
held by the Union Public Service Com-
mission twice every year followed by an
interview by the Services Selection Board.
Every candidate is allowed to indicate his
preference for any of the three Services.
In addition to recruitment through the
National Defence Academy, there is also
direct recruitment for admission to the sepa-
rate training institutions for the Army,
Navy and the Air Force. This direct
recruitment is made either through a written
examination held by the Union Public Ser-
vice Commission followed by an interview
by the Services Selection Board or through
an interview by the Services Selection Board
alone. Examinations for admission to the
National Defence Academy and to the
other training institutions cannot be held
simultaneously as the prescribed age limits
and educational qualifications vary. Full
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details in this matter are already available on
pages 123-126 (Army), 151 (Navy) and 164-
165 (Air Force) of the Annual Report of
the Ministry of Defence for 1967-68, copies
of which are available with the Members
of Parliament.

(d) Yes, Sir. One has already been
held in May, 1968 and the other will be held
in December, 1968.

(¢) Advertisement for National Defence
Academy examination to be held in Decem-
ber, 1968, has already been released to the
leading English and regional language news-
papers of the country and also sent to the
All India Radio for broad-casting. Inten-
sive publicity for admission to the National
Defence Academy examination is also given
through Recruiting Offices by displaying
publicity material en the notice boards of
educational institutions and the National
Cadet Corps.

INDIAN LANGUAGE BROADCASTERS FOR
Moscow

4097. SHRI K. P. SINGH DEO : Will
the Minister of INFORMATION AND
BROADCASTING be picased to state -

(a) whether it is a fact that some candidat-
es were selected by the A.ILR., New Delhi
from amongst the staff members on the basis
of the test held in 1967 to serve as Indian
language broadcasters with the Radio
Moscow for a term of three years;

(b) whether it is also a fact that according
to the circular issued by the A.LR. in
June, 1966 calling applications for selection
of the did those selected to go to
U.S.S.R. were to be re-employed by A.LR.
on their return from U.S.S.R.;

(c) whether it is also a fact that when the
selected candidates were about to leave
India for Moscow, they were required to
resign their jobs with the A.LR. on their
return thus withdrawing the guarantee of
their re-employment ;

(d) if so, the reasons therefor;
(¢) the number of persons affected; and

(f) whether Government propose to re-
ider the question in the i of A.LR.
employees ?
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THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) to (c) Yes, Sir.

(d) For administrative reasons.

(¢) Eight.

(f) Under the changed circumstances
created by long term contract of staff artistes
the latest decision which conforms to the
earlier decision taken in 1960 is more suit-
able and equitable. The question of recon?
sideration as at present advised does not
arise. However, when they return, their
cases will be considered in case of vacancy
being available.

PROTEST NOTES TO CHINA

4099. SHRI S. K. SAMBANDHAN :
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) the number of occasions on which
protest notes were sent from the 1st May,
1968 to date to China;

(b) the reasons for sending such protest
notes;

(c) whether there was any reaction on the
part of the Chinese to these protest notes;
and

(d) if so, the details thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) and (b) One.

A copy explaining the reason is placed
on the Table of the House. (Placed in
Library. See No. LT-1748/68).

(¢) The Chinese Government have so far
not replied to the above protest note.

(d) Does not arise.

AREA TAKEN OVER BY PAKISTAN AFTER
PARTITION

4100. SHRI YAJNA DATT SHARMA :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the total area of territory which
formed part of India at the time of Parti-
tion but was later on taken possession of
by Pakistan as a result of aggression om
Indian soil; and

(b) the steps Government propose to take
back this area from Pakistan ?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) and (b) As stated
in answer to Unstarred Question No. 3893
on 13-3-68, the total area of Indian terri-
tory at the time of Partition has not been
computed as such.

Pakistan subsequently as a result of aggres-
sion, illegally occupied approximately
32,500 sq. miles of Indian territory in Jammu
& Kashmir. India has at no stage given up
sovereignty over this area. She would, as
hitherto, continue to use peaceful means to
recover the territory.
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MILITARY LANDS AND CANTONMENT
ServiCE RuULES, 1951

4105. SHRI RAMAVATAR SHASTRI:
Will the Minister of DEFENCE be pleased
to refer to the reply given to Unstarred
Question No. 8337 on 24th April, 1968 and
state :

(a) whether Government’s attention had
been drawn to paper VI of the syllabus as
shown in the appendix of Military Lands and'
Cantonments Service Rules, 1951; and

(b) if so, why Government propose to-
stop the sale of the manual when it has.
once been published and a price fixed for
it ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) The syliabus of depart-
mental examination for officers of the Mili.
tary Lands and Cantonments Service has
been prescribed by Government by order
dated 1st October 1963 issued in pursuance
to Rule 8 of the Military Lands and Canton-
ments Service (Class 1 and Class II) Rules
1951. Paper VI of the said syllabus includes
the Military Lands Manual.

(b) The Departmental Examination is
only for Class I and Class IT Officers of
Military Lands & Cantonments Service,
and the Military Lands Manual is made
available to them. The publication is
essentially meant as a guide to the officers
connected with the administration of the
military lands and accordingly the sale of
the publication is not made to the general
public. The laws and the statutory rules and
regulations are however published in the
Official Gazette. -
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GARDEN REACH WORKSHOP,
CALCUTTA
4106. SHRI S. S. KOTHARI : Will the
Minister of DEFENCE be pleased to state :

(a) whether it is a fact that the Garden
Reach Workshop, Calcutta has asked for
more funds for financing their development
programme; and

(b) if so, Government’s reaction there-
to ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) and (b). Garden Reach
‘Workshops, as per normal practice approach-
e8 the Government every year for funds to
meet their capital expenditure. For 1968-
69, the Company had requested for an in-
vestment of Rs. 300 lakhs to meet their capi-
tal expenditure mainly for the Marine Die-
sel Engine factory at Ranchi. After con-
sidering the request of the Yard, Govern-
ment have made a provision in the Budget
estimates for 1968-69 for an investment of
Rs. 250 lakhs in the form of share capital
and loan in Garden Reach Workshops.

CHINESE ARMY’S ANTI-INDIAN
PROPAGANDA ON SIKKIM BORDER

4107. SHRI J. H. PATEL : Will the
Minister of DEFENCE be pleased to state :

(a) whether the Chinese army on the bor-
der of Sikkim has intensified anti-Indian
propaganda;

(b) whether Government are aware that
a new organisation as the young study group
has been formed in Sikkim on the lines of
Red guards in China; and

(¢) if so, Government’s reaction thereto?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Chinese propagan-
da directed against our troops guarding the
Sikkim border continues.

(b) No, Sir. No group even remotely
resembling the Red Guards har been set up
in Sikkim.

(c) Does not arise.

INDIAN HigR CommissioN IN UK.

4108. SHRI J. H. PATEL : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that the Indian
High Commission in London is over-
staffed;
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(b) whether Government have been
apprised of the total inefficiency and in-
difference of our High Commission in deal-
ing with the Indian Students and other
Indian citizens visiting Britain; and

(c) whether Government are aware that
the present High Commissioner is physically
unfit for discharging the duties of the High
Commissioner, since he is in the hospital
most of the time ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDH)]) : (a) No, Sir. Periodic
inspections have been conducted of our
High Commission in London and staff
requirements assessed and regulated as far
as possible to the demands of the actual
work in the Mission. Following the last
inspection in April 1967 further economies
in staff are being effected.

(b) No, Sir. The High Commission is
neither inefficient nor indifferent in dealing
with Indian students and other Indiap
citizens.

(c) No, Sir.
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A, 1961 F FHIGT T FEqT
9[45/60 TRfmie (o) & Iyaai
yamartaT gu g ?

afatn dae@ § Tew WA (s
o Ato famt): (%) ¥ (7). s@ws
I THFGST A AT GY R AR AN F
e I W T AT

daga TegEn it sfafaaiem o3
Fs1 mar wrea fafaw &
1 srfawTdr

4113 =0 TH JIF qI2T : F4T I2-
farw w14 Welt 98 TN FY TN HG 6

(%) Favag w9 § i sty fafaa
¥ar F us AfgwrQ = 99 fFow
T FY FIE FATHT EFR L A
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Fav A & qar T O F IY TR
¥ daw T @9 § sfafrfer o A
fearg;

(@) Frag W a9 § 5 o =@
FfarTd AT F AT g F AT
T o7 aY 9T Aed T ag AT FEEA
AR ¥ 9y &7 ferr dT uR W /wv
o7 JT 9 T ATAAT T FelT F &1
F ST Tar A 39 99 feAC T HY o
W fea;

(7) w g i = & e o 5w e
faato fareg & afvd ¥ 9w 9= N
T 9w I3T @7 § Jar frenfasr &
FIA FT Ieud F<F gaq feaamafes
T § At i O & AEE T §
oY fram & sra ST AR & ST
gt A HFT IV IT AR T 5000
wg sk frmr B @ 8 s

(w) afz g, @ 57 oY amal F Ik
H aH T W FE A g ?

THTA HalY, A0 v Wy, D W
awr Rfewwn o (st R
atf) : (F) A .

(&) < 7 | Tamar 9 @ 5 o
faws ¥ g fawm 1 SEtE
a1y, 3 Ffas wEiey 99y @y T
350 F TEA TT AR 1 CF HE de A
T G | FBE L A IF AT FT QAT
I T A T e de Y dafaa e
Ft Ster feam T | T B WA
TE A G S AT ATART F qAT
g frrvra gan o e ate ¥ aveear
# T & AT g T gh

() ot 7Y, afew g F1 3w
I FY AR § fF afaerd wde &
S § GF A aaran § s
TF ITE (AFHT) WY @ 1 Faray Smar
2 fF 998 =97 5,000 Sfy 7w feaan
AT | wFW F1 ot o faframi &
AT & FATET AT 9T |
M39LSS(CP)/68
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AID TO BHUTAN AND SIKKIM

4114. SHRI DHULESHWAR MEENA :
SHRI RAMACHANDRA
ULAKA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the amount earmarked for giving aid
to Bhutan and Sikkim for their development
works during 1968-69; and

(b) the particulars of the works to be
executed ?

THE PRIME MINISTER; MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Amounts car-
marked for developmental aid to Bhutan
and Sikkim for the financial year 1968-69

are . —

Bhutan Rs. 4,26,50,000

Sikkim Rs. 1,46,00,000*
*Rs. 1 lakh for copper.investigations.
(b) The works to be executed consist of

continuing or new schemes in inter alia the
following fields :

Bhutan :

Agriculture

Animal Husbandry
Education

Forests

Health Services

Postal

Publicity

. Transport

Workshop

Power (hydel)

. PW.D.

. Cottage Industries.

. Industries and Mining
. Preservation of ancientfmonuments.
15. Geological Surveys.
16. Survey of Hydel Prj

17. Meteorological Stations (Main-
tenance).

18, Malaria Eradication.

PNAL LN

...
A0 N=28 o
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Sikkim :
1. Agriculture.
2. Animal Husbandry.
3. Dairy Development.
. Irrigation.
Forests
. Cottage and other industries.
. Roads and Road Transport.
. Education.
. Health.

. Rural Development.
. Buildings.

—SomNgua

PRICE BULLETINS

4115. SHRI RAMACHANDRA ULAKA :
SHRI DHULESHWAR MEENA :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
refer to the reply given to Unstarred Ques-

tion No. 2041 on the 27th November, 1967
and state ;

{a) whether the question of making
improvement in the broadcast of Price Bulle-
tins has since been considered; and

(b) if so, the details thereof ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) and (b). The broadcast of the
price bulletins has been discontinued since
April, 1968.

PensioN OF JUNIOR COMMISSIONED
OFFICERS AND OTHER RANKS

4116. SHRI HEM RAJ : Will the Minis-
ter of DEFENCE be pleased to state :

(a) whether any decision has so far been
taken to pay pension to the Junior Com-
missioped Officers and Other Ranks pen-
sioners on monthly instead of quarterly
basis; and

(b) if so, the results thereof ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). Quarterly
or half yearly payments of pension are
made in certain areas. Before considering
the question of changing to monthly pay-
ments, Government decided to obtain the
consensus of opinion of the pensionerns
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likely to be affected. The State Govern-
ments were addressed in the matter and
replies from some of the States are awaited.
A decision will be taken after their views
have been received.

grfueg 17 st faem
qawat &1 faem

4117. =i awaeq fag oAy : w0
KA WA TZ FATH FT HIT FGT (6 -
(F) 71 7% favig fear war
f afursg qar sitaifins fasra aareml
I A FT FETT TLHTL FTCF Ta189d
FaT faar 9@, A gfz g, a1 ot 9

qE G AT F[ GEATIAT &; A

TR Hal, qu-miEs A, qreE
Wt qar Rfew =@ w (s
e wet) - (F) T (F). EEwE:
ARV gIE FT WEHd  JUATETER
T AT Tt et e g
fqie &t 99 fawrfari F a7 & &=
& Fg1 mar § FF arforen qur stenfos
fasra FvaTedl F1 OF HeTAg a1 fear
Sicl

za fawrfar oz w18 faug w& faar
ot § FAARE FEETL gl AuEa
qT Ew N afaw frega fedvd A
TV FT @ §

draarn sfamfat wt dan-frafa
Lk

4118. =Y T ATH TTT © FIT QN
@ AT IATH FT FAFI 4

() #0177 & & f& Qrewmr
sfuFifal N da-faafa f e
g fas afgerfat & w9@r 9
fratf@ Mo E ;



2273  Written Answers

(&) afz &, @t 39 d99 § wew
o7 7 & T ST §

() w7 g s W= § f& Afwdz
FAT F AR & qEET AfasrQ <
AT F H7 GAT oF IT 9T TCHH T
&F T QU T W @ FL A E;
W gf 27, 9t oF wfawrfedt &1 g=r
fraet &; @<

(7) a1 38 AN FT AW F94
¥ fod 9T FIE FATEI FT GG 7

afezar st (st o fag)
(F) fawi & seaeia S0 F4d 98 aF
F aei & fau qafafa &1 ag
RAITH FY GAT T AT T FH Y | 39
FEg A FIF  oIfEAT ABIU F &
- 1§ faw 97 99 [7@mT I

(@) zoedr, wdwq F@ AT
R, ATHT ATETT HT7, A FR ATh
gafEsa qur wFfrea Ioias 9y
qareit ¥ a7 qafrafa 1 amge 7

% e TR —
(1) s F owEd W HET
a1z wmaey  feafaai #
grafas g w1 w
faarar g 2, foaw fag
mifew Frgar JiR arafas
egf7 IsEAR T L gMAT

Entidl

{2) aTed F FeWT F FaA A
el & saae @faa g
& o gafaq qaEs & alK
qT FATHT &F AFHA FT =
safudi & fau dav w9
fagr 9TET § | TW W AR
Fdew 08 & T 92 <aam &t
faret g g qg=Te fm
=T A T F AR A

A

frers fog o1 @ €
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(7) fet & sgEe, uE &
AHAT 9 FoAd & T4y 981 | Ay
Z1 g7 |47 T Y g1, Iq 9C &7 T F
faw arg Y grar 1 7z faaw Gy srwa
T AL AT §, AR TH FHAT F annferdy
awqdl F g wr faw 9% 4 gqt
ST |

(o) gw7 &Y <zar

NEW SURVEY OF MOUNT EVEREST
BY CHINA:

4119. SHRI S. K. TAPURIAH: Wwill
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that China has
made a new survey of Mount Everest
and has drawn up new maps of this moun-
tainous region;

(b) if so, whether Government are aware
that a large part of the Indian territory has
been included in those maps; and

(¢) if so, Government’s reaction thereto?

THE PRIME MINISTER, MINISTER of
ATOMIC ENERGY, MINISTER OF PLA-
NNING AND MINISTER OF EXTERNAL
AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) and (b). According to Chi-
nese news reports larg:-scale scientific
expeditions organised by the Chinese
Academy of Sciences carried out scientific
researches in various fields in the area
surrounding Mount Everest in 1966 and
1967. This area forms part of the Nepal-
Tibet border. No new Chinese maps,
however, have come to Government’s
notice as a result of these Chinese scientific
surveys laying claim to parts of Indian
territory over and above the areas already
claimed in earlier Chinese maps.

(¢) Does not arise.

KORUKONDA SAINIK SCHOOL

4120. SHRI D. B.. RAJU: Will the
Minister of DEFENCE be pleased to refer
to the reply given to Unstarred Question
No. 10134 on the 8th May, 1968 and
state :

(a) whether Government have since

completed the examination of the Report
on Korukonda Sainik School; and
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(b) if so, the steps which have been
taken by Government to bring about a
cleaner administration in that Sainik School?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) and (b). The matter has
been examined after calling for a report
from the Principal of the Korukonda
Sainik School through the Chairman of
the Local Board of Administration. The
complaints have been found to be without
substance.

AGREEMENT WITH WEST GERMANY

4121. SHRI C. CHITTIBABU: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that an agreement
has been signed between India and West
Germany for duty free entry of donated
goods; and

(®) if so, the details thereof?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDH]): (a) Yes, Sir.

(b) The following are the main provi-
sions of the Agreement:

(1) The Government of India shall
accord duty-free entry into India
to goods and articles donated by
relief agencies in the Federal
Republic of Germany;

(2) The main articles of relief and re-
habilitation should be confined to
foodgrains and other food-stuffs,
including milk powder, processed
food-stuffs and multi-purpose foods,
drugs and medicines, multi-vita-
min tablets, hospital equipment
and supplies, agricultural imple-
ments etc.;

(3) Goods and articles imported under
this Agreem=nt should be distri-
buted free among the poor and
needy without discrimination on any
grounds;
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(4) Freight and insurance charges up
to the Port/Airport shall be paid
by the donor agencies in the Federal
Republic of Germany;

(5) Transportation charges including
port, storage, handling etc. from
the point of entry into India to the
designated Railway Station in
India shall be defrayed by the
Government of India.

A copy of the draft agreement is placed
on the Table of the House. [Placed in
Library, See No. LT-1749/68].

SURVEY OF ILMENITE SAND DEPOSITS IN
KERALA

4122. SHRI MANGALATHUMADOM:
Will the PRIME MINISTER be pleased.
to State:

(a) whether any survey is being carried
out in Central Kerala (Travancore area)
near Quilon to find out the ilmenite sand
deposits;

(b) the agency to which the survey con-
tract has been given;

(c) the names and address of surveyors;
N\

(d) whether any foreign company was
asked to take up this work; and

(¢) whether any suggestion was given
by the Government of Kerala in this regard ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDH]I) : (a) Surveys of the beach sands
in Kerala have been carried out in the past
by the Atomic Minerals Division of the
Department of Atomic Energy.

(b) to (d). Do not arise.
(e) No, Sir.

SPACE SELUNG UnT

4123. SHRIMATI SUCHETA KRI-
PALANI: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether it is a fact that the space
selling unit of his Ministry was decentra-
lized in June, 1965;
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(b) whether an official was appointed,
after decentralization of the Unit, to make
recoveries of the pending advertisement
-dues;

(c) the total emoluments of the official
80 appointed; and

(d) the amount due at the time of ap-
pointment of the official and whether the
-same has been recovered?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) (a) Yes, Sir, in August 1964.

(b) and (c). No, Sir, since the responsi-
bility for recovery of dues from the adver-
tisers was that of the concerned publishing
units. However, a skeleton staff was
retained for the residual work of settlement
of the accounts of space selling agents the
-cost of which amounted to Rs. 24,280.

(d) At the time of decentralisation, the
total amount due on account of advertise-
ments was approximately Rs. 11,000 out of
‘which a sum of Rs. 1,792 is yet to be re-
«<covered.

EXTERMAL PUBLICITY BROADCASTS

4124. SHRI D. N. PATODIA:
SHRI B. N. SHASTRI:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government have considered
the feasibility of .augmenting the total
duration of programme of the external
services of A.LR. so as to counteract
effectively the Chinese and Pakistani pro-
paganda against India;

(b) whether Government have also consi-
dered the necessity of adding a few more
languages in the external publicity broad-
-casts; and

(©) if so, the languages that are to be
added ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
"SHAH): (a) Yes, Sir.

(b) and (c). Yes, Sir. The languages in
‘which new services are proposed to be
-introduced are Vietnamese, Laotian, Cam-
“bodian, Sikkimese, Bhutanese, Russian,
‘Malay, Sindhi and Japanese.
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PREFERENCE FOR DEMOBILISED ARMY
PERSONNEL IN STATE SERVICES

4125. SHRI JAGANNATH RAO
JOSHI: Will the Minister of DEFENCE
be pleased to state:

(a) whether it has come to the notice of
Government that a good number of de-
mobilissd Army personnel have not been
given preference in the State Services in the
Mysore State; and

(b) what steps Government have taken
to enforce the application of the directive
to absorb the demobilised Army Personnel
by preferential treatment in State Services
in the Mysore State ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) and (b). The factual posi-
tion in this matter is being ascertained from
the State Government and will be laid on
the Table of the House when received.

REGIONAL ARMY CANTONMENT,
BHUBANESHWAR

4127. SHRID. AMAT:
SHRI R. R. SINGH DEO:
SHRI G. C. NAIK:

Will the Minister of Defence be pleased
to state:

(a) whether it was proposed when Shri
V. K. Menon was the Defence Minister
that a full-fledged Regional Army Canton-
ment will be established near about Bhuba-
neshwar (Orissa);

(b) whether after the visit to Orissa by
Lieutenant General Kochhar, it was
suggested that 6,000 acres of land would
be required for the said purpose and the
suggestion by Lt. General Kochhar was
approved by the Defence Ministry;

(c) whether it is a fact that the Govern-
ment of Orissa agreed to give 6,000 acres
of land, free of cost, to the Central Govern-
ment for the establishment of the Canton-
ment in Orissa;

(d) if so, the action which Government
propose to take for the establishment of the
Cantonment and when it will be established;
and

(e) if no action is proposed to be taken,
the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) to (e). It is correct that the
State Government proposed that a Canton-
ment be established at Bhubaneshwar and
offered 6,000 acres of land free for the
purpose. The proposal was under consi-
deration and a firm decision was taken
only in 1965 when the Chief Minister was
informed. The location of troops depends
largely on strategic, operational and train-
ing requirements, and all relevant factors
were taken into account in taking the deci-
sion. It is not proposed for the present
to establish a Cantonment at Bhubanesh-
war, It would not be in public interest
to mention further details.

EARLY WARNING SYSTEM

4128. SHRI S. K. TAPURIAH: Will
the Minister of DEFENCE be pleased to
state:

(a) whether any agreement has been
reached between the Governments of India
and U.S.A. for the completion of an “early
waming system’” belocw the Himalayas;

(b) if so, when the work is likely to
commence and when it is likely to be over;
and

(c) if not, whether India is in a position
to instal such a radar system without the
U.S. assistance and if so, whether India is
going ahead with such a programme?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) to (c). The atten-
tion of the Hon’ble Member is invited to
para. 3 on page 33 of the Annual Report
of the Ministry of Defence for the year
1967-68.

DISCHARGE FROM SERVICE OF CIVILIAN
CLERKS OF MADRAS REGIMENTAL CENTRE

4129. SHRI NANJA GOWDER: Will
the Minister of DEFENCE be pleased
to state:

(a) whether it is a fact that notice of
discharge from service has been served on
a pumber of Civ.lian Clerks (in licu of
combatants) of the Records Office of Madras
Regimental Centre, Wellington for the
reason that they do not fulfii the condition
of 21 years age limit required at the time
of recruitment; and
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(b) if so, what steps have beentaken or
are proposed to be taken for providing
them alternative jobs of ccmparative
status and emoluments?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA): (a) 8 Clerks of Record Office,
The Madras Regiment, Wellington, who
were appointed erroneously in contraven-
tion of the existing rules on age limit, were
served with one month’s notice of discharge
and discharged from service w.e.f.
30-4-1968.

(b) As their appointment was made
erroneously and were ineligible for ap-
pointment initially they cannot be consi-
dered for alternative appointments under
the Scheme of Adjustment of Surpluses
and Deficiencies.

MERGER OF AREAS OF MANIPUR WIIH
NaGALAND

4131. SHRI M. MEGHACHANDRA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government bave in the past
committed to the Naga Leaders that the
area of Manipur, where the Naga Sub-
tribes are inhabitating, will be merged with
Nagaland;

(b) if so, the nature thereof;

(c) whether it is a fact that point 13 of
the 16 points agreement refers to the same
commitment; and

(d) if so, the extent of the commitment
under the said agreement?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (2) to (d). The merger
of cont.guous areas in habiled by Nagas is
mentioned as point 13 of the 16 point
Agreement with the Naga Pecples Con-
vention, which is as follows:-

“The Naga leaders expressed the view
that other Nagas inhabiting contiguous-
areas should be enabled to join the new
State. It was pointed out that Articles
3 & 4 of the Constitution provide for
increasing thearea of any State but it
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was not possible for the Government of
India to make any commitment in this
regard at this stage. This was accepted
by the delegation”.

The above was placed on record on
t!le request of the Naga Peoples Conven-
tion in the 16 point Agreement on 26th
July 1960. It will be seen therefore, that
Do commitment has been made in this
regard

RESEARCH AND DEVELOPMENT COUNCIL

4132, SHRI GADILINGANA GOWD:
Will the Minister of DEFENCE be pleased
to state:

(2) whetheritisa factthat the Research
and Development Council is engaged in
matters pertaining to administration ins-
tead of coordinating and directing scientific
rescarch relating to the defence of India
and development of or improvement in
weapons and material required by the
Armed Forces; and

(b | if so, the steps taken to relieve the
Council from being involved in adminis-
trative matters?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL. N.
MISHRA): (a and (b). The Defence R & D
Council
ordinating and directing scientific research,
but also excreises the administrative powers
of the Ministry of Defence in regard to the
Defence Research and Develcpment Orga-
nisation. This ccmbination of functions
is considered desirable for the growth of
this organisation. Thc Council places
considerable emphasis on  consideration
of questions of policy relating to defence
research, training of scizntists, the review
of progress of various research groups in
turn, - scrutiny of prcjects ucder execu-
tion and those proposed to be taken up
etc. To enable the R&D Cecuncil to carry
out this work of coordinating and directing
research and development effort better, the
constitution of the Council was amended
in May, 1967 to provide for the inclusion
of two additional eminent scientists from
outside in place of two departmental cfficers.

MANUFACTURE OF JET ENGINES
4133. SHRI GADILINGANA GOWD:
Will the Minister of DEFENCE be pleased
to State:
(a) whether it is a fact hat Government
are not keen to develop and manufacture
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jgt engine indigenously with Mach 2 capa-
cities,

(b) if so, the reasons therefor; and

(c) the action taken by Government to
obw.ate our dependence for aeroengines on
foreign manufactures?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L .N.
MISHRA): (a) No, Sir.

(b) and (c). Do not arise.

MIG CompLEX

4134. SHRI GADILINGANA GOWD:
Will the Minister of DEFENCE be pleased
to state:

(a) whether it is a fact that estimates of
the cost of production from sub-assemblics,
raw materials and profitability have not
yet been worked out in the case of three

actories of MIG complex;

(b) if so, the reasons therefor;

(c) whether Government propose to
work out the cost of production of the MIG
Aircraft at various stages;

(d) if so, the likely date by which it will
be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) and (b). A tentative estimate
of cost for each stage of manufacture has
been prepared by the Hindustan Aero-
nautics Limited. An assessment of pro-
fitability will be made when production in
final stages is stabilized.

(c) and (d). The cost is being worked out
by Hindustan Aeronautics Limited for each
stage of production.

MIG-21 FACTORIES

4135. SHRI GADILINGANA GOWD:
Will the Minister of DEFENCE be pleased
to state.

(a) whether it is a fact that due to delay in
expeditious completion of rail-link, pro-
viding prompt and extensive post and
telegraphs facilities in the Koraput area,
the factories located for MIG-21 are not
functioning efficiently and the develop-
ment is retarding; and
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(b) if so, the reasons therefor and the
action taken by Government to remove the
deficiencies in the way of its full
development ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE SHRI L. N,)
MISHRA): (a) No, Sir. The rail-link has
been completed and goods are being trans-
ported by rail to Sunabeda. Sunabeda is
also connected both by telephone and
telegraph.

(b) Does not arise.

TeLBvisiON SETS IN DELEI

4136. SHRI SHIVA CHANDRA JHA:
‘Will the Minister of INFORMATION AND
ROADCASTING be pleased to state:

(a) whether television bas started working
in Delhi;

(b) if so, the number of sets so far sold
in Delhi; and

(c) the rates charged for cach set?

THE MINISTER OF INFORMATION

AND BROADCASTING (SHRI K. K.
SHAH): (a) Yes, Sir.

(b) 4,811 T. V. sets have been sold out

through the State Trading Corporation of

‘India. Information about sets obtained
by people from other sources is not avail-
able. The total number of sets licenced as
on 31-12-1967 was 6,184,

) The sets have been sold at the follow-
ing rates:
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Country from Size  Sale price (Ex-
which imported cluding local
Taxes)
Pre-de-  Post-
valuation  deva-
luation
Rs. Rs.
Japan 16” 1,000 1,200
Ireland 23” 1,550 1,880
Hungary 23” 1,530 1,970
Yugoslavia 23” — 1,760
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NATIONALISATION OF DISTRIBUTION OF
FILms

4137. SHRI GEORGE FERNANDES:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether the Chairman of the Film
Finance Corporation has submitted a note
for consideration of govt. suggesting the
immediate nationalisation of distribution
of films in India; \

(b) if so, when was the note received and
whether Government have given considera-
tion to this suggestion made by a person
who has had occasion to study the
problems of the film industry;

(c) what decision has been taken thereon;
and

(d) if no decision has yet been taken the
reasons thereof?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) Yes, Sir.

(b) to (d). Yes, Sir, the note was received
in March, 1968, in view of various legal
and practical difficulties, it has not been
possible so far for the Government to aceept
the suggestion.

Y & WEAT FiwtweT

4138. sivwat geiten Qgawit : w7
A AR TR HAY I T FTFA
Far fF

(7) oz aa g frfey aa &
og SIOTT # 7E 4 fF FEIR A 0F W
37 giafaex wnfaq fear smaem;

(w) # a8 9 § 5 o=@ Ty
T TG AN (SAXNRW) F qG
grafe vnfag & s &1 fa=e §;
E 158

() afz gt, N gad AT Fw &7

FEAT AR qETCw Helt (s Fo o
Wg) : () @1 (@). oY, 7 | avwaa:
AHEA q&Eq oF b1 F 21 A
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N 9o faf & 9w e 182 F -
qF T F IO FT SoAd FL R §
oo war F1 Sewm foar T 91 9
fesft & fase smige a1, FEG TS
ST fif Y gaT Y FIEAET § T §
foar marar | @ @@ A AT
gfvaem ¥ a § 9@ W R
IT& qrefar %7 7% § 5 F o0 g F0-
TG F FroTiad qER 7 59 TAAT FT
FERFIA | Fg grase, faas g
§ A T T §, IOAT L |

() we a& w=av )

NeEw CINEMA MOVEMENT

4139, SHRI GEORGE FERNANDES:
‘Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government’s attention has
‘been drawn to the New Cinema Movement
launched by some of the persons associated
with the Film Industry in Bombay;

(b) if so, the attitude of Government to
this movement; \

(c) whether any help in any form has so
far been given by Government to the New
Cinema Movement; and

() if not, the reasons therefor?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) to (d). Certain persons con-
nected with the Bombay Film Society
and with the film industry propose to
register a commercial company under the
pame and style of CINEMATHEQUE-
INDIA LIMITED with a view to launching
a new cinema movement. The sponsors
of this new company have made requests to
the Government for grant of certain con-
cessions by way of exemption from cen-
sorship of certain films, exemption from
payment of entertainment tax, local taxes
etc. Therequests will by duly examined by
the Government.
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PATROLLING BY SOVIET NAVAL SHIPS IN
INDIAN OCEAN

4142, SHR1 VISHWA NATH PANDEY:
SHRI KAMESHWAR SINGH:
SHRI J. H. PATEL:

Will the Minister of DEFENCE be
pleased to state:

(a) whether it isa fact that the Soviet
Ship fully equipped with arms and am-
munitions are patrolling in the Ocean,
as reported in the *“National Herald” of
the 26th July, 1968; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) and (b). Govern-
ment are not aware of any patrolling by
Soviet ships in the Indian Ocean area.
Soviet ships on goodwill visits have called
at Madras and Bombay and some otber
ports in Asia and in the gulf area. The
Journey through the Indian ocean in the
process of such visits could not be called
patrolling. No particular tension has been
caused by these visits and there is Do situa-
tion that would require any action on eur
part.

Twew § afeagR awEw

4143, * WET W AqEW@ : ;T
T Wl qg Fq FT FAT FGT fF -

(7) g %1 gfee & T &
qf@gs  &nEl § gaR 79 §F fag
Y A | T o 9w Ty FW@ H;
ST & AT W IR | d9 qF fFaAr
gaafa =@ F TE g AW

(@) 3@ fras &a & q=F
T F afatcaa dfasi #1 nasawarai
1 &9 & @A gy wfawar sHaray
a7 Sface saeEl & o 87 99 #i)
faselt ¥ cgaTaT FW quT g T
T ouw Sl FT wAES qgI HIK
I AT JAN F (A FH R EY AT
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T T F4AT § AT 3H wEY § WA
aq fraet af @< & 91 @ § ?

sfre Wt (s ww fag) -
(%) Tvm § amfer wgem &
T ¥ faaior ¥ fag ae & =
a¥ ¥ A R 7. 46 FAT W
Y g 0T FT wIT @)
T TIFT F QA 4T IART T FAwST
M 9T 13.31 FAT WU A9 TF
gt fegar I § 1

() 39 &= 7 917 df=i & fog
Tt AR s gE-gfaan 7 qata
AT § | AT FE AT g THAT
fafi g A W d1z7da 7
farstefit st areit #Y sgedT o g o
A [T FATT-HA AFS ITAH

™ E

LEGAL AI> FOR TRILOK CHANDRA DETAINED
PAKISTAN

4144. SHRIMATI SUCHETA KRIPA-

LANI:
SHR MANIBHAI J. PATEL:
SHRI SHEO NARAIN:

SHRIMATI JAYABEN SHAH:
SHRI VALMIKI CHAUDHARY:

SHRIMATI TARKESHWARI
SINHA:

Will th¢ Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether t is a fact that Trilok Chandra,
an Indian national, who is at present in
Pakistan Jail, was not provided any legal
aid by the Indian High Commission in
Islamabad (Pakistan) in spite of the fact
that the father of the boy had informed the
Government of India about the probable
action being taken by the Pakistan Govern-
ment against Trilok Chandra earlier than
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the proceedings were instituted against the
boy in Pakistan court of law;

(b) whether it is also a fact that the father
of the boy had approached the Government
of India to provide legal aid to the boy
for preferring an appeal against the decision
of the court which had convicted Trilok
Chandra and sentenced him to 2 years
rigorous imprisonment; and

(c) whether the Government have ob-
tained a copy of the Judgement passed by
the Pakistan court of law against Trilok
Chandra?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) to (c). Immediately on
receipt of information on Trilok Chandra’s
arrest in Pakistan in a letter from his-father
on 14th March, 1966, the Indian High
Commission in Islamabad was instructed to
contact the Pakistan Government. A note
was sent by them on 24th March to the
Pakistan Foreign Office asking for details
of his arrest, etc. This was followed by
a personal discussion.

In his letter of 23rd April 1966 the boy’s
father had suggested that the Government
of India should make arrangements for the
legal protection of the boy and to take up
the case in a higher court in case he had been
convicted. Before considering whether the
Government of India should do so on the
father’s  behalf, it became necessary to
obtain details of the charges against Trilok
Chandra, his term of imprisonment, name of
the court which convicted him etc. Despite
repeated requests, this information has
not even to-day been made available by the
Pakistan Government.

According to the boy in one of his letters
to his father, he had been convicted on 10th
April 1966 and sentenced to two years’
imprisonment. He also confirmed this to
the officials of our High Commission when
they visited him at Bahawalpur jail in
December 1966.

The Government of India do not possess
any copy of the judgement in the case.
The Government of Pakistan are still to
provide detailed information on date and
place of conviction, term of imprisonment
and the probable date of his release.
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CHINESE OFFICIALS IN INDIAN EMBASSY IN
PEEKING

4145. SHRI J. H. PATEL: Will the
Minister of EXTERNAL AFFAIRS be
pleased to refer to the reply given to Un-
starred Question No. 640 on the 24th July,
1968 and state:

(a) whether any case of spying by the
Chinese officials employed in our Embassy
in Peking has come to the notice of Govern-
ment; and

(b) if so, whether steps have been taken to
safeguard the leakage of secret information?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) No, Sir.

(b) Proper security arrangements have
been made in our Embassy in Peking.

’

BROADCASTS FROM RADIO PEACE AND
PROGRESS

4146. SHRI K. D. TRIPATHI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to lay on the Table a compiled
texts of Broadcasts made over Radio Peace
and Progress criticising Political Parties,
Political workers and Central and State
Governments together with the letters of
protest sent by Government to the U.S.S.R.
Government and replies, if any, received
from them?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): Information is being
collected and will be laid on the Table of
the House as soon as it is obtained.

NUCLEAR RESEARCH STATIONS IN HARYANA
anp U.P.

4147. SHRI MAHANT DIGVIJAI NATH:
Will the PRIME MINISTER be pleased to
state:

(a) whether there is a proposal under consi-
deration of Government to set up a Nu-
clear Research Station in Haryana State;

() if so, the location thereof;
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(c) whether Government has any proposal
under consideration to set up such a station
in Uttar Pradesh State; and

(d) if so, when and the location thereof?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND: MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (). The
question of establishing one or more atomic
power stations to feed the northern grid is
under consideration. It is premature to
indicate any location.

(b) and (d). Do not arise.

DIPLOM ATIC PAss PORTS

4148. SHRI YASHPAL SINGH: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) how many diplomatic passports
have been issued during the last two
years;

(b) the names of persons to whom these
passports were issued; and

(c) whether Government propose to
restrict the number of such passports to
the barest minimum in future?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) (a) and (b). Information
is being collected and will be placed
on the Table of the House under broad
categories of persons to whom diplomatic
passports have been issued during the last
two years.

(c) The issue of diplomatic passports
is reg ated interms of the Passports Act,
1967, and the Rules framed thereunder
and as such the question of the restriction
of numbers does not arise.

FOREIGN EXCHANGE EARNED BY EXPORT
oF Fims

4151. SHRI JUGAL MONDAL: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to refer to
the reply given to Unstarred Question
No. 7516 on the 17th April, 1968 and state:

(a) whether  informaton  regarding
foreign exchange earned by Indian Films
shot in foreign countries, has since been
collected;
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(b) if so, the details thereof; and
(c) if not, the reasons for the delay?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) Yes, Sir.

(b) A statement is laid on the Table of
the House. [Placed in Library. See No.
LT-1750/68.]

(c) Does not arise.

EXPORT OF FILMS

4152, SHRI JUGAL MONDAL: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to refer to
the reply given to Unstarred Question
No. 7556 on the 17th April, 1968 and state:

(a) whether the information about the
export of films has since been collected;
and

(b) if so the details thereof ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Yes, Sir.

(b) A statement is laid on the Table of
‘the House [Placed in Library. See No.
LT-1751/68.]

CHINESE PROPAGANDA ABOUT NAGAS
AND Mizos

4153, SHRI M. S. OBEROI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a faot that China is
carrying out all sorts of propaganda for the
cause of Nagas and Mizos giving them
material support to increase their anti-
matiopal activities; and

(b) if so, the steps which have been taken
by the Government to counter such pro-
paganda in foreign countries and to present
the Naga problem in its proper perspective_?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) Yes, Sir.

AUGUST 14, 1968

Written Answers

2292

(b) Suitable instructions have been issued
to our Missions abroad, from time to time,
to counter the mischievous and false Chinese
propaganda in this regard.

CONSTRUCTION OF CINEMAS ON COOPERATIVE
Basis

4154. SHRI M. S. OBEROI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that the Film
Producers have recently submitted some
proposal to Government for the construc-
tion of more cinemas in the country on
cooperative basis;

(b) if so, the nature of the proposal and
the reaction of Government thereto; and

(c) whether Government propose to
encourage construction of cimemas on
cooperative basis and also give some faci-
lities in the shape of loans, allotment of
lands to private parties willing to come in
this field?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) Yes, Sir.

(b) and (c). The proposal envisages grant
of loans to the extent of 90% to Producers
cooperatives which would receive due
consideration of Government. Cinema
is a State subject but the Government of
India is anxious to ensure that a large
number of cinema houses is set up all over
the country with speed and priority and
efforts will be made for making funds
available for the purpose.

ACQUISITION OF LAND FOR AIRPORT AT
HASHIMARA

4155. SHRI KARTIK ORAON: Will
the Minister of DEFENCE be pleased to
state:

(a) whether it is a fact that many acres
of land belonging to the Scheduled tribes
and others were acquired by the Defence
Department for the construction of an
Airport at Hashimara in 1956;

(b) whether it is a fact that compensation
has not yet been paid in many cases; and

(c) if so, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) to (). No land was acquired
for Hashimara Airfield in 1956. About
276 acres of land were, however, acquired
between 1964 and 1967. Some of those
lands belonged to Scheduled Tribes. Out
of Rs. 4-28 lakhs awarded as compen-
sation for the acquisition, Rs. 421 lakhs
have been disbursed. The balance of
compensation of Rs. 7,000/- could not be
disbursed owing to disputes in the title of
the land involved.

1225 Hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

PAKISTAN'S REFUSAL TO ALLOW INDIAN
POLICEMEN TO ENTER THE INDIAN ENCLAVES
WITHIN ITS TERRITORIES

SHRI SURENDRANATH DWIVEDY
(Kendrapara): Sir, I call the attention of
the Minister of External Affairs to the
following matter of urgent public im-
portance and I request that he may make
a statement thereon:-

Pakistan’s refusal to allow Indian
policemen to enter the Indian enclaves
within its territory.

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): At a Conference
of the Chief Secretaries of West Bengal
and East Pakistan held in Dacca on the 9th
and 10th April, 1965, it was decided inter-
alia that officials of both countries should
travel to and from the enclaves on regular
passports and that visas for such visits
should be issued. In pursuance of this
decision, an Indian Police party was posted
at Kotabhajni, one of the Indian enclaves
in East Pakistan in August, 1965. Simi-
larly, the East Pakistan Government posted
a police party in their enclave at
Dahagram.

In the days following the 1965-conflict,
the Indian party returned to the Indian
side, but the Pakistani party was not able to
do likewise and continues to remain in
Dahagram.

In August, 1966, the Pakistan Govern-
ment requested transit facilities for the

’
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replacement of their police party in Daha-
gram. After consulting the State Govern-
ment of West Bengal, this request was
agreed to on condition that the West Bengsl
Government would be allowed similar
transit facilities for a police party to be
posted in the Indian enclave of Salbari.
The Pakistan Government have agreed to
this, but the details have yet to be worked
out between the Governments of West
Bengal and East Pakistan.

As police parties of either country have
to transit the territory of the other in order

"to gain access to their enclaves, any arrange-

ment for posting police parties can come
about only on the basis of reciprocity.
This, as already explained, has been accepted
by the Government of Pakistan.

SHRI SURENDRANATH DWIVEDY:
Hundreds of our citizens are left completely
at the mercy of the Pakistani force in these
enclaves. When the 1965 conflict was
there we withdrew from the Indian en-
claves but the Minister himself says in the
statement that he has made that Pakistan
was not able to leave Dahagram. Were
they not able to leave or did they sit tight
whereas we withdrew? Then, he says that
when permission was sought to replace
the Pakistani policemen in Dahagram, we
sought reciprocal arrangements for Salbari.
Did we actually have policemen there whom
we wanted to replace or did we want to
post new policemen at that place? I also
want to know whether at these places from
where we withdrew we have ever posted
any policemen after 1965. Are our police-
men there in these enclaves at present?

Then I would also like to know from him
as to why it is that the exchange of the 123
Indian enclaves, which was to be done under
the Nehru-Noon Agr about a decad:
ago, with 74 enclaves of Pakistan did not
take place as yet. I want to know from
the Government what came in the way of
that.

SHRI B. R. BHAGAT : Taking the last
question first, the exchange did not
take place because Pakistan objected that
unless the Berubari thing was settled
they would not proceed with the exchange
of these enclaves.

SHRI SURENDRANATH DWIVEDY:
Berubari came much later; the agreement
was concluded much earlier. What were
you doing all these years?




Indian Enclaves in
Pakistan (C.A.)
SHRI B.R. BHAGAT: The exchange was

to be as a result of the Nehru-Noon Pact

but subsequently this arose. That was
the difficulty. That is the present position
about the exchange.

As to whether the police party sat tight
or was not allowed, the fact is that they were
not allowed to move out.

Then, he asked whether there are our
police parties anywhere in our enclaves.
Even before, we had a plice party only in
Kotabhajni. There was no police party in
any other enclave.
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SHRI SURENDRANATH DWIVEDY:
Why not? Pakistan has whereas we have’nt.

SHRI B. R. BHAGAT: They have to
go through Pakistan territory, unless
Pakistan Government allows, they cannot
go. Even in Dahagram, the police party
cannot come out unless we allow it. That
is the exchange on the basis of reciprocity.
The hon. Member should realise that
earlier also there was onlyin one place, in
Dahagram, that Pakistan had a police
party and we had a police party in Kota-
bhajni. After 1965 conflict, our police
party came away. Their Police party
could not go to Pakistan. Now, because
they want to change the police party, they
bave entered into discussion with us and as
a result they have agreed to that on the
basis of reciprocity. They will be allowed to
change the police party provided they agrec
to our police party going to Salbari.

SHRI HEM BARUA  (Mangaldai):
Pakistan has violated the reciprocal basis
for posting of policemen by the respective
Governments, India and Pakistan, in these
enclaves and, according to the agreement,
132 enclaves, belonging to us, should go
to Pakistan and 74 enclaves, belonging to
them, should come to us. The réciprocal
agrecment was that the police parties will be
posted by the respective countries. We do
not have our police force in our enclaves.
Even in Dahagram the biggest of the en-
claves, it has been occupied by Pakistani
police force and our police force is not
allowed to the enclaves that belong to us.
This is what is happening. On the top of that,
the latest information is that Pakistan is
rebuilding her war potential which is a
grave threat to India’s security. These
things are happening. In the context of
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all that, may I know what steps Govern-
ment propose to take to safeguard Indian
interests in these particular areas against
Pakistani ‘vandalism? Then the Tashkent
Agreement stipulates that the outstanding
disputes between India and Pakistan should
be settled through peaceful negotiations.
Now, here is a clear violation of the Tash-
kent Agreement by Pakistan. Has this
fact been brought to the notice of the Soviet
leaders or not?

SHRI B. R. BHAGAT: The hon. Member
has brought in other extraneous matter,
although an important matter, in our Indo-
Pakistan relationship. But this question
relates to the enclaves. This matter has
been  covered under the Nehru-Noon
Agreement. The figure that the hon.
Member has given is not correct. May
I correct him. The net result is that there
are 123 Indian enclaves in Pakistan and 74
Pakistani enclaves in India. As I said, they
are to be exchanged. It has been agreed.
The difficulty is because Pakistan is raising
the question about Berubari. It has been
agreed to and, peacefully,it has to be demar-
cated and exchanged. As far as the threat
to our security is concerned, certainly,
the Government is alive to it and we will
defend our security in any place and in this
place also with all the might that we have.

MR. SPEAKER: Papers to be laid.

SHRI HEM BARUA: The Govern-
ment cannot send a police force even
according to the agreement. How are they
alive? They are dead.

12:34 Hrs.

PAPERS LAID ON THE TABLE
BIHAR STATE UNIVERSITIES (UNIVERSITY OF
BIHAR, BHAGALPUR AND RANCHI) AND
MAGAD UNIVERSITY (AMENDMENT)

ORDINANCE
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NOTIFICATIONS UNDER ALL INDIA SERVICES
Act

THE DEPUTY MINISTER IN THE:

MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY): On behalf of
of Shri Vidya Charan Shukla, Ibeg to
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relay on the Table a copy each of
the following Notifications under sub-

section (2) of section 3 of the All India

Services Act, 1951:-

(1) The Indian Police Service (Emer-
gency Commissionsd and Short
Service ~Commissioned  Officers)
(Appointment by Competitive Ex-
amination) Amendment Regulations
1968, published in Notification
No. G.S.R. 690 in Gazette of India
dated the 13th April, 1968.

(2) The Indian Administrative Service
(Emergency  Commissioned and
Short Service Commissioned Officers)
(Appointment by Competitive
Examination) Amend: Regula-
tions, 1968, published in Noti-
fication No. G. S. R. 691 in Gazette
of India dated the 13th April,
1968.

(3) The Indian Administrative Service
(Appointment by selection) Amend-
ment Regulations, 1968, published
in Notification No. G.S.R. 692 in
Gazette of India dated the 13th
April, 1968.

" [Placed in Library, see No. LT-1045/68

(4) G.S.R. 722 published in Gazette of
India dated the 20th April, 1968,
making certain amendment to
Schedule III to the Indian Police
Service (Pay) Rules, 1954.

(5) G. S. R. 723 published in Gazette
of India dated the 20th April, 1968,
making certain amendment to the
Indian Police Service (Fixation of
Cadre Strength) Regulations, 1955.

[Placed in Library see No. LT-1147/68].

(6) G. S.R. 761 published in Gazette
of India dated the 27th April,1968,
making certain amendments to
the Indian Police Service (Fixation of
Cadre Strength) Regulations, 1955.

(D G.SR. 762 published in Gazette
of India dated the 27th April,
1968, making certain amendments
to Schedule IIT to the Indian Police
Servico (RPay) Rules, 1954,

[Placed in Library, see No. LT-1282/68]
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DeLEl MOTOR VEHICLES (SIXTH AMENDMENT)
RuLes

qfcagn aw AR ArEaR e
(s wwr T¥iA) : sreer wEEE, € -
fafes g q@: Fwr-9=w 9T @A g ¢
Az wfafqan, 1939 Fram
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fr=a, 1967 ®Y ©F wf3, 9 faaiw
7 W4, 1962 ¥ faoar wwaw 7
afegaar d&1m The 19(18) |
64-67[ Yo dlo Zlo F FFIUT
gL A
[Placed in Library, See No. LT-1285/68].

CotroN TextiLes (CONTROL) SECOND
AMENDMENT ORDER

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): I beg to
lay on the Table a copy of the Cotton Textiles
(Control) Second Amendment Order, 1968,
published in Notification No. S.0. 2463 in
Gazette of India dated the 13th July, 1968,
under sub-section (6) of section 3 of the
Essential Commodities Act, 1955. [Placed in
Library, See No. LT-1742/68].

MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to report the
following  messages received from the
Secretary of Rajya Sabha:—

(i) “In accordance with the provisions
of rule 127 of the Rules of Proce-
dure and Conduct of Business in
the Rajya Sabha, I am directed to
inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 12th August, 1968, agreed
without any amendment to the Inter
State  Water Disputes (Amend-
ment) Bill, 1968, which was passed
by the Lok Sabha at its sitting held
on the 1st August, 1968.”

(ii) “I am directed to inform the Lok
Sabha that the Rajya Sabba at its
sitting held on Tuesday, the 13th
August, 1968, adopted the follow-
ing motion in regard to the Joint
Committee of the Houses on the
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Governmeont (Liability in Tort)

Bill, 1967:—

“That this House concurs in the
recommendation of the Lok Sabha
that the Rajya Sabha do appoint
a member of the Rajya Sabha to
the Joint Committee of the Houses
on the Bill to define and amend the
law with respect to the liability
of the Government in tort and to
provide for certain matters con-
nected therewith, in the vacancy

d by ther ion of Sard.
Raghbir Singh  Panjhazari and
resolves that Shri Chakrapani

Shukla, Member of the Rajya
Sabha, be appointed to the said
Joint  Committee.”

PRESIDENT’S ASSENT TO BILL

SECRETARY: Sir, I also lay on the
Table the Press and Registration of Books
(Amendment) Bill, 1968 passed by the
Houses of Parliament duing the current
session and assented to by the President
since a report was last. made to the House
on the 9th August, 1968.

12:36 Hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND COMMUNI-
CATIONS (Dr. RAM SUBHAG SINGH):
Sir, Government Business in this House
during the week commencing 19th August,
1968, will consist of:

1. Consideration of any part-discussed
item carried over from today’s order
paper.

2. Discussion and voting on the Sup-
plementary Demands for Grants
(Railways) for 1968-69 and Demands
for Excess Grants (Railways) for
1965-66.

3. Consideration and passing of the
Gold (Control) Bill, 1968, as reported
by Joint Committee.

4. General Discussion on the Bihar
Budget for 1968-69 and discussion and
voting of the Demands for Grants
relating  thereto.
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5. Discussion .and voting on:
Supplementary Demands for Grants
(U.P.) for 1968-69.
Supplementary Demands for Grants
(General) for 1968-69.
Demands for Excess Grants (General)
for 1965-66.

6. Consideration and passing of the
Central Industrial Security Force Bill,
1968, as passed by Rajya Sabha.

7. Further discussion on the Report
of the Road Transport Taxation
Enquiry Committee.

8. Discussion on the statements made
by the Deputy Prime Minister on
the 30th April and 24th July, 1968,
on a motion to be moved by Shri
Madhu Limaye at 3:00 P. M. on
Monday the 19th  August.

‘9. Consideration of a motion for modi-
fication of the Indian Income-tax
(Second Amendment) Rules, 1968,
on a motion to be moved by Shri
S. S. Kothari at 5-30 P. M.
on Tuesday, the 20th August.

SOME HON. MEMBERS rose—

MR. SPEAKER: You want a discussion
.on this?

SHRI NATH PAI (Rajapur): Some
-questions, some clarifications, seeking a
little  bit of information.

MR. SPEAKER: Allright. I do not mind.
Another half an hour is there,

MR. Prakash Vir Shastri.

St TETER W (9% et
TEIRA, T FT @ gr v fred @
HFA &1 7 AR 7 AT T2 )
T AT F AT F FEG-HT FAT ¥
a1 wmg fFar av 5 qeg-sT
Teq H1 39 ¥ Fawrerat o @ st
feafa o= g@ wga & w=1 g Yofgr ok
ITF IR F AEAT geed) ¥ faa ax
sfafar awwre ot 3w & e sy
Tifgq | dfFT gaFE Har I A
TAT T R E | AW G AW IqA
2 % % 38 99 9% sraww fa=e
Sicl| '
39LSS/68
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SHRI D. C. SHARMA (Gurdaspur): we
are receiving very fearful letters about
the situation in Jammu and Kashmir. I
think, it is necessary and proper that we
have a discussion on this.

SHRI INDER J. MALHOTRA (Jammu):
As far as the situation in Jammu & Kashmir
is concerned, no doubt there have been
certain’ developments which cortainly
require the attention of this House to be
drawn. Shri Prakash Vir Shastri, myself
and so many other members have given
different kinds of motions to be discussed.
I would very strongly urge and submit
that some motion should be brought before
the House and some time should be given
for discussing this.

MR. SPEAKER : You are also supporting
it.

SHRI D, C. SHARMA: It will be too

MR. SPEAKER: Your name¢ has also
been noted.

Mr. Nath Pai.

SHRI NATH PAI: I want information
on two points.

In the course of the last session. the
hon. Law Minister had beld an assurance
when he tried to persuade me to withdraw
a Bill of mine seeking to amend the Civil
Procedure Code, i.e., deletion of section
80 which is a negation of the Constitution,
that the Government would bring a Bill
or come forward with a comprehensive
piece of legislation. I do not know what
has happened to it. In case Government
has no such intention, 1 should have the
freedom to press mine.

Secondly, we have been much eagerly
looking forward—and we get a little dis-
turbed seeing what is happening in the
Executive Committee which is, of course,
not our concern but is the concern of the
Congress Parliamentary Party—to further
steps regarding company donations. We
have been told that it is coming, coming and
coming. It has been coming pretty long.
May I know from the hon. Minister if he
intends to bring it this session or it has been
shelved for good?

SHRI NAMBIAR (Tiruchirapalli): The
threatened strike of the Central Govern-
ment employees is to take place on the 19th
September. It is a very serious issue.
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There is a motion already given notice of
for discussion. This is an issue which
demands the serious consideration of this
House. Therefore, a discussion on this is
necessary and some time should be found
next week for this discussion.

SHRI SHIVAJI RAOS. DESHMUKH
(Parbhani) ; About 10 to 20 Members have
written to you that the acute scarcity and
blackmarketing in tractors, tractor spares
etc. should be discussed by this House.
You should find some time for this dis-
cussion and request the hon. Minister
of Parliamentary Affairs to find some time
for this.

=t waT W qew : (feeet TEy)
e wgRd, A faee Afragm § F@
¢ waidz waew Y fedwigw ¥ q A
I qa 9T T F4S § W
gL A AR A AERT A Mg P
fear o1 f& @ Toag ag S=T @
SRR | 3 F a8 ag g ferwwa
0 1 A KD e wfeg gAY AR
ug T & R g o ordie & o
frmaraR agagr a0 g e &
ar a faar< fear smr

TF {7 A W T wEgan §
febg Far 7 1 7o feevuw Fram
ATE A AT ag WY g ¥ Fg qTHF A
AT qTfFeaTa 1 3@ gU A a9 W
#1 ot feafr § gt 3@ gu fede &
TR 7 ox fewrmm T TfeT |

ot wy form (WY : oreme ARIRA,
o A 9F FEGAY AR F AR A FEAT

MR SPBAKER: Shri Nath Pai has
already referred to it. Therefore, no
repetition is necessary.

ot Ay fowa : serer wERa, S
ST § g A% ot o7 @Y sy gf Fwaw
AT 57 77g a1 78 I gwar & 7 faw
qTE T AR 1 F17 99 @ § 1 fawx
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T AL F A9 F 99§ 7g fedaw
g1 farart 97 @Y 39 T2 |} TF W) Sy
I i q% Qs S_T3q #1 §ET g
zq =7 faw A far 91 | qEEEd
fargr & FAFAGE I q« A T@HT
qaya fwar 4v

MR. SPEAKER : The hon. Member is
going into the merits, There cannot be
any discussion now on the merits. He
wants that the Bill should be taken up.

=t wg fewd : areqer wEIEW, 9@ T
T W FT F a2 A OF TG 97 A1 ;T
Tg g fF 39 F1 IW F | gAar &0
g ¢ ? faed aw & o @ AW
=9 qq ® AT I FT AW AL E
a1 g agm e ev aw 7 20 qQ@ &
9 AT TT FT AT F A |

TF G0 a9 Aoy qgT, 96
FaR A RN FaEFE |
S gEhATAT  9W {F4T 4T, 99 F IR
H U TEIE AT AT IF TEQq1T FT T
fer o7 =vw fear mar ar L.
(vwwarr) .. .. fawAs qEarEEd
FHE F o 39 F1 owmfAwar o
fve 741 awg g & 310 T g fag
IR THA A ATGE 7

Mo Tw gun fag : FT a7 ?
= Ag foomd . wOl FEAT S
96 T GARATAT g Te&T T A7

F A ? Y AeHE WA, AT qeATE H

SHR1 S. M. BANERJEE (Kanpur):
First of all, I support what Shri Nath Pai
and Shri Madhu Limaye have said, and we
want a definitc assurance that this parti-
cular, Bill banning donations by companies
to political parties should be discussed.

SHRI NATH PAI: And adopted.

SHRI S. M. BANERJEE: A discussion
on the Central Government employees’
proposed strike is also necessary, because
as we have pointed out already, the Homo
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Minister has misled the entire country by
giving a wrong statement in this House.
It is necessary that the whole situation
should be discussed, becauso these matters
are arbitrable and the Central Government
employees are being forced to go on a
strike.

MR. SPEAKER : Bven the points menti-
oned now will take two months to be
discussed.

SHRI S. M. BANERJEE : We collect these
points  throughout the week, I may
assure you, and we are only waiting for this
opportunity. There are four holidays
intervening. In regard to the strike of the
newspaper employees, Shri Khadilkar has
reported his failure. I want to congratulate

AN HON. MEMBER : On his failure.

SHRI S. M. BANERJEE: No, on his
efforts at a solution.

MR. SPEAKER: But he has not reported
to the house.

SHRI S. M. BANERJEE: Dr. Ram
Subhag Singh should ask the Labour
Minister to introduce a piece of legislationd
bere which may avert that strike.

Then, There is a non-official motion
which has been admitted in regard to the
nationalisation of the British India Cor-
poration. I want that that should be dis-
cussed immediately. The other House has
discussed it twice or thrice. We want to
know what is happening to the British
India Corporation.

MR. SPEAKER: Does it mean that
hon. Members can raise anything that
they like. If even the points raised by the::
hon. Members up till now were to be
discussed, I think it would take about
two months.

SHRI S. M. BANERJEE: We want a
discussion for only one hour.

MR. SPEAKER : Shri S. M. Banerjee
bas raised four points.

Similarly, other Members also want to
raise more points.. ..

SHRI D. C. SHARMA : We should also _
be allowed to raise more than one point.

MR. SPEAKER: Shri D. C. Sharma also
wants parity with Shri S. M. Banerjoe.
He alse wants to raise further points.

SRAVANA 23, 1890 (SAKA)
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SHRI S. M. BANERJEE: I had taken~
your permission to speak.

MR. SPEAKER: If every hon. Member
is going to suggest something, then I do
not know how it will be possible to discuss
all of them.

SHRI S. M. BANERJEE : I can assure
you that these were selected points. The
motion regarding the nationalisation - of
the British India Corporation and also the
discussion regarding the Central Govern-
ment employees have been admitted
already. I am not raising anything which
has not been admitted.

MR. SPEAKER : For today, it is over.
From next week, I would suggest this. I
shall call a meeting of the Business Advisory
Committee, where hon. Members can
suggest all these things. I have no objec-
tion if any of these things could be squeezed
in these and discussed. The moment the
programme is announced here it is not
final. The Business Advisory Committee
has aright to change it. After all, if there is
something urgent which has to be discussed,
such as floods or some privilege motion etc.
certainly we have been allowing discussion.
The hon. Minister of Parliamentary
Affairs is liberally agreeing to these things,
whenever Members make any such sugges-
tion. All theso things are unanimously
decided in the Business Advisory Committee.
There is no question of the majority
throwing out the minorty there. The
decisions are always unanimous.

Therefore, from next week I would suggest
that after the hon. Minister announces the
basiness for the next week, we shall have a
meeting of the Bi Advisory Cc
on the following Monday or Tuesday,
and whatever suggestions hon. Members
want to make may be made there so that it
will be useful to discuss them there. If
we do not discuss them in the Business
Advisory Committee, then no purpose
is served,

SHRI S. M. BANERJEE: We have discu-
ssed all these matters.

MR. SPEAKER: Today I bave allowed
it bere. The hon. Member bas raised
four points, one relating to Government
servants, another relating to newspapers,
a third about some company being
nationalised... ..

SHRI S. M. BANERJEE: Not being
nationalised.
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MR. SPEAKER: There are two more
strikes. Does he want to mention them
also ?

SHRI S. M. BANERJEE: We do not
suggest these things in a light hearted ma-
noer. We take pains throughout the day
tocollect these points.

MR. SPEAKER: Shri S. M. Banerjee
must come to the meeting of the Businesss
advisory Committee and help us to take up
these things, and deicide whetber all of
them could be discussed.

SHRI S. M. BANERJEE: After sixteen
years, we have been provided with a writing
table now . All these years we have been
doing our work without any writing table.

SHRI H. N. MUKERIJEE (Calcutta
North East): I am not suggesting any addi-
tional item, but a matter of principle has
emerged in relation to the Governments’
attitude, which should be made very clear
and unequivocally clear, in regard to the
company donations Bill. I say so because
every day we read in the papers reports,
right or wrong I do not know, about the
Congress Party  discussions about the
feasibility or otherwise from the Govern-
ment point of view....

AN HON. MEMBER : Party points
of view.
SHRI H. N. MUKERIJEE: ..of pro-
occeding with this measure. This House,
as Shri Madhu Limaye has pointed out,
is already in possession of this subject,
particularly because of the categorical
assurance given by a Cabinet Minister.

Now, we have only two more weeks to
20, the next being the penultimate week,
and we have no idea as to whether this
matter which has been agitating the country
and about which many Congress party
discussion reports are appearing every day
in the papers, even though only a few papers
are coming out, is going to be brought
forward here or not. They mever say
anything about this matter, and they may
say very well that they do not wish to keep
to their promise, but Parliament has got
to be informed. We should not be kept
banging, so to say.

SHRI P. VENKATASUBBAIAH (Nand-
yal) : There are adverse seasonal conditions
prevailng in Andhra Pradesh and some parts
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of Mysore State. In Andhra, nearly 9
lakhs invoving a population of a crore... —

MR. SPEAKER: He wants a discussion
on that.

SHRI P. VENKATASUBBAIAH: I want
that Government themselves should bring
forward motion in regard to the scarcity
conditions prevailing there, the relief
measures that are to be given to those
people and also the other people who are
adversely affected, and also the cattle, and
the bad state of drinking water supply in

those areas. I want that this matter should
be discussed here.

SHRI SHIVAJI RAO S. DESHMUKH :
I want to reply to Shri Mukerjee. It is a
matter of principle.

MR. SPEAKER: No, no. It is not a
debate now.

SHRI NARENDRA SINGH MAHIDA
(Anand): The Hindu Religious Endowment
Bill is a very old Bill whichhas been pending.
It has been shelved for four years now. I
was assured last time that it would be
brought forward in next session. Last
session is gone and this session is going now.
I do not know whether it will come in the
next session even.

ot fra aroaw ¢ Fer wERE, W
F A FWAR FT 97 THIT TH &,
Hargarg i e Iw e amd

MR. SPEAKER: He is supporting Shri
Prakash Vir Shastri.

=t frre oo < TR, e e 3w
FIAFH A AR N @, & Agan
g f& 99 9T oY o= #37 @7 e
T A GA BT | - d &
I TATE, A FY SAF-ARIET gY T

7 31®F AR FL | I forarh
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MR. SPEAKER: This half an hour
should not be made into something when
we laugh at our own suggestions. How
does {t enhance the prestige of the House?
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That was why I was saying that we should
avoid this from next week. Immediately
the business of the next week is announced,
1 will convene a meeting of the Business
Advisory Committee so that all these matters
are discussed there. Now Shri Oraon is
petting up. I will have to call him also
since I have called others.

=Y THEATT AT ;G AZIT,
To qto 7 fagre 4 gfem qewr & 1%
] w1 fa=re g =few

ME. SPEAKER: Three-fourths of the
time I have given to the Opposition for this.
Still he is not satisfied. 1 cannot allow
this,

Let us not make a joke of this—everybody
getting up and saying some funny things.
T can understand one or two leaders getting
up and suggesting something. I could
bave accepted them also. But from mext
week, if the House agrees, let us immediately
have a meeting of the Business Advisory
Committee to consider the business of the
weeck  where all these mattters could be
discussed.

SHRI HEM BARUA: Everybody is not
a member of that Committee.

MR. SPEAKER : Every party is re-
presented there, not every individual. The
individual can go to his party representative
and explain the need for it. If Shri Barua
wants to have something included, he him-
self as Deputy Leader of his Party, can
attend the Business Advisory Committes
meeting or brief his repserentative.

As 1 said, no decision is taken there . on
majority-minority basis. If a suggestion
is reasonable, everybody accepts it. We
cannot obviously take up all the items
suggested here just now for next week.
Therefore, I shall convene a meeting of the
Business Advisory Committee on pext
Tuesday to consider all these matters use-
fully and come to decisions.

SHRI NATH PAI: What about reply to
the more important questions?

Mr. SPEAKER: I do not know if he will
be able to reply to all those.

SHRI NATH PAIL: You arc undes-

estimating him. We know be has the full
capacity to do that.
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DR. RAM SUBHAG SINGH: So far as
the Kashmir matter is concerned, our posi-
tion and attitude have always been clear,

So far as the Company donations Bill is
concerned, the Bill is already on the anvil
and time will be allotted for it.

AN HON. MEMBER : What about a
defence debate?

DR. RAM SUBHAG SINGH: It is for
the Business Advisory Committee.

MR. SPEAKER: The Kashmir discussion
has been accepted and as regards the
Company donations Bill, it is on the anvil
and it can come up.

St gew w2 wBA@  (IN)
Heqe AR, FET FAAAET F TR
# a1 fa=r g =nfed

=t 7y famd : 796 F WA a0 @1
g, 98 T 9T 9 §

12-54 brs.
JUDGES (INQUIRY) BILL—contd.

MR. SPEAKER: we Shall now proceed
with farther consideration of the Judges
(Inquiry) Bill. We have already spent
more than an hour on this. I think every
Party has supported the bill and commended
the Bill. May I now ask the Minister to
reply to the general debate?

SHRI S. M. BANERJEE (Kanpur):
Why should he reply so soon?

MR. SPEAKER: Other Members can
speak in the clause by clause stage. Every
Member has welcomed the Bill. Shri
Bhogendra Jha said it is a good Bill. Al
the others have said about the same thing.

THE MINISTER OF HOME AFFAIRS
(SHRIY. B. CHAVAN) : Almost all the
speakers who spoke yesterday have supported
the Bill and all of them, with the exception
of one Opposition Member, Shri V. Krishna-
moorthi, have welcomed it as a good Bill.

One or two important points were made
dy Shri Bhandare and since he is a serious
dtodent of the constitution and law,
I think he needs some ° reply. His
main criticlsm was that by allowing
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the formation of some sort of committee
of inquiry we have taken the entire matter
of the impeachment of Judges out of the
bands of Parliament. That is, really
speaking, his criticism. Then, he cited
precedents in the U.S. Congress on the
impeachment of Judges. His third point
is that in casethe Judge refuses to appear
before @ medical board, a provision is made
that the committee, on such a report of the
medical board, can presume, in the absence
of his appearance, that the man is incapaci-
tated. Theso are the three objections that
he raised.

I would like to make the point, and
emphasize this point again if I can, that the
criticism is not valid. It is said that this
Bill gives power to the Speaker to appoint
a committee. The Constitution lays down
that a Judge can be removed only on proved
misbehaviour and incapacity, and for that
matter, in clause (5) of article 124 the
Constitution has mentioned the word
“investigation”. In order to prove mis-
behaviour or incapacity, there has to be
investigation. I do not think it is expected
or understood that the whole House would
act as an investigating body, that this House
itsell should investigate and sit in judg-
ment. That is not what you expect. If
a proper investigation has to be made, it is
very correct that some small body is
entrusted with that work. Here, 1 would
like to point out that when that committee
sits, it does not sit as a tribunal. Even
the Chief Justice of the Supreme Court
may sit in the committee, but is does not sit
as a tribunal, but as a committee of inquiry.
In the original Bill the words “special
tribunal” were mentioned, but advisedly
the Joint Committee changed the no-
monclature of that committee. It is not
called a special tribunal, but is is called a
committee of inquiry. It is an investigating
body, it does sothe sort of work of investi-
gation. If I may say so, for the first time
a body consisting of Judges is asked to do
some sort of police work. They prepare
a report.

There is one thing which, from the
point of propriety, is very correct, that if
that Committee comes to the conclusion
that there are no charges against him as
made out in the motion, then the motion
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lapses. Only if the report says that the
charges are proved, will the House proceed
to consider the motion. So, basically
matters are not taken out of the hands of
Purliament. The committee of inquiry by
its investigation is supposed to help. It
is not supposed to decide positively; moga-
tively it can. So, this argument that the
matter is taken out of the hands of Parlia-
ment is not correct.

Secondly, about presumption he says that
possibly the Judge for a hundred and one
reasons may not be able to appear befors
the committee of inquiry. The wording
is not that they shall presume, the wording
is that they may. The committee of inquiry
may come to the conclusion, it is a free-
dom given to them. They may also not
come to that conclusion.

So, though the points raised by Shri

really indicate his very deep

study of the Consitution and law, I person-

nally think that the view taken by the Jaint

Committee is the only view that should be
taken on grounds of propriety.

An hon. member from the opposition
said that this is neither the appropriate
time nor is it necessary because it was not
found pecessary for the last 17 years. In
the life of a country and in the working of
the constitution of a country, a history of
17 years is not enough. It was a very
fortunate thing that we did not require ft
for 17 years.

It is certainly a matter of credit to the
judiciary. But the Constitution has con-
ceived of a position where there will be the
necessity for removal of a judge. The only
point is that we should not remove a judge
light-heartedly; we should not remove a
judge in a wrong way. That is under-
standable. To say that there should not be
any legal procedure or provision to
a judge is not a democratic stand to take.
The hon. Momber from the Opposition,
Mr. Jha from Bihar, had very aptly replied
to that point made by Mr. Krishnamurthy.
It is a step in the right direction and it
increases and strengthens the democratic
functioning of our Constitution.

MR. SPEAKER : Mr. Jha raised the
question why there should be two judges
in that commission or committee of om-
quiry. -
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SHRI Y. B. CHAVAN : The original
proposal was that all the three should be
judges but now only two are judges.
‘One of them represents the system of
High Courts and the other represents
the Supreme Court. The third is a
distinghuished jurist. The hon. Member
here asked : why cannot the president
-of the bar council be there ? He can
be there; he is not prohibited from coming.
‘We bave said : a jurist of distinction. If
you mention it by the name of the office,
1 do not think that it is correct. It is the
Spoaker ultimately who has to choose; he
is given a wide choice; he can choose from
out of the Supreme Court judges including
‘the Chief justice he can choose from out of
the Chief Justices of the High Courts and
‘he can choose any eminent jurist. This
freedom is given to the hon. Speaker and
‘the Chairman as the case may be. This
is the authority given to them. I think
there is some sense of propriety also in that

13 hrs.

‘The Lok Sabha adjourned for lunch till
Fourteen hours of the Clock.

The Lok Sabha re-assembled after lunch at
five minutes past Fourteen of the Clock.

[Me. DEPUTY-SPEAKER in the Chair]
JUDGES (INQUIRY) BILL—Contd.

MR. DEPUTY-SPEAKER : The question
i ’

“‘That Bill to regulate the procedure for
the investigation and proof of the mis-
'behaviour or incapacity of a judge of
the Supreme Court or of a High Court
and for the presentation of an address
by Parliament to the President and for
] d th ith, be taken

dnto consideration.”

The motion was adopted

Clause 2—( Definitions)

MR. DEPUTY-SPEAKER : Now clause
‘by-clause consideration. Clause 2.

.SHRI BIBHUTI MISHRA. (Motihari) :
1 maove my amendment.
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SHRI LOBO PRABHU (Udipi) : I move
may amendment.

MR. DEPUTY-SPEAKER : Shri Dhar
is absent,

SHRI BIBHUTI MISHRA
move :

Page 2, lines 4 and 5,—

for “and the Chief Justice of a High
Court”

: I beg to

substitute *,the Chief Justice of a High
Court and the District Judge of
any District Court”. (3)

SHRI LOBO PRABHU : I beg to move :
Page 2,—

after line 5, insert—

“(ca) “misbohaviour”, includes corrup-
tion, communalism and perversity
in judgement;” (36)
=t fawfa fow : Swerw W@y,
HY T TG 2 X A AGAT /AL 1
e fam & 9w & waew § AR
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SHRI Y. B. CHAVAN : About the
removal of District Judge, there is no
constitutional provision. He can be re-
moved by other means. The Constitution
has created a certain mechanism and put
certain restrictions on the removal of the
judges of the Supreme Court and High
Courts, because they cannot be easily
removed unless we follow this procedure of
presenting an address to the President
and before that hold an investigation to
prove that they have misbehaved or are
incapacitated. Therefore, this Bill has
been brought forward. District Judges
can be removed in the normal course after

proper enquiry.

SHRI RANDHIR SINGH (Rohtak) :
Suppose therc is an enquiry against the
Supreme Court Chief Justice. The panel
includes only two puisne judges of the Sup-
reme Court and the Chief Justice of a High
Court. Will it not be embarrassing for
them to give a finding against the Supreme
Court Chief Justice, because they are junior
to him ?

SHR1 Y. B. CHAVAN : That situation i
not possible because there will always be
a third persons who is an eminent jurist
and who is not a judge of the Supreme Court
or High Court. He will be a member of
the committee.

MR. DEPUTY-SPEAKER : It is hypo-
thetical.

SHRI Y. B. CHAVAN : Yes. Even
then, we must have faith in our judiciary
even if the Supreme Court Chief Justice is
involved in a proceeding of removal like
this. I wish such a situtation will never
arise.

SHRI LOBO PRABHU : I am very
reluctant to disturb the Home Minister
who is very pleased with himself and his
Bill,

SHRI Y. B. CHAVAN : I invite you to
disturb me.

SHRI LOBO PRABHU : I feel that
anyone who has practised law must be
aware that for every offence whether
under the Penal Code or other Acts, there
is a definition. We associate misbehavoiur
with children. When it comes to mis-
bebaviour or a very high authority, it is
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necessary that there should be a definition.

There should be some indication at least

for the guidance of the prosecution and the -
defence as to what is implied in misbe-

haviour. Therefore, I have suggested a
definition which is not comprehensive.

I have stressed three aspects corruption,

communalism and perversity in judgment

1 need not draw the attention of the House

that even in the judiciary it is quite possible

for this evil to make itself felt. It is possible

that the Law Ministry may be able to find

a better definition. I would suggest that the
Bill may be amended to include a definition
of “misbehaviour”, which has been left

out.

SHRI M. N. REDDY (Nizamabad): In
clause 2, there is no definition of the words
“misbehaviour” and “incapacity”. In article
124 also, in pursuance of which this bill
has been brought, it is simply mentioned-
that on proved misbehaviour or incapacity
of a judge, he can be removed after due
investigation, etc. This has been taken
apparently from the Australian Consti-
tution in which the same words are used
in contra-distinction to the words used in.
other Constitutions.

In my humble opinion, it is very impor-
tant to define these two words, because the
requirement is that at least there should
be 100 members who would sign such a
motion. Then only it would become ad-
missible In a federal set up, when High
Court Judges are also covered, naturally
from each State, there would be less than
100 members. In order to convince the
other members of the impropriety or cer-
tain other facts constituting misbehaviour
and other things and to enable them to
exercise their discretion properly, it is
necessary for them to know what acts
constitute isbehaviour or incapacity..
Otherwise, it will be difficult. Even 20:
years after the passing of the Consti
tion, we are not able to find a detailed
provision for that purpose.

In regard to misbehaviour there are two
types of definitions. When a motion is
brought forward by some Members alleging -
certain acts of misbehaviour against a
particular High Court judge in a particular -
State with which many of the Members:
may not be personally acquinted, there-
will be confusion. Allegations will be made..
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When the Members sponsoring the motion
canvass for such a motion with the other
members, what are the acts that should
be construed as constituting misbehaviour.
It ‘will be very difficult to imagine them
unless they are defined. In the judicial
dictionaries you will find that the word
“migbehaviour” is defined in two different
ways. One definition is :

“This covers definition of wanton acts,
meglect of duty, gross misconduct,
degrading the dignity of the court.”

I would like to know whether these are the
acts that would constitute acts of misbe-
baviour in respect of which there would be
an investigation. Some other authorities
have defined misbehaviour as :

“improper and unlawful conduct.”.

We should know whether it is in
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SHRI M. N. REDDY : How would the
committee be guided in its investigation ?

SHRI Y. B. CHAVAN : If we define it,
possibly we would be going against the Cons~
titution and possibly we might be extending
the scope of the Bill also. therefore, the
omission of the definition of the word
‘misbehaviour’ is not merely an omission
but it has advisedly not been included.

SHRI S. K. TAPURIAH (Pali) : May I
ask whether the following would be tanta-
mount to misbechaviour? We had the
situation in West Bengal last year when the
cases of gherao came. Government
had issued instructions to the police not to
interfere. At that time, it may be that
Government wanted to influence the judges
also. If this law were there and this term
were not defined, would a judgment which
went against gheraos be construed as a

isbehaviour on the part of the judge ?

to the day-to-day performance of duty or
it would also include other acts etc. This
should be very clearly defined in clause 2.
There are other words which are not very
material and which can be easily under-
stood even without a definition. The
most important word on the basis of which
there will be an investigation and then an
address presented to the president, should
be defined. I would therefore, appeal to
the Hon. Home Minister to include the
definition of these two very important
words in this clause.

SHR1 Y. B. CHAVAN : The definition
of the word ‘misbehaviour’ is not included
here advisedly. I would request hon.
Members to see the scope of the Bill. That
is the point that I have been making since
yesterday. Under the Constitution, the
purpose of this Bill is to regulate the pro-
cedure for presenting an Address to the
President, and secondly to regulate the proc-
edure for the proof of misbehaviour and
imcapacity. That is the only scope of the Bill
which the Constitution has expected Parlia-
ment to pass. The framers of the Constitu-
tion have used the word ‘misbehaviour’. If
we try to interpret that word by our own
definition, then possibly we might restrict
the meaning of the word by that definition.
As far as I could see, they have left the use
of the word ‘misbehaviour’ in a very general
ambit,

MR. DEPUTY-SPEAKER : So many
hypothetical cases are being raised. At
the present moment, there is picketing:
going on at the Calcutta High Court. ...

SHRI Y. B. CHAVAN : By defining the
word ‘misbehaviour’ possibly we shalt
going outside the scope of the Constitution.
That is the point that I have been making.

MR. DEPUTY-SPEAKER : I shall now
put amendments Nos. 1 and 36 to vote.

Amendments Nos. 1 and 36 were put and’
negatived.

MR. DEPUTY-SPEAKER : The ques-
tion is :
“That clause 2 stand part of the Bill”.
The motion was adopted.
Clause 2 was added to the Bill.

Clause 3—(Ii igation into misbek
or incapacity of Judge by committee.)

MR. DEPUTY-SPEAKER : We shall
now take up clause 3. There are a number
of amendments to this clause. I would
remind hon. Members that we have got
to finish this Bill by 3 p. m. So, hon. Members
should be very brief.
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SHRI BIBHUTI MISHRA : I beg to
move :

Page 2, line 12—
Jor “one hundred” substitute “‘twenty-
five.” (2)
Page 2, line 14,—
Jor “fifty” substitute “twelve”. (3)
SHRI K. K. NAYAR (Bahraich) : I beg
10 move :
Page 2,—
after line 18, insert—

“Provided that no such motion may
be refused or which the notice is signed
by not less than half the members of the
House concerned on the date of the
notice.” (4)

Page 2, line 21,—

after “as soon as may be”, insert—
“with the approval of the House con-
cerned.” (5)

Page 2, lino 22,—
for “investigation” substitute “inquiry”.

(6)
SHRI BIBHUTI MISHRA : I beg to
move :
Page 2, line 23,—
Jor “three” substitute “five”. (7)
Page 2,—

Jfor lines 24 to 29, substitute—

‘“(a) two shall be chosen from among
the members of Lok Sabha and one
from among the members of Rajya
Sabha;

«(b) one shall be a person who is, in the
opinion of the Speaker or, as the case
may be, the Chairman, a distinguished
(jurist; and)

«(c one shall be a prominent Indian
Judge of international fame who shall
. be elected by the members referred
to in clauses (a) and (b) of this sub-
section and shall act as Chairman of
the Committee :”

“SHRI K. K. NAYAR : I beg to move :
Page 3, line 7,—

- for “investigation” substi
()]

“inquiry
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Page 3, line 9,—
after “‘based” insert—
“and attested copies of such statments
and documents as may be proposed to
be used in evidence”. (10)
SHRI1 BIBHUTI MISHRA :
move :
Page 3, line 10,—
for “a reasonab e’ substitute “‘an’ (11)
Page 3, lines 11 and 12,—
Jor “such time as may be specified
in this behalf by the Committee”
substitute “a period of two months™.
12
Page 3, line 35—
Jor “a reasonable” substitute ‘“an”
(13)
Page 3, line 36,—
add at the end— ‘
“within a period of two months”. (14)
page 3, line 38,—
after “an” insert ‘‘eminent”. (15)
SHRI K. K. NAYAR : I beg to move :
Page 3,—
after line 39, insert—
“(10) The Central Government may
at any stage if required by the Speaker,
the Chairman or both as the case may
be or by the Committee of inquiry
appoint investigators to collect evi-
dence for presentation before the
Committee of Inquiry.” (16)
SHRI LOBO PRABHU : I beg to move :
Page 2,—
Jor lines 15 to 18, substitute—
“then, the Speaker or, as the case
may be, the Chairman may, admit
the same.” (37)
page 2,— .
Jor lines 26 and 27, substitute—
“(b) one shall be a person who is,
in the opinion of the Speakers, or as
the case may be, the Chairman, a
distinguished medical authority; and”

I beg to

38)

Page 3, line 39,— .
add at the end—
“and if ] incapacity is alleged,
and advocate may be appointed to

defend the Judge.” (39)
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SHRI VIKRAM CHAND MAHAJAN
(Chamba) : I beg to move :

Page 2, line 12,—

Jor “‘one hundred” substitute—

“two third of total” (40)

SHRI BRI) BHUSHAN LAL (Bareilly) :
I beg to move :
Page 2, line 12,—

Jor “one hundred” substitute—

“fifty* (41)

SHRI VIKRAM CHAND MAHAJAN :
d,%eg to move :
Page 2, line 14,—

Jor “fifty” substitute—

“two third of total” (42)

SHRI BRIJ BHUSHAN LAL: I Beg
<0 move : '
Pago 2, line 14,—

Jor “fifty” substitute—

“twenty-five” (43)

Page 2,—

Jor lines 24 to 27 substitute—

*‘(a) one shall be a person, who
would be the representative of the
Supreme Court Bar Association.
(b) one shall be a person who would
be a representative of a High Court;
and” (44)

SHRI VIKRAM CHAND MAHAJAN 1
1 beg to move :
Page 2, line 24,—

for “one” substitute—

“two”’ (45)

Page 2,—

omit lines 28 and 29 (46)

MR. DEPUTY-SPEAKER : These
amendments are now before the House.

o faufe fr: 7@ N R R
st ft A qg Agq § A faw
aR @ M ¥ g wWhmarag §)
3y ¥ 7 T@  fa A T[T AT
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“In the case of notice given in the House

of the People by not less than one hund-
red Memebers”.

“In the case of notice given in the Council
of states by not Jess than 50 Members.”.
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SHRI K. K. NAYAR : At the outset I
submit, Sir, that your reduction of the time
allotted to us should be in consideration of -
the importance of the matter. We cannot
go out of the House and tell the people
that we had no chance of making our
views known.

' MR. DEPUTY-SPEAKER
precluding anybody. .

: I am pot
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SHRI K. K. NAYAR : What we have
to say and what is essential to the subject
‘must be said.

MR. DEPUTY-SPEAKER : I am not
‘cxcoeding the time. It is not possible.
At 300 we have got to take up Private
Members’ Business. I am also not cur-
tailing the time. Only two hours were
allotted and already one hour and a few
minutes have been taken. I am only
trying to conclude this by 3 -00.

SHRI K. K. NAYAR : May I respect-
fully ask, Sir whether time will be found
for the work or work will be cut down to
suit the time?

My first amendment relates to the power
given to the Speaker or the Chairman in
the House to refuse a motion without
assigning any reason, in his arbitrary will.
We have understood that in a d
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his imperium where he will do what he likes?
I think it is very unfair. And, though I
find the Home Minister and the Party are
in no mood to listen to any amendment
or ider the r behind the d
ments I would still like to make a suggestioa
in my first amendment which reads :

“Provided that no such motion may be
refused of which the notice is signed
by not less than half the members of the
House concerned om the date of the
notice.”

The quantification of the power of the
Speaker makes it higher than the power
of hundred Members of the House. Let
it at least not transcend the power which
democracy gives to the Members of the
House. If he is the bull of the House
let him not overwhelm half the herd. I
think you are now reducing the judiciary

the Speaker speaks for the House and he
regulates the House along lines of propriety,
law and rules. We have never come across
an instance cither in the rules or anywhere
in which the Speaker can thwart the will
of the House. In this case one hundred
Members may demand any inquiry into the
conduct of a judge and the Speaker may
accept or refuse to accept it. He does not
have to give any reason. If a motion of
no-confidence is given and it is under the
rules, by a smaller number of Membres
the Speaker has no power to reject it.
Where do you find the justification for
giving power to the Speaker to thwart the
will of hundred Members of this House.
One hundred Members of this House
represent one hundred million people of
this democracy which is as much as the,
population of Japan, which is bigger than
the population of many of the European
democracies, which is bigger than the
population of Pakistan and which is bigger
than the population of Indonesia. If the
Speaker can thwart the will of hundred

to Is of the Speaker and the Chairmen.
Any judge may misconduct himself in any
manner. He may be certain that his dis-
missal would not be voted by Parliament
if the Chairman or the Speaker is on his
side even if the motion may be signed by
all the Members of the House. I think
this is very unfair. It is against parlia-
mentary tradition and against the provisions
in the Constitution which permit his removal
in certain circumstances.

My second amendment is in relation to
the Committee. I suggest that in this case
the committee that he appoints should also
be with the approval of the House concerned.
If he names the members of the Committee
the House should have a further chance of
deciding whether that committee is a proper
one. One or more members of the House
may be in a position to suggest or move
objection in respect of the personnel to
the committee. Therefore, I would suggest
that when the Speaker decides on the com-
mmee his will should not prevail, his
should not prevail and the

Members, if you allow him that power,
a situation may arise in which though if
finally the voting comes and half the com-
bined strength of the two Houses may be
willing and prepared to remove a judge the
proceedings could be scrapped at the initial
stage by the Chairman or the Speaker.
Will you make the Speaker a representative
of this democracy, a functionary of the
democracy or an imperator and this House

matter should again come to the House.
That is my second amendment.

My third amendment relates to a speci-
fic legal matter. In article 124 the pro-
vision is that Parliament may by law regulate
the procedure for the presentation of an
address and for the investigation and proof
of the misbehaviour or incapacity of a
judge. In this Bill, in glause 4 and other
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clauses, the word “investigation” is used for
the function and work discharged by this
committee. It is a very improper use of the
werd “investigation”. The justification for
it, 1 understand, is that in article 124 the
word “investigation” is used. But there
the word “investigation™ is followed by
the word “proof”. There are two stages
in any business of this kind. Investigation
means collection of evidence. It is done in
the absence of the accused person; it is done
without any opportunity to the accused
person to be heard. It is a one-sided
process. Investigation means collecting the
vestiges of a crime. This is usually done
by police officers. They do not have to
ask the sobject to explain his conduct.
They do not hear him and no right of cross-
examination is given to him. The proof
stage may be of the character of an inquiry
or a trial. The trial will determine the
findings specifically and award punishment.
The inquiry may be determinative or recom-
mendatory. In this case, the function
which the committee will discharge will
be that of a committee of inquiry. You
bave made a provision for the judge to
be heard; you have given him a chance to
prove his defence. But there is no procedure
of that kind mentioned for investigation.
Article 124 refers to investigation and proof.
In your Bill there is a grave shortcoming.
You have laid down no prodcedure for
investigation but laid down one for inquiry
and called it investigation.

A motion is moved in this House.
Assuming that it is accepted, you appoint
a committee and you call it a committee
of investigation. I want to know whether
this committee will go from party to party
and collect evidence. You must make
provision for that collection. I have made
a further d in a subseq
clause, enabling the Central Government
in such a situation to appoint investigators
to go and collect evidence, which evidence
shall thereafter be placed before the com-
mittee which is functioning as a committee
of inquiry. To term the committee of
inquiry as a committee of investigation is
demeaning the functions of the committee
and degrading its personnel. I do not
know if the judge of a High Court or
Supreme Court would like to be called as
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an investigator. He would certainly be
there sitting in a committee of inquiry,
‘When the]proceedings have all the trappings;
all the characteristics, all the essentials,
all the semblance of an inquiry why it
should be called by this ignoble name of

.investigation I do not know. Now, you

must have a separate provision for investi-
gatson. The Bill makes no provision
for it. Who will investigate? Will
Members of Parliament go and
collect evidence? Which is the agency
for collecting evidence? There is no agency.
The judges are not investigators. They
do not go and collect documents or witnesses.
There must be a provision for it; I have
mentioned it later, Suggesting the appoint-
ment of investigators by the Central Govern-
ment, who will go and collect evidence and
put it before the committee.

These are my three amendments and I
trust that merely because they come from
a Member in the opposition they will mot
be rejected on the ground that any opposi-
tion amendment should be rejected.

SHRI LOBO PRABHU : I would conti-
nue from where my learned colleague
has left it. I appeal to the Home Minister
that this is8 not a question of confidence.
‘We are trying to improve a piece of legis-
lation and if we in some respect are improving
on what his office has done, he may consider
the amendments a little more sympathe-
tically.

My first amendment is nearly the same
as that of my learned colleague, who has
also been a judge, that the speaker should
not be allowed the power to decide for
himself against the wishes of 100 Members
of the House. Even in no confidence and
other motions, he registers and does not,
30 to say, override the opinion of the House.

But I am not going as far as my learned'
colleague; I am only saying that there is.
a lot of procedure and verbiage that may
be left out so that it will read “the Chairman
may admit the same”.

“May” implies also “may not” and it
is an economy in the Bill if you give up
these other words which are really redun-
dant. These words are :—

“after consulting such persons, if any,
as he thinks fit and after considering such
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materials, if any, as may be available to
him, cither admit the motion or refuse
o™,

Please avoid all these redundant words and

confine yourself only to “may” which also
includes “may not”.

My second amendment relates to the
constitution of the tribunals. My hon.
friend, Shri Randhir Singh, has been trying
for a long time, at least more than once,
1o impress upon the Home Minister that
it is incongruous for a Supreme Court
Chief Justice or a Supreme Court Judge
to be tried by a Judge or a Chief Justice of
the High Court. It is a principle of the
law, which has been asserted since the time
of King Charles the Second, that one must
be judged by one’s peers. A Judge of the
High Court is in many respects subordinate
to a Judge of the Supreme Court and cer-
tainly to the Chief Justice, in case he is
unhappily involved in these proceedings.
1 am trying to meet the same objection in
better way in order to facilitate the Home
Mimister accepting it. Let us delete clanse
(2) (b). It is sufficient if we have one judicial
authority. The second authority should
be a medical authority. This is a case where
mot only misbehaviour but physical and
mental inability are to be judged.

It may be argued that this could be a
subject of evidence before the tribunal.
But that is a different thing from being
able to judge it. You want, therefore,
a medical authority to be on the tribunal
and 1 would suggest to the Home Minister
that meeting both the objections of Shri
Randhir Singh and mine, he may delete
clause (2) (b), be content with one Judge
of the Supreme Court and appoint a
medical authority of the highest qualifica-
tions available in place of another Judge.

My third amendment seems to me to be
more hopeful and, I think, at least in this
respect I shall get the Minister to agree.
There is a provision that the Speaker may
appoint a 1 to p the case.
What is also important, rather more impor-
tant, is that there should be a provision to
appoint a counsel to defend the Judge,
particularly when he is mentally incapable.
It is an ordinary principle of the law that
where a party is not able to defend himself
. —and there can be no doubt that a Judge
subject to mental infirmity is in no position
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to defend himself—he should have a coun-

sel. So, I propose this amendment that

if mental incapacity is alleged, an advocate

may also be appointed on behalf of the

Judge.

I do hope that these three amendments
of mine will have a better chance than
previously.

SHRI VIKRAM CHAND MAHAJAN :
Sir, this Bill has been sufficiently fair, to
a certain extent, to the Judges, but there
are a few amendments which I have sugges-
ted which may be considered. I may add,
our Home Minister has been a great lawyer
and has been very fair to the judiciary.

One of my amendments is that instead
of “one hundred members” itshould be
“two-thirds of the House”. I shall submit,
why? When we bring forward a motion
of no confidence the provision is for 50
and if it is a privilege issue, it is for 25. We
often see that if a leader of a party moves
a privilege motion or a no-confidence
motion, the entire party stands up, whether
they believe in it or not. I am not imputing
any motives to anyone. What I am sub-
mitting is that the Judges of the Supreme
Court and of the High Courts have to decide

very difficult matters. They have to
decide election petitions of Members
of Parli and of members of Legisla-

tures. They have to decide whether the
Speaker has acted fairly in the House or not
as has happened in the case of Punjab.
They have even to decide whether Parlia-
ment has the right to amend and how to
amend the fundamental rights, as happened
in Golaknath’s case. These are difficult
matters which raise a lot of controversy.
The two cases which I have just now cited,
the case relating to fundamental rights
and the case relating to the Speaker of
Punjab, have raised issuesin this House
and in the Rajya Sabha.

What I am submitting is that opinions
can differ. Hundred Members of this House.
may, bona fide, believe that a decision of
a court or of & judge is probably perverse
and they may, thinkingit to be wrong,
make a motion. Ultimately, the Commi-
ttee may decide that there is no perversity
and there is no misbehaviour and the
motion may be thrown out. What I
am submitting is that once a motion is
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brought by hundred Members, the damage
is done. The damage is done to the
man in whom you have reposed confidence
as a Judge. Subsequently, it may be thrown
out. That is immaterial. So, it will be
better that instead of hundred members
it should be two-thirds of the membership
of the House. Then, there is a lesser chance
of error; there is a lesser chance of this
‘House erring against Judges.

The very fact that you have given them
the right to decide the election petitions
shows that you have given them a job which
it is not they who have asked for it but
which you have given to them because you
think that they have the capacity to deal
with them. On the one hand, you are
giving them the right to decide cases against
you and, on the other hand, you are giving
the right to a limited number of Members
to bring a motion against them. What
1 submit is that this right can be misused.
If the number of Members is raised, then
the chance of misuse will be less. There-
fore, I submit, instead of hundred Members
of Lok Sabha, it should be two-thirds of
Lok Sabha and, instead of fifty Members
Rajya Sabha, it should be two-thirds of
Rajya Sabha.

There is one more amendment which
I have moved and that is that instead of
one jurist it should be two judges, either of
the Supreme Court or of the High Court.
What I submit is that a good jurist need
not be a very able judge. It is a matter
of common knowledge that a very able
lawyer need not a be very able judge.
Therefore, 1 submit, when you have a
trained class of people who are efficient in
the knowledge of judging, who have the
experience of giving judgments, why don’t
you leave the entire matter to them? If
they can decide the cases of the entire
country, I am sure, they can decide the
cases of themselves also.

With these observations, I submit, these
two amendments of mine may be accepted.

off T AR WK IO AL,
R A oaueAey §1 @ T &
FaR g W@ W fF 100 TR
fear gan @ 9% @ & fag &R 50
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SHRI Y. B. CHAVAN : A very wide
range of amendments contradictory to
-each other have been moved and argued
also very well, I must say. One line of
argument is that it should not be made too
-easy to move a motion and, therefore,
increase the pumber from one hundred
to two-third of the members of the House.
The other is: reduce it from one hundred
to “fifty so as to make it easy. Again,
some hon. members said that the right of
refusal to admit the motion, which is given
to the Speaker, should also not be there;
once a motion is moved, it should be accep-
ted. I am afraid, the entire constitutional
scheme about this matter has not been
taken into account. This is my main
-argument. .

SHRI LOBO PRABHU : Constitution
is not barring it.

SHRI Y. B. CHAVAN : Constitution
is not barring it. I know. Please listen to
me.

In articles 121 and 124 the intention of
the Constitution is that the conduct of a
Supreme Court judge or a High Court
judge should not be discussed in Parlia-
ment except for presentation of an Address
to the President. Therefore, the motion
to discuss the conduct of a judge of the Sup-
reme Court or High Court must be done
after very very careful consideration. That
is the spirit of the Constitution. If you
just try to equate the motien about discus-
sing the conduct of a Supreme Court judge
or High Court judge with any other motion,
then we have not understood the very spirit
of the Constitution. This is my main
argument. Here the word is ‘proved’;
that means, where there is at least a prima
facie case, then the Speaker can admit -it,
and after going through the . process of
39LSS/68
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investigation by this Committee of Inquiry,
then if the charges are proved, the motion
is to come before the House, and ultimately
it is the House which makes the judgment.

One hon. Member gave a good lecture
about ‘investigation’. The word ‘invest-
gation’. .

SHRI K. K. NAYAR : The suggestion
which I made in respect of this has not been
mentioned. He is now passing on to the
next. He has already mentioned about
the number and the motion. My amend-
ment was in that context, but he has not
discussed that.

SHRI Y. B. CHAVAN : I do not want
to discuss any amendment in the way you
want me to discuss it; I discuss in my own
way. . .(Interruptions), 1 am trying to meet
the arguments. It is not necessary for me
to deal with each and every amendment.

The main point was about investigation.
As I have understood it, the word ‘investi-
gation’ used in the Constitution is not used
in the sense in which it is used in the Crimi-
nal Procedure Code. That investigation
is undertaken only by the Police. Here
the word ‘investigation’ is used inJa wider
sense. Certainly, it is collecting facts.
When a motion is made, certainly it will
be made on certain specific charges; it will
not just be a motion like that. So, all
those facts will have to be looked into. Hon.
Member, Shri Lobo Prabhu, said :
how can a Supreme Court judge, if he is
to be inquired about, be heard by some
other persons like this ? If a Supreme
Court judge does any ordinary offence,
he may be judged by a First Class Magistrate
also. If he says, ‘I am a Supreme Court
judge; it is an offence under the ordinary
law; and I must be tried by a super judge”,
it cannot be done like that. Then again,
the Committee of Inquiry is not a Tribunal,
is not a Bench; itis not judging anybody

SHRI M. N. REDDY : Will they not be
biassed? Will it not be embarrassing?

SHRI RANDHIR SINGH : It will be
very embamns

SHRI Y. B. CHAVAN: : But what is to
be done ?
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SHRI RANDHIR SINGH : The legal
approach is quite va'id but it will be embar-
rassing for a subordinate judge to give a
finding against a superior judge.

SHRI Y. B. CHAVAN : What can be
done? The final view is taken by this hon.
House or by the other House.

SHRI M. N. REDDY : That will be only
if they send it back to the House. If they
say, ‘no charges’, then the House is not
taking any view. There is this lacuna.

SHRI Y. B. CHAVAN : You can cer-
tainly argue that. You are entitled to hold
your view in this matter.

Mr. Lobo Prabhu said that I was going
by the advice of my officers, etc. No; it is
not so. In this matter, I have studied
the whole question and I find that the Joint
Committee of Parliament, in its wisdom,
has come to this view. 1 would certainly
stand by that.

It is not a view of some group of officers.

It is not a view that I have taken
in my sweet pleasure. I [have not done
it. But it is the collective view taken by
a Joint Committee. I think there is some
wisdom in it and I stand by it.

SHRI K. K. NAYAR: My amendment is
that if a Motion is signed by half the pumber
of the House, it should not be refused.
Nothing has been said on that.

SHRI Y. B. CHAVAN : I said about
that.

SHRI K. K. NAYAR : If something
has been said, then the record should show
it.

SHRI Y. B. CHAVAN : Idndsaythnt
it is not an ordinary motion.

SHRI K. K. NAYAR : That means even
if all the members of the House sign such
.a motion, it can be rejected by the Speaker
in his discretion.

SHRI Y. B. CHAVAN: Yes. I think
it can be rejected.

SHRI K. K. NAYAR : Then you are
not mlung pariiamentary democracy
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SHRI Y. B. CHAVAN : Parliamentary
democracy has to work within the frame-
work of the Constitution. The Consti-
tution has laid down certain restrictions.
in the capacity of this hon. House.

SHRI K. K. NAYAR : He forgets that'
under the Constitution, after the word
‘Investigation’, the word ‘proof’ comes.
I would like to know what in his view is the
procedure laid down for that proof.

SHRI Y. B. CHAVAN : I do not want
to enter into a discussion with him like
this. He certainly has the right to hold to -
his view. I have said that in regard to a
motion to discuss the conduct of a Judge of
the Supreme Court or High Court, the
Constitution has certainly laid down certain
definite restrictions. This is the Consti-
tution’s mandate. What can I do ?

SHRI LOBO PRABHU : What about
providing an advocate to the Judge ?

SHRI Y. B. CHAVAN : That can be
provided under the rules.

SHRI LOBO PRABHU : But they have
provided for an advocate for the prosecution,
here in the Bill. That should not have been
done. It should also have been done under
the rules. That is where I said that his
office has not guided him properly.

SHRI Y. B. CHAVAN : No, no

! @MW TFw @nit (FIEER):
e APRE, A A AMEw g
IX AW A TAAE F fawre
AT 97 qHA §, AV W7 AN TAANE
¥ ot R E, 100 F AT X X

only by 50 members, but even by one. This
Government is responsible to this House.
Its life depends upon this hon. House. That
is a different position. But the motion to
discuss the conduct of Judges of the High
Court or the Supreme Court stands on a
different level altogether.
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MR. DEPUTY-SPEAKER : With the
permission of the House, I shall put all the
amendments to clause 3 together to vote.

Amendments Nos. 2 to 16 and 37 to 46 were
put and negatived.

MR. DEPUTY-SPEAKER : The ques-
tonis :
“That clause 3 stand part of the Bill”.
The motion was adopted.
Clause 3 was added to the Bill.

Clamse 4—(Report of Committee)

SHRI K. K. NAYAR : I beg to move :

Page 4, line 3,— for “investigation”
substitute “‘inquiry” (17)

Page 4, line 6,— for “investigation”
substitute “inquiry”. (18)

Just now I have heard the expert on the
Constitution, Shri Chavan speak. Here
also the word used is ‘investigation’. I
would like to draw his attention to the
fact that in art. 124, the words used are
investigation and proof of the misbehaviour
otc. The whole procedure is that. In
this investigation is again collection of
ovid This . nothing more
than what is mentioned in other enact-
ments, like the Criminal Procedure Code.
Proof is the stage for which you are appoin-
ting a Committee. If the machinery which
ycu have devised and which you propose
to appoint is for investigation, I would
like to know which is the corresponding
machinery and procedure for the proof.
It is the proof which the Committee will
@ive inits findings as to whether the misbe-
haviour is proved or not, that will determine
the matter. Merely because the word
“investigation” has been used either by
himself or by the advice of other persons,
it would not be correct for the Minister not
to keep an open mind about the matter.
The defence that because the word is used
in the Constitution it is used here, is not
adequate and is not of avail. In the Consti-
tution the words used are “investigation
and proof”. There are two different stages.
The first is the collection of evidence for
which there is no provision here. The
second is the stage of proof for which you
have appointed a ccmmittee, and therefore,
I again submit that the word “investigation”
is inaptly used in this context and the word
should be “inquiry”.
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Secondly, in Clause 3 (4), the werds used
are “Such charges together with a statement
of the grounds on which such charge is
based”. Isuggest that after this, the follow-
ing words should be added :

“and attested copies of such statements
and documents as may be proposed to
be used in evidence™.

Merely telling the Judge that he is guilty of
misbehaviour in that he did such and such
a thing does not give him an adequate
opportunity. It is not consistent with the
working and administration of the Consti-
tution with regard to the public services.
The cfficers are invariably given side by side
wnth the charge, attested copies of all the

or stat on which the
charge is based. It is true that later on you
will be making rules under Clause 7(d)
regarding the facilities which may be accorded
to the Judge for defending himself, but this
will not be covered by that because this is
fundamental in character, namely that
when the charges are given, he shculd also
be acquainted simultanecusly with the
material on which the charges are based.
I think that is vital and it belongs to the
initial stage of the service of the charges.
These rules refer to the subsequent stage
when the committee start functioning and
taking evidence. Therefore, I suggest that
these words should be added.

SHRI Y. B. CHAVAN : I do not want
to repeat the whole thing again, because
the word “investigation” is advisedly used
in the Constitution, and I think it is very
correct to accommodate the same word
in the Bill also. Thisisa matter which
can be possibly considered at the stage of
rule making.

MR.DEPUTY-SPEAKER : I put amend-
ment Nos. 17 and 18 to the Mouse.

Amendments Nos. 17 and 18 were put and
negatived.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That Clause 4 stand part of the Bill”.
The motion was adopted.

Clause 4 was added to the Bill.
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Clause 5—(Powers of Committee)
SHRI K. K. NAYAR : I beg to move :
page 4, lire 17,—
for “investigation” substitute “inquiry”
(19)

This is again about investigation. Since
my learned friend’s mind is resilient and
irresponsive, it is no use my banging against
it any further.

MR. DEPUTY-SPEAKER
Amendment No. 19 to the House.

I put

Amendment No. 19 was put and negatived.
MR. DEPUTY-SPEAKER : The ques-
tion is :
““That Clause 5 stand part of the Bill.”
The motion was adopted.

Clause 5 was edded to the Bill.
Clause 6—(Consideration of report and
procedure for presentation of an address

Jor removal of Judge)

SHRI OM PRAKASH TYAGI : I beg
to move :

Page 4, lines 28 and 29,—

Jfor “‘finding that the Judge is not
guilty of any misbehaviour”

substitute—
“majority finding that the Judge is not

guilty of corruption, favouritism, mis-
behatour” (31)

Page 4, lines 33 and 34,—

for “finding that the Judge is guilty
of any” substitute.
“majority finding that the Judge is
guilty of corruption, favouritism.”
32)

Page 4,—
after line 37, insert—

“(2A) On the admission of the motion
referred to in Section 3, the Judge
shall be immediately suspended
for the period of inquiry.

(2B) The rules for regulating the salary
and allowances of a Judge during
the inquiry shall be made by the
Central Government in consul-
tation with the Supreme Court.”
(33)
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SHRI SRINIBAS MISHRA (Cuttack) :
1 beg to move :
page 4,—
omit lines 28 to 32. (34)
Page 4,—
Jor lines 33 to 37, substitute—
“(2) The report of the Committee
together with the motion referred
to in sub-section (1) of section 3
shall be takén up for considera-
tion by the House or Houses of
Parliamentin whichit is pending.”
@35
SHRI BRIJ BHUSHAN LAL : I beg to
move :
Page 4,line 29,—
after “‘misbehaviour”
insert “‘or bad reputation” (47)
Page 4, line 34,—
after ““misbehaviour™
insert “or bad reputation” (48)
Page 5, line 4,—
after “‘misbehaviour” inserr—
“‘or bad reputation” (49)

i1 Sie ST SRR © YT HEIA,
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MR. DEPUTY-SPEAKER : The hon,
Member may resume his specch on the

next occassion. We take up Private
Members® business now.

15 00 hrs.
COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS
THIRTY-FIFTH REPORT
SHRI BHALJIBHAI PARMAR (Dohad)
Imove :
““That this House agrees with the Thirty-
fifth Report of the Committee on Private
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Member’s Bill and Resolutions presented
to the House on the 13th August, 1968.”

. MR.DEPUTY-SPEAKER : The question
is -
““That this House agrees with the Thirty~
fifth Reports of the Committee on Pri-
vate Members' Bill and Resolutions
presented to the House on the 13th
August, 1968.”

The motion was adopted

15° 0% has.

RESOLUTION RE : RURAL HOUSING
DEVELOPMENT contd.

MR. DEPUTY-SPEAKER : The House
will now take up further consideration of
Mr. Tapuriah’s resolution regarding rural
housing. We have taken 45 minutes already
and about 45 minutes still remain. I am
told the hon. Minister will take about 15
minutes. So, we have half an hour at our

disposal.

SHRI RANDHIR SINGH (Rohtak) :
This is the most important resolution. The
time may be extended..(Interruptions.) It
affects 400 million rural people.

MR. DEPUTY-SPEAKER : Not more
than fifteen minutes could be taken in
addition to the time allotted. There is the
second resolution.

SHRI S. K. TAPURIAH (Pali) : The
other Resolution can be moved and kept
alive.

MR. DEPUTY-SPEAKER : The maxi-
mum extension that can be given at the
disoretion of the Chair is only half an hour.
If the time is extended, we shall have only
an hour and fifteen minutes—not more than
that. Now, Shri Kalita.

SHRI DHIRESHWAR KALITA (Gau-
hati) : Mr. Tapuriah was not present when
I spoke. I congratulated him for raising
a discussion on rural housing. .(Interrup-
tions.)

15403 hrs.
[SaR1 THIRUMALA RAO in the chair]
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SHRI DHIRESWAR KALITA
I was referring to the condition of
housing in the industrial belt, specially coal
mines area, to which group of industry I
understand Mr. Tapuriah belongs. The
Government has not forced the industrialists
in these areas to build houses for the workers.
Now what is happening in the rural areas ?
What is the condition of houses in rural
India ? Generally people are coming
to Delhi from the villages and work here as
cobblers, etc. and they take some shelter.
They are all useful to the life in Delhi. But
we are evicting them from Delhi as unautho-
rised persons. Government were good
enough to pass a Bill in this House the other
day to evict these persons without provi-
ding them any shelter and accommoda-
tion. ’

Sir, I come from Assam and I know the
conditions in my State. I do not know how
much money the Government of India have
allotted for the poor State of Assam. As for
as I could see, not a single rupee has been
spent on rural housing by the State or the
Central Government. In Assam, we in the
villages construct our houses with some
thatches collected from the forests. Not
even GI sheets are available. As is well
known, the thatches are very sensitive to
fire. In certain other States such as UP and
Bihar also I have seen that the village
people construct their houses with thatches
made out of some tree leaves. These are
very sensitive to fire.

I would like to know whether Govern-
ment have any scheme to provide GI sheets
or asbestos sheets to the rural people at a
low cost. As far as I understand, even
asbestos sheets cost Rs. 300 per bundle.
So far as the GI sheets are concerned, the
control has been lifted by Government,
but we find that the prices are also increas-
ing. Not even the rural people but even
the middle income group people cannot
build any house. The cost of building a
house has increased so much, that not
only rural people but even the middle in-
come group people cannot construct
houses for accommodating their family
members.



2343 Rural Housing

[Shri Dhireswar Kalita)

I would submit that under the rural
housing scheme the Government of India
should allot some money to every State.
This money can be given as loans to the
village people through the village pancha-
yats, on easy terms with less interest rates.
Government sould formulate their scheme
in such a way that the money would ulti-
mately be allotted to the village panchayats
for this purpose.

Again, I would point out that in the vill-
ages there are two categories of people.
One is agricultural labour. The agricul-
tural labourers have got no land and, there-
fore, they cannot offer any land as security
for getting loan. Government will not
give any advance to them if they cannot
offer any security, and they cannot offer
any security because they have no land to
offer as security. The result is that
the agricultural labourer cannot get even
Rs. 20 or 50. So, Government should
see that the agricultural labourers get the
money through the village panchayats
without their having to offer any security.

With these words, 1 would submit that
-the Government of India should immediately
take up the rural housing programme under
the Fourth plan and the Annual Plan so
that the rural people of our country do not
suffer for want of accommodation and for
want of housing in our country.

MR. CHAIRMAN : Now, Shri Inder
J. Malhotra.

= I sifew (FEEE) - oAwT-

MR, CHAIRMAN : Here is a list before
me from which I have to pick up the names.

& Tgora qifes : IUTEAE AGRA
WH GHROAT | This is very unfair. I
had been called first,

MR. CHAIRMAN : Order, order. It
is not fair to tell me that I have been un-
fair. It is not that I have any particular
friends or foes.

SHRI DEORAO PATIL : Shri Dhireswar
Kalita was on his legs on that day.
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MR. CHAIRMAN : I do not know all
those things.

it o oifewt ;AT A9 AW
HERE
MR. CHAIRMAN : The hon. Member

should await his chance. He should not
lose his temper in this manner.

&t Y aifew : w@ s Ll
AR foramat 7 $1E 79 ST & &Y STw
I Y TG T PG § g fqed
g1

I was in possession of the House at that
time.

= o fag : 73 = faw
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SHRI INDER J. MALHOTRA (Jammu):
If you like, let him speak. (Interruptions).

MR. CHAIRMAN : I have called Shri
Inder J. Malhotra. Let him speak now.

SHRI INDER J. MALHOTRA : This is
a resolution on which there cannot be two
opinions in regard to its importance and
significance. Right from the beginning
when we started with the development of
this country, emphasis has all along been
laid on the general rural development and
especially the rural housing development
projects. But, unfortunately, our com-
plaint is that neither the Central Goven-
ment nor the State Government have given
this problem the attention which it deserves.

As compared with allocation of funds for
various other projects undertakea in the
rural areas, I am afraid that only very
mmsumshavebeenallonedbyth
Central and State Governments specifically
to the rural housing programme.

As far as the general development of the
country is concerned, for most of the things,
we depend upon our rural population. ¥
we want that we should progress and we
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should have greater agricultural production
in this country, we have to rely upon the
.rural population.

The housing problem in the rural areas
has become so acute that especially after
Independence all of us thought that the
phase of rural India would change. But
how can the living conditions in the rural
areas be improved unless rural housing
development projects are taken up and
rural housing is improved ? I do not plead
‘that there should be pucca houses in the
rural areas, but I do expect from this Govern-
ment that certain projects should be under-
taken for improving the present type of
houses which are built in the rural areas and
more funds should be allotted for this
purpose and more attention should be paid
by the Central and State Governments
towards this problem.

With these words, I support the resolution.

st q®o QR0 WA (YAT) : FWHFA
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arfge arfe &N 9gi AT 96 X
wifgT & 5 o a5 wiat @ @ ¥ g
#8 wU F aEdr TG AN A
@ fafs Taqaw @ | T @
T |

TR AW F W AR e 7 a0w-
e g ) WA T aw AR Y T
NI ) e@ @I ar g &
T IR A T F, I X
AW A @ @ ¥ Trwge # 5
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[sft g gwo i)
T R W ¥ faq gaew arfam g
IR AW § AP R EFC AWM A
W gTFIAGT S | qg HET ST TFAT
% & =g 1 Toam qar gw & @
AT ITX FAFITEL T AL AT S A
IEF YT F ¥ A HIX aga @ @Q
S fred ol § 99 ¥ A1 9g a8
w1 Tafow § gwsran g fF ag
TET § q TgE Hewd A @ AW
THRAT F1 3T IFATE FT T 47 A7 |
T3 OF A9 FEieas 99 § | 9
FIX ey &7 W AANT FET & AT
g1 FAT R FIG T ATHT TT FEW
fF ami § &nii & @y ¥ fou =8
XA F? F ymm Fr g fFoaw
AR ¥ I/ oguw @wd« e A}
A&l AEET T TEATT T TF F A
AR g 7 FeA v ww@Es AERA
T AU TW WEdTd A7 qTaE A A
T W R IR § faa G | we
AEET FY TH TEAT F1 7 A7 AT
FIfF Ja1 43 7€ 7 F7 g fafaa
&Y § UF ¥=WT 9 95! I & AR 798
ST 3w § u warey Fifq TS ST EI
# TW qE T QAR G F@TE |

=} Fare qifex (FEaaE) - gamfa
RERT, A gTE FAR amfsar aw
rae o & gravg § wwfawar
3 FT Y IEQF g9 & g fa=moed
AW E W SH FT GO GHAT F4T
g1

O § AgAaq F a1 AT A
ag@ay o o faaawmg qF ad
" ¥ qry 4g Fgn gar § e anft
IF AAT T qT S A §IEHT
frarfa gar & a & g© o safq agf
Zrarg AR T@ A F A7 AT KA
o FY§ JUATE T & 1 AW ] AT
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Development (Res.) 2348

F B o Jfeew sramg Y A &
¢, afex woig Y 7o ¥ fad e
[AFNM AN G 9w F IR oY famrger
safs 78 g€ & 1 Fou-ATREE ¥R
dvEty AT ST A A AT T
T a0 qgT HT AT g AfET gHE
7% & f% 99 Y 7 a9 & fqn s
o AT AgY &Y Sy

H qgel AT g Tt JieE S
I AE AT AP R g
AT 7§ grefaT § g F fod
o W F faw Sy wfaew fear
g7 TEF AR F #Y R F@T I ar
a7 1962 ¥ 3T §F F1% wfa A
g

g+ {99 100 9T IFe I AW
& St F 1 I oA o
@1 &1 T FEAT QY I FY 99 F A
Free faerft & 1 A WY SR ST A
faeey =rfge ) afFT 5@ ax & o
Fo wifa & g5 &) T A AWEH
gr fF IR T ST F AR 7
g ar frdl O fawg &19 F IR A
2 IR FTE FTE ISEAT § 1 AW
Y AT & 98 FHIX F qET ¥ TEY v
2| TiaeaRd XX 99 @ FT F9
FAT &, T FGAT QAT TEAT 79
IF R F Fw oI ) Afe Sw
Y 79 F 7 oW ] w1 w9 9
T ¥ g e ) F o
FNET F1 ¢F & o oo F @
9% [T E 1 T § wew &) s fw
T it ® @ yafa gf &1 e Fe
2fs:

“The committee are unhappy to observe
that there has practically been no
progress in providing houses for land’
less agricultural workers in the villages,
although the scheme was introduced

about 6 years ago in 1962, It is regret-
able that none of the States and Union:
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Territories have taken up the scheme
seriously. While no action has been
taken to introduce the scheme by the
majority of the States, the progress in
the four States which are implementing
it is far from satisfactory.”

WA T FE LA | AgTaeE gt
sHfer €z ¥ a § d7 3w gerdr
IEd IR A 9§ qaonar § e
“Under the village housing projects
scheme, agricultural workers are eligible
for loan for construction or improvement
of houses. The scheme also provides
for allotment of free house-sites to
landless agricultural workers. The Cen-
tral Government gives 1009 grant to
the State Governments for this purpose.
According to progrees reported in Sep-
tember, 1967, the State Government had
not yet taken up this programme for
implementation.”
RUFNETH aoagigl @A
T 97 9 faar & aiy Ru—Fe,
sea-—3% 7@, fer—fage T,
T § &= g foran, wgroee-fad
ary &Y dfagT aoge € e F fAaF
S @ry FarE 7 § 99 F T A 3
T e o g deaee FRw
AT AR THT F AR F B
AT q9T 95 @ F WFWF
fad <y wrfae et am g1, 9% 9@
et 3 24T 7Y avgan, ¥fF TR
A AE § 8% qarfaw 3397 34
AT AR FT dveqg JaW FT FFA
W w1 wifesw a1, IfFT A
2 9T AW FT T ¥ FT qq+9 fFar
gryaamaf@R g IR ST A &
6 gTEl § 2 9y AWl FY g A
ST & &Y ag ST FFF aF 99 g ?
o &t ¥ g @ F T e W
ERIIFgIT FaRgaT@F
aufE &) A ITAFE qeard fr
Fgi WA IR T Fga § fF g o
TH T § dR @ ¥ AT e o
T &, RT T ® o A gw W I
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T EhAY & 99 P JHIEC H G AT
IF AT X AT TIAT A A€ A
FH T W oAW Far §
TAATAT |

T JTAE FT A @G Iqd AR A
TAAT FT H AN AT FATT FET |
ATATE F FSAT T &Y AT 2
Frare 1 feafa & gu a@w gfedt
¥ TEAg § Wit 7@ ¥ AW 57 ot
& AT I3 | ot = anafEar 4
FT, T/E AW F FW AT AfEE
g faomm | grftor e #Y oF T4
T A {39 7T a7 AEAqW WEE

TF A 99 § | AT AR
R F1 Qe 7 3G fF 3w #Y Awmw
TN T AR Hfaer TFA 9 I
g 35T 99 F afc #i smae g A
gffT g g1 9 F @ T v
I A TG § W T qdfEr
TN GV &1 S AT FY ST ST
T faect & 9 97 @@ F o
& T 7 &Y, o a7 W A a
qH § ? Tl o w6y 9w § %
TEA< € LT T FE T
T T AWl F fad . § =SwEar §
& Y a3 AT §, N & 9@ T &
HH WG R T §, 7 9T A s
STt Fifed 19 @ S UF A wE
FT AHE TG q @ § I R &
AT AF | qg AT T a9 &
W 9@ § I T A SEE s
qEAE AT T & fFar 9@ &
BT qHEa {6 TEAE ¥ AT aF TS
st 3@ ¥ O & fear & o qefen
I fFwmamw A7 Fo W@ wiv
T g & | F arrar wrgan § £ e
A S 1966 FT O  SEF FER
wgh Aaf T 114 T AFE T FA
ot 3R i Sl § 627 AT AFAI
F w A TR a7 @ RO §
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[t Farere arfrw]
FAER 113 F19 9f@TA F 9 q
I 7FE T G I TN gL A
IFE Y FT q@ At O afed, wF
WoafEREfm IR Faww
fag o ot i €1 @ F T R
wfr g€ &1

ST 79 Fgr o7 ag |t fE fe
w4} w1 qEAw @ ¥ foa famn g
TS g ITE 7 5 3700 TG #
w9 far s, Sfee aFaw fear wma
F9 1600 TiEl § | Al Ao A
¥ W @ F o @@ 5,000
AiEt FT Trie @T WY AfE dEd
GHAYTY AT F I F IA9 2913
i F A AT A | T AR AT
42 Yfawa FT MEEE g | TFA
T F AW A @A FR
FWATH TH 2 ATE 58 T AHA
T g, AfFT TR ¥ Tad faw
25,1881 Tgi X Wl TEEW 40
T FT AT |

I HO AW F AR F J|\WT I @
AT F Y€ N AR q€ DT F
9 FUT AW 7.85 FAULT To IAHI
w49t fe @ ) e fea
TH? IE A W 62 AR 65 TAT
FT AEFE AT | T TRE & 5@ @
T HYE FET Jgut FeNl F A AT
AR AL W =W [ 7 TG qwwl
EARGE Lk R SRS L R
A AN W § I T AT A
FERA AN TE@E ? Wi
9g GfqgX wAg AW AHE JAIC A
F GHY TAT FH I BT FASAT
9 qF TAANE IT B ALK AT FEV
R GE WFM TG I RIS | W
Rl FT AT TREAT gA ALY G AR
S AT I T AT g I H |WE
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i A qfard sed 78 @ W
TeaTE It TE fawar aR aeq @1 E
ST SR & I WieE, 3 A AFET
N T g0 TG T, @ GEETEo
i & g faer #°7 99rfa iR gt
qor w1 S

SHRI D. N. TIWARY (Gopalganj) : Be-
fore you call members, I would request you

to see that members from every state are
called.

SHRI RANDHIR SINGH : It is a ques-
tion of national importance.

MR. CHAIRMAN : You can ask for

" extension of time. But don’t ask me to

compress 100 speakers within 1 hour.

‘The Deputy-Speaker has given an indication
that a little more time may be given if
members want.

SHRI RANDHIR SINGH : Please extend
the time.

MR. CHAIRMAN : I am trying my
best to give rtepresentation to all the
States. I would request members to
finish in 5 minutes and not repeat the
arguments already advanced.

Mr. Berwa.

M AFRT NS F@AT: (FeT) - W
ofq #Ieg, a8 ST TENT AT § T
FgET FI@T § | TR HIEH 9908
fFA N AFE T TO T F AR TFR
F fmll F19 T ACH | |ET FRO
g § 5 a8 s@R ofex faeem
9T JBT AR 2 Y § | 99 AT 92
I I AV I WFEL A AW =TT F
FIMQUI AT fAE Fqer g f=
T A H UF AT 19 91 H{TH
FW G E | AT AW qHH W 5 o
A H IR G I Y & G AT
T AY dar TEY g9 A1 qEH &l
@ A A G = A
F@ER T @9 W g1 @ faen
@R A 125 FAT T 9f@ fra-
S R &x fear @ Sfew T &7
Y wFET A W @, 9@ IR A A
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3 fag 91€ we A §, TR A E
I TE EH A AT T &)
W WG FIR FW AT F o A
ENNAIFIAF 1 Fea § a9
AW g1 e e F o & feesht
1 T qg § 5 sy e e &
TR A AT @IE F 3@ F av F9
A gar I fF 39 9 g A
39 A T A oxd =grE I
Y 9T T et F o fear e &Y
T FITT T qRY § 5 agr e
HHH AT G |

T A AT AT I qT A I
T Y AT G | TR 7 ¥ FeX
g T dw o g
I F E FE § TN g FI=A A
/A F fag it &ww T T § A
2

fasitee ¥ RN 912 § 7w T
4 | H9 A7 FT 3G A fF IR T
T & AR F fag @R @
T AT | A S9R F @ miEE) 9T 99
W& | T FAG AT T GF TABL
IEE 1T qgT 39 AW F1 Fg faaw 5
JTIHT ATATE FT TATHT JTOE a1 7@V
21 Ty fau wwm @ e
4

8 g WA FT TSI A g )
agH WY FO WH T T F | AT e
J qT 7 FT TR 3G THS & | TR
A g A ™ ) g § e 2
T A g F e @
RE!

g % qaT @9 FE A @ g
FT TR TEEE B 9 FAS
TAT A  Af oo S IR
T & AT N @ TG FE G I
Jaw F A T = < o s

21

SRAVANA 23, 1890 (SAKA) Developmens (Res.) 2354

WEITE FTEH F A AFW § STH
AT FJIT G | IR AIE A9 EY
T8 A% A ¥ fau /G oo §
IR F A AR 9w W § J4GfE qe
T & fafed Y F ofvw 5@
T Es 3l o &1 S WY I@g
feafa & SO AR SO e ST
=fgd |

H % gATT [T AT ) T &
foraeft s gt 8, fora Wy smar
B, AR T AT A H G @@T AT
Iy AT F T AR F€H a8 ¢ |
AfF R T e T @ e FER
F OFW HY AN T @R
F &R 1 feafen aaet €
IR F TER T &R S
feafemy ot & 1| T TR =T AFE
FARA ) A A oo ¥ few wew
T g, MY ¥ g ot F go A &)
A AT #F Jrew FX g ¢ 5 i
q@eT g THA g1 WAl F A
T AT T ST &1 S wEdd
N Tw=wge feard & & AR IEd
T Irefga g & IR WA § AE<
AT 98T FA & | gW @ gen
IMEA R B FT 74 AN I TE
W AT €7 R WAl F A= &
FTCET &qifae #T faar smg & s
¥} 5 T wed § e g W
Fifs I I TG I QIR & T
IuTen & wHY § | AfFT o sy
Afa 7w & ? s fa ag @ v s
feeeht & A dfai § A oF ST AR
FWA | TR FR oA @t ow faw
AT FWRAN

aft N A T fade S T
e 4Y | IEHT AT FE AR AT N
T E 1 T EeqT § $¥ S T 7
AT T F T § 0 AW g
ag & fr gl ¥ 9 @ Tond ¥ s
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[sft sifwre wTe dT ]

fafre @ § = ) @ I ¥
& ofaw § 9% a9 § IEE
& gF § AfFw fow TR a1 A
fafree 7 €1 & e #E gt
I TG A1 A AW F fow @Y § FwEdT
TG I & AFFT I T FA T AR
AT F AV A A AT wEA aE AGY
famr €1 I § @ gEwe 9w
I 79T T2 & 5 g9 oL IR
faT 7 39, Ta "W AT T AR
T AT AT T A w1 AfE
99 TF X T foAd o § aY e i
AT T TG/ AT F G qF TG "
g1 7w g fr & wiel & oA oy
AV T R G FHA, TqT FFT H
WIATEE ET v 5 q@ F ¥
T A @
a1 g At A1 ag g g e o
& 7o fafreet o et  9g W
# gaTr A€ o &)1 faoelt Y grew
Y A T AW T T
T @ J1 T @ & T @
A &1 SRR Wi At & fau 36
Fw TE R &

AT A | AFEL #1090 FQ
§, & i § 799 I W I|
< ¢ AfeT g fafaex age o
& o 9 o ¥ fou 5o fm i g
# Tt Y T o g e §h g
AT 7 T frT A v T A
¥ fog 3 &, 70 F wHW v I |
ag ava WA awE 7 Y AT G & 1 =y
F R o o & frg At 41 Rt
T F@ § 5 a=u1 Y q@rE AE F
IS & Y @1 AT ot WA A
BT aF To9] Y AT AG! G & TR
T U7 9G AHA § | T TGS
AR GETE G R

AUGUST 14, 1968
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4 gaa ¥ oww g R o
[ N A o I N
T F F=T § v Afegd AR vEy
FAH FaE F AT IR A @
T gt fgd | 9w ¥ F af w@
T AT it F feddad= 7 & Ewr
= frgr ST

Y %o A0 frardt (Ifra) -t
IreT { WY Wegww Aw fRar § g
# @O T E I @I I g
AN § T ¥ II7 919 7 &R R TR
g WA H ATCEAIAET FT AR
qeq ERT 1 A a= & fog fF-
fer il A JE@ T A W
F} 9T §, E&F A ot @, ww A
et & fade #Y ot @) @ @@
FHT FT AT F QX A § T AFH
T A Iy A free AR g
TRAWT g FT, FAT AL FT Fgw
IR &« ofage § St I §
T’ g A wr T R feg
I T A A, T "R T
art #Y, €2 N A AR FAE AT
At A w1 AT a8 @ -
A A T B g 7 & fow aga
Fredt § A F wgm fr a9 ¥ a6y
g1

@ 919 @9 ¥ 77 o7 (¥ s
=1gaT § 5 s TR w1 a6 dar
T § AOHE qF ST a WEd A
& AT §, TER AT BT & A AW
& fag &5 Ao &1 W\Wral ¥ TS
TR A T I W oA @
A ag & Wl F Al 9% &1 T
§ & argr g v wew TR W
<t dar &Y 7 gt A W ww TR
T AT AIfEd | 7@ T g A A
oft T a & fog fear v anfed
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A A AT oY 7 T F w2 WY
gt o grww arei & faw a
fafew @ amil & fag ag dar @5
FH 8| I7 T F 9 Ty wifawer
AT o T @) w Ay @
f& s wfame A= oy foew
FTTAT T 2 QT AT AR QAT
WA AT A WAL WA w
FE AR AT 134X 1 A AR TAOE
F® & A g ) F e g fE
F ¥ T 8F qI A T feq
arfs ar Tl wY WY, AR g
9 el w37, forewr gAww q9 et
] HY T FEX W P GG G o
for w% 1 ag & zafoe www g &
WAt 7 AT €Y gt A=SY A g |
A AT ATEGT T FGT § 5T A Aw@N
¥ G Fq€ FY TR F S TGEY @A
¥ fog Sa ww # T A g
R IEFY qg ATagHar O T g av
JEHT qE T W Frarfr Iy o
g, TR @@ ¥ Q@ F Iww
ATHAT FEAT qAT )

# wgar g fr ¥ ae W
WY WY AW AT Tk fre wew
7 § A F wwwr § % quR waw
[ AT FTE FX FSFRT & 7 F O
g gt FE v e frrEy S
wfar e ®1 91 3@ 97 fa

mi‘rfgq!

d¥ Y Tgt FAr W qwT 1 I
T I AT FRNA A AT @ G
qIY RS & F F99 WAy ¥ Iwfq ¥
fo dar @ 1 AT yoT w9 R
gofan ¥ fag Y gad wfegs @
wifgd 1 I ¥ fernfE 9T
IAEY faar sg S S wEE 9 @
iy fea T & a 9T 3% a8 @/
FFAT T\ TE I AR AL awAO

SRAVANA 23, 1890 (SAKA)
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T AEH TR T g & A qw
¥ grefer & fau dar fear smar &)
FH TR 97, 9N 9 IAAT O9AT
foar o oY 48 waw w A FwE
D s 2 I F @,
HAEE ITWIRE F gTQ T €T
e &7 ogawar #1 ar awr 210

¥ TF qTaY A w7 § AN S
A FY TG FTAT FIT GRAT L A
qhr QY AT QT 9 AW A WE ]
TEA T § 99 9T EF o faar s
AT RYAT I F I &Y IAHY gAX
FET F @F 7 FF W\ A F
gefaT oX &9 frqr @ &Y oY 3w
JAEAT FT §F T A IO AR AT
FFAY § 1 QAT T AT fee i Ev
A &g T  AfE AN I g
IEAT AT FEX FHY 9T AT FZN
T feadraide & Y Y 99 T
* &9 frqr Srr afg@ | 9 W OF
a1 Y FFar § e e feddad=
A awar g, gefor &y § e
Ty fae g=ar )

™ USRI ¥ A9 q qE qGRT ¥
T w7 § R ag @ e €
WFER FIF |

SHRI S. KANDAPPAN (Mettur) : Mr.
Chairman, the greatest impediment in the
development of rural India is that it is
neither organised nor vocal. The urban
centres are very vocal. Even the smallest
grievance gets into the press and eventually
the Government gets nervous about it.
The impact is always felt of urban needs
as’ against the genuine and basic needs of
rural India. Unfortunately, this is the
case even after 20 years of freedom. I
am not accusing the Congress Govern-
ment; I am sure, even my own Govern-
ment cannot be absolved of this. But we
have just started and I hope that as far
as my State is concerned things will defini-
tely improve.
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{Shri S. Kandappan)

But what has this Government done after
20 years? The Estimates Commitiee have
very pointedly drawn attention to the fact
that even the basic approach to rural housing
was wrong. They have taken the analogy
of Puerto Rico which does not have the same
pattern as is prevailing in our country.
Basing their study on that country they have
spoiled the whole thing. They have
approved some kind of a memorandum
and targets which are not at all adhered to.
It is rather very comical even to refer to
those figures, because the actual achieve-
ment has so much fallen short of the envi-
saged targets, It is a mockery and a fallacy
to think that the Government has in fact
made any effort with regard to slolving
the rural housing problem at all.

Previous speakers have quoted some
figures, but there are very catching figures
which were given out by Government itself
and about which the Estimates Committee
has made some pugent remarks. For
example, they had envisaged to cover an
area of 5,000 villages during the Second Plan
and the same target was fixed for the Third
Planalso. The same 5,000 villages remained
for both the Plans. But the implementa-
tion covered only 2913 villages. Even
that they were not able to cover completely.

The funds provided during the Second
and Third Plans were underutilised. Every-
body knows that the funds provided were
not all adequate, but even those inadequate
funds were underutilised. For example,
during the Second Plan period only 37-6
per cent of the funds were used and there
was a shortfall of 624 per cent. During
the Third Plan only 34.7 per cent of the funds
were used and there was a shortfall of 65 -3
per cent,

What is the explanation ? What are the
causes for this kind of a shortfall ? They are
the negligence, the indifferent and callous
attitude of Government to attend to this
vital sector in order to provide at least
a roof over these downtrodden people,
who are really the backbone of this country.
We often say that 83 per cent of our popu-
lation lives in rural India and that our whole
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defence, our whole security, our whelc
strength depends upon the strength of resal
India. But we do not do anything to
improve the position, the prevailing condi-
tion, of the people living in rural areas.

As Shri Joshi has very rightly poimted
out, housing in the rural areas is not osly
a question of just Providing a roof over the
heads of the inhabitants there; it will also
have a sort of a psychological impact.
For example, we know that most of the
landless agricultural labour is from the
Scheduled Castes. From my experieace
I can say that in my place there was an
attempt made by the Government to provide
pucca buildings for the Scheduled Caste’s
settlements. At first it was mooted that
these scttlements should be built in the
vicinity of the village itself thus bringing all
the people together and eradicating the
evil of caste from their minds. But,
unfortunately, it did not succeed.

Even with regard to providing drinking
water wells what they did was that in some
places they provided facilities for drinking
water in Harjjan settlements; they did mot
give the same facility to other settlements
which were of the caste Hindus, so that the
caste Hindus may be forced to have
recourse to that village well which is
located in the Harijan locality. But,
unfortunately, that also was oppoeed.
There are hundreds of Harijan settlemeets
and hutments in many places, in my State,
and, probably, that is the case all over
India, where they do not have even housc
sites, leave apart the question of haviag
a pucca house. They do not live on their
own house sites. After all, they need S
cents of land or a little more. An assses-
ment was made in Tamilnad, some yoars
back, that the Tamilanad Governsaoat
wanted a sum of about Rs. 12 crores for
providing these house sites alone. I am
saying this just to bring the attention of the
Government the immensity of the problem.
Even that was not being attended to. So,
the Government has completely negleoted
it and has miserably failed to tackie this
problem. Actually, it is only in name that
this Department exists. In actual iggle-
meatation of doing something with té§ard
to the promotion of rural housing, they hsve
done nothing about it.
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I plead with the Government that at
least from this stage onwards, they should
do something. Anyway, there is not much

of a scope looking to their draft Plan. They -

have not allocated much for rural housing
in the Fourth Plan or in the Annual Plan
the draft or which we got a few days back.
What the Government has got to do is
that they should re-orient the Plan as far
as the priorities are concerned. They
must do something about it. There is no
use blaming the State Governments. The
Central Government itself has failed
to give a lead to the state Governments to
solve this problem.

st ER fag Wt (aww)
AAAI g AgEd, ST 6T &
=i 0F U F & 7 F 9@, a7
Fgar Wfeq fF afx wg #g a@ar
&, @Y Wi 7 S 82
FradY fgear wiat § F@ar § AT 18
BEEY MEA F | AT g M T FA
M 5,67,000 § fH9 ¥ 3,52,000
wigt Y AL 500 FHR, 1,19,000
w4} # AL 500 ¥ 1,000 TF
#T 65,000 A FY JETEY 1,000 ¥
2,000 A% § | THFT A9 °g & fF g
2w ¥ 5,36,000 TAT FT ITARKT N
TN F &1 A ¥ 4g YA
Far & fF garr Aw for il awan ,
I%) feafa s § sl @ fag wt A
& WA F7 I3 ¥ g 7t ST 3w
oA 3T FTaws § 1 faw s dae
qg T FT A ¥, AN A AT A0
FT A WA #7 3F AAQ QAT {9
agt ¢, I AW g & W fgwd F
¥ oz feeal # g, fooer gar Al
AT @ FT g # INfy N
a7 awT )

T ¥ fag fdwl F I & gy
azg & o€ &1 e faelt Y wwwy
5% F ), N PR fafrec e
T FT ATERT T qTAT Y W §
T fewlt ¥ W& M O @R,
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Jt FE aeAY $fE ¥ WA A W
¥ forg o arar § 1 T ARl ¥ TN
1 TN FT I Y, A gL AfFFTA
AqF F AFE 7 @A F FAg AR G4
AT Fe1 & 156 FT T FRT Areh T #T G
GfE ¥ WWRT @R IS F AFET
F 3@ §, A T w9, AT AT AR
anfe 2t & wial #Y oY A Y FFTL
e w1 A fafaee ar sfasrdr w9
qg & Fgar 5 a9t F WA Fq § AR
AT gT ATN AT FY AT FY GATA
*F g . w@T Tifgq

T fag aner 3w fawg 7 & sy
FREfa FAET gR AR oF A fi-
foa s e, e & SR @M F
Eg ga & frator & fog g sy
U AT F 82 HIGET WRT F IT64T
F A I I W F 82 HIALT AT
¥ faT TAe FET ERT I WA qw qW
Y 77 § 5 TR fngr STy @ AT
g feae &1, IF M AR TR
gl F1, FaT wE AT aE &AW 7o
QAT 31 A wgd ¥ fawg F W Aw
T WAHFT A= g fF g AM A
1 A Y FTCAR 5 W qF AR &
95 WG §, 5 N Y 10 91 qF ¥
AT F 5 WETE AT 10 NT { FIC
F AR X 7 MG E | Y FaA TF
T TR AN T T wgT § Ty anandy
5 W ¥ FI A TR FAA THT
®, TR TIAGF FawEl #,
TG A wT s I S ¥
TR R ST F R
e @ & ag I 5 AW 66 AT
nix § T O R W e A
AT 21 TR AWM F I qHTIATE
& AT WA § o felt ®Y ww g
& Wz w8 AR O A 3w ¥ avay
W, g w1 AT qwar § A fedlt
N wow ardt & fin axfot Y 2w wT
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I F.H ATIHT g wan §
f ama & R A 1 @ R R
fadigs qafear qga w1 GvgEE AT
g 5 St w1 oA W@ R
IBAT |

MR. CHAIRMAN : Mr. E. K. Nayanar.
1 want to anoommodate as many as possible.

' SHRJ} SHEO. NARAIN (Basti) : One
from this side and one from that side.
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MR. CHAIRMAN : I know my duty
here. You cannot dictate to me. There
are a number of members who want to
take part in the discussion. Every one of
them has got a common argument. I
have to control the discussion and I shall
see that members who want to make new
points are given time.

Mr. Nayanar.

SHRI E. K. NAYANAR (Palghat) : My
hon. friend who just spoke said that during
the last twenty years Government had not
done anything for rural housing; he pointed
out the callousness of the Government’s
attitude towards this, the neglif snoc of the
Central Government towards this. The
Minister was laughing when he said that the
Central Government had taken a negligent
attitude.

SHRI S. KANDAPPAN : He knows it
better than we.

SHRI E. K. NAYANAR : In November
1967, there was a Rural Housing and
Development Ministers Conference in Mad-
ras which the hon. Minister; Shri Jaganatha
Rao, also attended. He made the point
very clear there. He said :

“While the shortage of house has been
increasing at a tremendous pace, the
construction of mnew houses has
lagged far behind the demand. It had
been estimated during the period of
15 years from 1951-52 to 1965-66
60 lakh houses involving a total invest-
ment of Rs. 2,440 crores had been cons-
tructed. This is no mean achievement.
Yet viewed in relation to the rapid
growing requirements, what has been
done so far does not even touch tht
fringe of what was required to be done.”

So even after 20 years, we have not
touched the fringe of the problem.

Speakers who have spoken have referred
to the dimensions of the problem in their
States. The rural housing problem in
Kerala is more pressing. The Report of the
Commissioner for Scheduled Castes and
Scheduled Tribes has this to say about
Kerala (Vols. I & 1I, p. 84) in reference
to 1966-67

“Pressure on land which is very high in

Kerala is reflected among the Scheduled

Caste households too. 78 per cent of
39LSS/68.
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the Scheduled Houscholds, which is the
highest figure for any State or Union
Territory, are in the group-less than
10 acre™.

This shows clearly that the pressure on land
in Kerala is very high. In view of this,
six months ago, the State Government
promulgated an Ordinance prohibiting
evictions, that those living in cottages which
cost below Rs. 400 cannot be evicated.

The effect of this is that people who are
living in such cottages, tribals, backward
communities and low income groups cannot
be evicted by the owners or landlords and
big-moneyed people. A bill seeking to
replace the Ordinance is going to be intro-
duced in the session of the State Assembly.

SHRI LOBO PRABHU (Udipi) : It is
unconstitutional.

SHRI E. K. NAYANAR : Yes, he can
go to the Supreme Court. That.is a diffe-
rent thing.

This is a problem that affects agricultural
labour, the Harijans and tribals. Formerly,
these people used to be evicted and harassed
by the landiords and other moneyed
sections. The colonies system had developed
and Harijans have been settled on lands
and given aid by Government. But the
State Government by itself cannot solve
this problem. Everybody knows it. The
Central Government must take the initia-
tive and give financial assistance to the State
to build rural houses under a scheme or
rural housing whereby tribals, Harijans and
agricultural labour could be housed. For
this we require space and money.

If a scheme or project is to be constructed
and the surrounding areas is to be cleared
and taken over, it involves the eviction of
the landless tribals and labourers living in
that area. In Kerala we accepted the report
of the Maniyangadan Committee—all
parties have accepted it under which those
who are evicted in connection with a pro-
ject must be given substitute lands in the
nearest area. This report has been accep-
ted by the Government. But the housing
problem cannot be tackled without Central

i , b the ces at the dis-
posal of the State Government, considering
the multiplicity of problems facing them
arc not adequate for the purpose.
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So, I appeal to the Minister and the
Government to give more money to Kerala.
Not only to Kerala, because even in Delhi
lakhs of people are staying in huts, and the
Central Government must help every state
from Delhi to Kerala, because the State
Governments cannot solve the problem.
Not only that, the Central Government
must give directions to the States that
agricultural labourers, tribals and the Hari-
jans who are living in small huts should be
evicted. Those to evict them must be
punished by the Court.

SHRI DINKAR DESAI (Kanara) : I rise
to support this Resolution wholeheartedly.
During the last 20 years practically nothing
has been done to solve the problem of
housing particularly of the weaker sections
who live in our villages. What have you
done for these weaker sections, nemely,
Harijans, Adivasis, Scheduled Castes and
Scheduled Tribes who are the weakest in
our villages ? I would like to quote some
figures.

last year, in the whole of India the
total amount spent on housing for the
Scheduled Castes and Scheduled Tribes
both by the Central Government and the
State Governments was only Rs. 64 lakhs.
The total population of the Scheduled Castes
and Scheduled Tribes in this country is 10
crores, i.e., 2 crores of families at the rate
of 5 persons in each family. That works
out to 34 paise per family. If this is the
way to solve the problem of housing, parti-
cularly of the weaker sections in our villages,
I do not think that even after a hundred
years we will beina position to solve the
problem.

Then the question of house sites is even
more important because we cannot cons-
truct a house unless there is a house site.
The position in the villages particularly-with
regard to the Scheduled Castes and sche-
duled Tribes is horrible. They have no
sites of their own. They live on the sites

. of the landlords and money-lenders. In
this connection, I would like to quote from
the report of the Commissioner for Sche-
duled Castes and Scheduled Tribes for
1966-67 :

“The problem of housing and house
sites is more accute among the Scheduled
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Castes and Scheduled Tribes than among
the other poorer sections of the people.
Due to the privalance of untouchability
even the question of securing house
sites for Scheduled Castes and Scheduled
Tribes poses a problem.”

“In some places in rural areas they have
their huts on private or Government
land, and have constantly to face the
threat of eviction at short notice.”

Not only from private landlords and money
lenders, but even from the Government
they have to face the problem. That has
been made clear. He adds that suitable
relief has not been given in respect of land
acquired by the Government for their
industrial, irrigation and power projects
or for their national needs of afforestation.
For all this, nothing has been done.

Not only the question of Scheduled Cas-
tes and Scheduled Tribes, there is the huge
population of landless labourers, they have
no site at all. They are not given proper
house, they live in huts which have no
ventilation even.

Then I must mention about coastal
Mysore where the number of fishermen
is very large. Nothing has been done for
the poor fishermen. They live on the
very shore of the coast because it is their
calling. The pressure of population is
heavy on the land and ninety per cent
of the fishermen in coastal Mysore have
no houses of their own. They live in small
houses constructed on the land which
belongs to the land-lords. Coming from
the rural areas, I know the miserable con-
dition of the fishermen. In Mysore some-
thing—though very little—has been done for
the Harijans but nothing has been done for
the fishermen; they are completely neglected.
1 think that is the position in Kerala also.
It is so because the Government is not
giving serious consideration to the problem
of housing in the villages. They are con-
centrating on cities. Whenever the Minis-
ter addresses any conference on housing, he
generally refers more to urban housing
problems. There is of course an urban
housing problem and poor people live in
citics. But a lot of money is spent on build-
ing palatial buildings in towns and cities
for one family or two families. That is
why this problem must be looked into. It
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is not enough to provide 56 or even 70
lakhs for rural housing. I earnestly appeal
to the Government that in the Fourth Plan
they must provide at least Rs. 10 crores every
year for rural housing alone. Otherwise
the problem will never be solved. I do
not want to say anything about urban
housing there are other members who can
take care of that. But for the rural areas
Government must provide Rs. 10 crores
every year, particularly for Housing the
weaker sections of the rural population.

st fgeateger (Ngr) : wwwfa
wgreH, st qrafear st 7 A faw grow
F THY W@ §, § IR G FIAT
g1 S Wil F AFTT AT IH S
W FY agT AR AEEFAT §, TN
T Fa A F @A FY TEET A g,
afes st #1 & A e ol
FUTMA FT THET g riY | gl
# &0 §0 I §, FAfET §, 9y
o #eg afs aTHT & A ¥ A A/
far oo O wwedT F W N A @I
TEgaT fAw @l § | oo FTEe HYo
aFE FN F o & T § afe
W A & AR @Y [ &) WA 7
aE AW & fad & ag [
%@ fag ar at aae Ao #Wo TW FIW
FY YA T A A AT GLER I T
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9yl AT W Y a9 @ 8§,
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SEVERAL HON. MEMBERS rose—

MR. CHAIRMAN : The hon. Minister
will reply now.

SHRI RANDHIR SINGH : Somebody
from Haryana, some Member from Punjab
may be called now; not myself especially.

MR. CHAIRMAN : It is not in my hands.
There are four to five Members standing.
I have no choice to make out of them.
The Minister will reply.

THE MINISTER OF  WORKS,
HOUSING AND SUPPLY (SHRI JAGA-
NATH RAO) : Mr. Chairman, Sir, I am
thankful to the hon. mover and the other
hon. Members who have taken part in
the debate and who highlighted the priority
and importance of rural housing develop-
ment.

SHRI SHEO NARAIN : Only repeat
your Madras speech.

SHRI JAGANATH RAO : It will be a
Delhi speech. The facts stated by every
hon. Member are admitted. Therefore,
1 have no dispute over the facts or the senti-
ments expressed by every hon. Member
from either side of the House. But I
was sorry to find that no hon. Member
has suggested as to how I could get more
resources for housing.

SHRI INDER J. MALHOTRA : LICis
there; Shri Himatsingka is there.
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SHRI JAGANATH RAO : Naturally,
being the Minister in charge of housing,
I would need more allocation for housing
s0 that I can give more allocation to the
States in turn, but when we discuss housing
we forget the fact that there are other sectors
of economy. When Shri Tapuriah said
that Rs. 500 crores annually should be given,
he forgets about the share of resources to
be given to agriculture, irrigation, power and
other sectors of the economy. Therefore,
when we discuss agriculture, we say that
more money should be invested in agricul-
ture, and whenever we discuss irrigation,
we say that we want more resources should
be given for irrigation. It is also true,
because the need is very great in every sector
of our economy, and more resources have
to be given for every sector. But the fact
remains that our resources are limited,
and when the resources are limited, and
then, when you have to allot the priorities,
we have to take into conmsideration which
things should come first. Every citizen
in the country needs three things, as every
body knows: food, clothing and shelter.
Within these, which should come first?
Food or shelter? Till today, we have been
deficit in food in our country. We have to
spend more on agriculture and irrigation
and more on power. Therefore, every
State Government,with its limited resources,
when it draws its annual plan or five-year
plan, gives more or greater priority and
importance to these sectors of economy
such as agriculture, irrigation, power and
industry, because they get quick return.
When housing is considered as a welfare
scheme, it gets a low priority. Therefor,
we should not forget this. Either it is a
Congress Government or a non-Congress
Government in the States, one cannot
blame any State Government; they have
to give high priority to other sectors. I
had a talk with the chief Ministers of the
States; I had been to every State. I had
a talk with the Chief Minister of Madras,
Orissa and also with the Congress Chief
Ministers; they tell me the same thing.
They have to devote more attention to
agriculture, irrigation industry and power.
‘Therefore, they give a low priority to housing.

But then my grievance is that cven with
the little or meagre allocation given to
housing, they have not utilised the amount
and have diverted it to other sector of the
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cconomy. I have brought to bear upon the
Chief Ministers this aspect of the matter and
I have said that I would stop the allocation
for housing if they do not utilise to the last
rupee the fund which is earmarked for
housing. Shri Tapuriah said that Rs.
500 crores should be given. I shall be
glad if he had given me suggestions as to
bow I can get it.

SHRI S. K. TAPURIAH : Loans.

SHRI JAGANATH RAO : I would draw
his attention to the fact that we have got the
industrial housing scheme, to which the
Government gives 75 per cent—50 per cent
as loan and 25 per cent as subsidy. Only
25 per cent has to be met by the industrialists.
But I would ask him, how many houses
have the industrialists built so far wihin
the last 20 years.

SHRI DHIRESWAR KALITA : Why
don’t you ask the industrialists to build
the houses out of the loan given to them by
the Government ?

SHRI JAGANATH RAO : There is no
law. (Interruption)

SHRI LOBO PRABHU : Have those
houses been occupied or not, even when
they have built them ? They are unoccupied.

= wiwg wow (i) o awmafa
TRreE, T W fadwme fard ? @
2 TRINF TR AIAN FAW
QST FY FAX TG Ay A fe ¥
waT Y O QAT 7

SHRI LOBO PRABHU : Sir, one clari-
fication, The Minister had made a point
that no one has given him suggestions. In
addition to those which have been given,
he himself has admitted that the money
given has not been spent. So, the real
charge against the Government is that the
schemes are there; the houses built even for
the factory labour are not occupied; the
houses for Harijans are not occupied. You
have not given money for those who want
to build houses. Please give money to
those who want to build houses.

it Toreite fog AW A OF q@
qe 1 e Qg
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SHRI JAGANATH RAO: Sir, I was
telling that even when 75 per cent of the
money required for putting up industrial

houses was given the progress has been
very poor.

SHRI P. G. SEN (Purnea) : May I know
whether the Minister has considered the
question of supplying at easy and reasonable
rates corrugated iron shoots to cultivators?

MR. CHAIRMAN : Order, order. This
is not the way. After the Minister has
completed if there is any clarification
that is required I will allow a few questions.

SHRI JAGANATH RAO: Sir, it is a
question of resources. The resources are
limited. Resources do not fall from haven
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like manna. We have to raise the resources.
How are we to raise the resources ? That
is why I appealed to the private sector to
come in a big way in the field to house
construction. People who have enough,
people who can construct houses, let them
construct them and hire them out or give
them out on a hire-purchase system. It is
they who can do that and not the govern-
ments at the Centre or in the States whose
resources are meagre and who have to look
to other sectors.

But I admit that all that has been said
on the floor of the House today and on the
previous occasion is correct. The progress
in housing is very poor. But the reasons
are obvious. How to raise resources is the
question. How are we to mop up the
savings? Shri Tapuriah, the mover of this
reselution, suggested the appointment of
a Central Housing Corporation. What
is the purpose of having a Central housing
Corporation unless it can mop up the
savings, unless it can raise resources? We
are not a construction agency. This Minis-
try is only financing agency. We do not
want to play the role of a big brother and
advise the States to do this and do that.
We have advised every State Government
to constitute housing boards. Almost all
State Governments have constituted housing
boards which are autonomous bodies. I
am very glad that the Mysore State Housing
Board recently raised debentrues to the tune
of Rs. 2 crores. That would form a revol-
ving fund with which they can purchase
land, develop it, build houses and give them
out on sale or hire-purchase system. That
is how State Governments or State Housing
Boards can come in a big way in the
field of housing. The Planning Commis-
sion has also this time suggested to the
State Governments to explore the possibility
of running lotteries to raise money. These
are ways and means for the State Housing
Boards. The Central Government cannot
do that.

Shri Tapuriah has referred to the progress
made in W.K. and W. S. A. where banks
come in a big way and give long term
credit. But let us not forget that these
two countries are affluent societies.

SHRI S. K. TAPURIAH : I have men-

‘tioned your next door neighbour, Singapure

also,
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SHRI JAGANATH RAO : 1 have not
forgotten it. I am coming to it next. You
cannot compare the conditions prevailing
in the United Kingdom or the United States
with those obtaining in our country. As
the hon. Member knows only too well,
our banks give only short-term credit;
they do not give long-term credit. The
Reserve Bank®has also to give permission.
These matters have to be considered in
detail in all aspects.

Then he referred to Singapore, which is &
small place with 24 sq. miles and a popu-
lation of 20 lakhs. There the American
dollars are doing all the magic. They have
pumped dollars and so they are constructing
houses. After all, what is the number of
houses that have come up in that country
as compared to the number of houses that
have come up in our country ? So, let us
not compare our country with those coun-
tries, because the comparison is not similar
and the facts are different.

Then he was saying that steel is available
in plenty, cement is available in plenty, why
not we build houses. But he must remem-
ber that we cannot get them for nothing.
We have to pay for all house building
materials. Where is the money for it ?

Then, it has been urged onthe floor of the
House that more house should be built for
bers of the Scheduled Castes and back-
wardclasses, I was referring to general
schemes meant for all people. The SocialWel-
fare Department is in charge of houses for
backward classes and Scheduled Castes. The
village housing scheme is applicable to all
villagers. Now what happens is that when
a farmer gets a good crop, he thinks of
ploughing back his extra income into his
field so that hecan produce more. He is
not so much enthusiastic of building a
house. He wants to invest his money to
get a better return. So, there are various
reasons for going slow with house building
schemes. Not that I am happy about it.
I want to see that more and more houses
come uyp.

MR. CHAIRMAN : But are you help-
less ?

SHRY JAGANATH RAO : We have
a scheme for giving land to the landless
agriculture labour. The entire cost is met
by the Central Government. Yet, no
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State GGovernment has come forward to
avail of this scheme. Then what can the
Central Governmentdo ?

SHR1 D. C. SHARMA (Gurdaspur) :
That scheme has not been put into practice.

SHRI JAGANATH RAO : In the Fourth
Plan we are providing a sum for land acqui-
sition and development for providing
housing sites. We propose to make a
scheme and earmark funds for this purpose.
Unless they spend the money for this parti-
cular scheme, the money allocation would
not be made.

SHR] S. KANDAPPAN : Is the entire
amount met by the Centre or only a mat-
ohing grant is given ?

SHRI JAGANATH RAO: For the
housing sites we are giving the entire
money. 1 will convey the feelings of the
House, the feelings and sentiments expressed
by the hon. Members, to the State Govern-
ments.

MR. CHATRMAN : Is it the case of the
hon. Minister that even in the event of the
entire cost being borne by the Central
Government, the State Governments are not
evincing any interest in the schemes?

SHRI JAGANATH RAO: Yes. So, I would

request hon. Members to bring pressure
on the State Government to give some
priority to village housing so that some
houses may come up. I will do my best.
I have been writing to the State Housing
Ministers and Chief Ministers to give
priority to housing and to spend the money
that has been allocated for this purpose
and not divert it to a different sector.

SHFI DINKAR DESAI: How much
money has been provided by the Central
Government for this ?

SHRI JAGANATH RAO : I will give it
after I have finished my speech. This prob-
lem has to be understood in the context of
the overall economy of the country. When
we think of housing let us not say that all
the resources have to be spent on housing.
Let us not forget the other sectors of econo-
my like agriculture. We all understand
the problem. The only difficulty is that
when we discuss one problem, we forget the
other problems which have to be solved
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by us. My kitty is small. So, the alloca-
tion from the Centre cannot be large. We
have to see that what little we can provide
in the Plan, that amount is utilized fully.
It is for the State Governments and the
State Housing Boards to mop up the savings
in the States and channelise it in this direc-
tion so that more bouses can be put up.
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21 ST @t o) fFd ax @
a1 3feT arg @ A9g B @ T B
s f@r w91 5 ag www
15-20 &1 ¥ 1% 9% 717 < < {7
T | TG §F T F a9 F AR
e q9t F T 1 3t A WA
e ¥ oF we g =g, fedt
firfreex amea agt AR E W ®K
T § AT A AT 7 F6eqT I F1
9T &, TR & for G 3wy g
A faar a1, 38 7w faes fF A 2,000
¥ 2500 T ) @ IR fog e
¥ 7 7 gt 9 7o) #1 feaqr w4y qv
AR o fs e oY 9 aegd X
fFd #1 v ¥ 5 g e §
FYAE TH TN T 7T A AW
IT qEFA F AH 9 A A N Q@
g7

fawtor, saw aar qfa weew W
ga-Rd (ot gEa fog) AT
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fF = Taddve ¥ T W FT WA
TE § R Iq & 1% Ig R TAHT
FY gtaex 7 fod T | 99 § ey
ft § I o § AR ST TR F
EiEE ¥ AR 7 g €T TR By
o gam 3 1 @ e TR IER
Trad FATR TE TS T JAT FT WA
AT IWAR A I TP FL)N I
# gz ™y 97 a7 N 7 5 A9 5%
FE o AT AT F X FG A A IR
forar o gam 2

SHRI S. K. TAPURIAH (Palid: Sir,
this is the house that Jaganath Rao demo-
lished and shattered today! Wé had all
along been complaining against this Central
Government that we tad old ministers who
have become helpless and possibly useless
and that coming in of new blood would be
good; but after hearing his useless, hopeless
and sterile arguments today, I am starting
to lose faith in the younger generation and
in amy generation also. If some new
argument had been given, if he had really
pleaded his inability rather than say what
ministers in the last 20 years had been saying,
we could possibly have been with him.

When I moved the Resolution—I do no
know whether you were present at that
time and whether the Minister, possible
because he was too busy maintaining his
own house in the Cabinet, had any time to
attend to his Ministry’s matters—there
was no ciriticism levelled either at the Central
Government or at the Minister. but sugges-
tions were there. And today he says that
no suggestions were made about how to
meet the rural housing problem !

Before I come to the answers, I will just
say one thing. When only 3 per cent of
our rural population have pucca houses,
it is for us, right here and now, to decide
where our duty lies—whether our duty is
to those kisans, Harijans. Tribal people
and millions of our brethren whom we
want to help or whether our duty lies in the
hopeless ideologies, the ideology of statism,
which have proved to be wrong and futile
till now It is for us to decide whether we
shall continue to dump our meagre resources
into those depthless pits of illconceived
State factories and plants,
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SHRI RANDHIR SINGH : Crocodile
tears.

SHRI S. K. TAPURIAH : I am sorry,
Sir, 1 could never reach the c(ngressmen.

We have to decide whether we have to
go in for statism or for the people’s wel
fare. Only lip service will not help; we
have to do something.

Here the story of Akbar and Birbal
comes. Emperor Akbar once drew a line
on the floor and asked his courtiers to make
it small without rubbing it ofi. All the
courtiers failed, but when Birbal got up he
drew a bigger line by its side and said that
the first line was now smaller. So, if you
want the welfare of the people and real
equality to come up, only snatching away
a few privy purses and bringing down a few
business houses will not bring ecuality.
You will have to construct and build.

Unfortunately, the Minister tried to bring
in the controversy of industrialists and busi-
ness houses when he.said that in spite of
75 per cent advances being given to indus-
trialists they have not built. The indus-
trialists say that they are businessmen;
they do not say that they have got those
industries and factories for charity. If
they have not done, you cannot blame
them. You can only urge them. But
here we are asking you to amend the
laws. I asked him specifically to bring the
housing programme on the concurrent list
so that priority could be given to it. I
asked a specific question whether an amend-
ment will be made in the banking law so
that banks could advance money to the
housing programme. To these specific
questions the Minister has chosen not to
reply.

When the question .comes of low priority
the Minister says it does not bring quick
results and it has low returns; so, it is on a
low list of priority. If they are so eager
for quick returns, may I ask what has hap-
poned to these Rs. 4,000 crores that you
have dumped in your plants ? Have they
given you any returns ? Have they given
employment ? Have they swelled people’s
incomes and pockets ? They have not.
About these Rs. 500 crores, I have not
asked from him, from the Central
Government, but I have asked for
an amendment in the banking law. I
have asked for banks to be allowed to
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advance money; I have asked for Reserve
Bank to be liberal on this. I have asked
for a law so that the insurance companies
can guarantee loans as they do in hire-
purchase business. He asks : Why does not
the private sector come in ? But to the
points, for aiding the private sector, he has
not replied.

Here again, what has happened to the
public sector schemes? They have not
yielded results, But here is the scheme
which would have given employment to
the people—all the raw materials are avail-
able—and the people would have got some-
thing in return. He brought in the ques-
tion of the private sector and the public
sector. I did not want to get into that.
Since he brought in that question, I may
give some figures here. In the First and
the Second Plans, Rs. 94 crores were
advanced from Plan funds and Rs. 17
crores from L.I.C., that is, in all, Rs. 111
crores. On the other hand, the private
sector, in the First and Second Plans,
spent Rs. 1900 crores. In the Third Plan,
whereas the Government investment was
Rs. 148 crores, the private sector spent Rs.
1125 crores.

May I now finish by saying, today is the
14th August, the Independence eve ? We
thought, when we go home to our cons-
tituencies for a holiday, we will tell our
people that there is a house for them in
future and they can sing : Home, sweet
home. But what today we got is only
sweet promise. There is nothing for this
Government like a promise. Within 24
hours, tomorrow morning, on the 22nd
anniversary of our Independence, we will
hear the Prime Minister speaking on the
Red Fort about her concern for the people.
I think one of her Ministers could have
shown that concern right now.

In the end, I would appeal to my friends
here, when my Resolution is put to vote,
to support it. I hope they will choose whether
they owe their duty to their people or to
a few patricians here, whether they will
bow to a few Congressmen here or, other-
wise, they will not get their tickets, or they
will bow to half a million people in their
constituencies. They have only one choice,
whether they would bow to their heart or
they would bow totheir stomach. It is
their only choice.
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SHRI JAGANATH RAO: I would
request the hon. Member to withdraw
the Resolution.

SHRI S. K. TAPURIAH : On what
basis? There is the unanimous support
to the Resolution except that of the Minis-
ter. There was not a single Member to
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supported it.
withdraw it.

Now he asks me to
What a hypocrisy?

MR. CHAIRMAN : The question is :

“This House calls upon the Government
to give priority for rural housing deve-
1opment in the Plans.”

oppose the Resolution. Every Member The Lok Sabha divided
\ Division No. 12] AYES [16.40 hrs.
Adichan, Shri P. C. Nair, Shri Vasudevan
Amin, Shri R. K. Nambiar, Shri
Anirudhan, Shri K. Nayanar, Shri E. K.
Ayarwal, Shri Ram Singh Nihal Singh, Shri
Basu, Dr. Maitreyee Ramamoorthy, Shri S. P.
Bhagaban Das, Shri Rao, Shri V. Narasimha
Brij Bhushan Lal, Shri Reddy, Shri M. N.
Chandra Shekhar Singh, Shri Samanta, Shri S. C.
Deb, Shri D. N. Sambhali, Shri Ishaq
Dwivedy, Shri Surendranath Satya Narain Singh, Shri
Fernandes, Shri George Sen, Shri Deven
Gowd, Shri Gadilingana Sequeira, Shri
Gowda, Shri M. H. Sharma, Shri Narain Swarup
Gowder, Shri Nanja Sharma, Shri Yogendra
Goyal, Shri Shri Chand Shastri, Shri Prakash Vir
Kachwai, Shri Hukam Chand Shastri, Shri R.
Kalita, Shri Dhireswar Shastri, Shri Raghuvir Singh
Kandappan, Shri S. Shastri, Shri Sheopujan
Khan, Shri Latafat Ali Somani, Shri N. K.
Lobo Prabhu, Shri Sondhi, Shri M. L.
Mangalathumadam, Shri Sreedharan, Shri A.
Menon, Shri Vishwanatha Suraj Bhan, Shri
Misra, Shri Srinibas Tapuriah, Shri S. K.
Modak, Shri B. K. Vajpayee, Shri Atal Bihari
Molahu Prasad, Shri Viswambharan, Shri P.
Mukherjee, Shri H. N. Viswanatham, Shri Tenneti
Naik, Shri G. C. Xavier, Shri S.

NOES
Barua, Shri Bedabrata Ering, Shri D.
Barua, Shri Hem .Gajraj Singh Rao, Shri
Baswant, Shri Gavit, Shri Tukaram
Bhagat, ShriB. R. ‘Gupta, Shri Lakhan Lal
Bhola Nath, Shri Igbal Singh, Shri
Chavan, Shri D. R. Jadhav, Shri V. N.
Choudhary, Shri Valmiki Jagjiwan Ram, Shri
Dass, Shri C. Jamir, Shri S. C.
Desai, Shri Morarji Kahandole, Shri Z. M.
Deshmukh, Shri B. D. Kamble, Shri
Deshmukh, Shri Shivajirao S. Kasture, Shri A. S.
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NOES—Conzd.

Kavade, Shri B. R.
Kedaria, Shri C. M.
Khan, Shri M. A.

Kinder Lal, Shri

Kushok Bakula, Shri
Lakshmikanthamma, Shrimati
Mahadeva Prasad, Dr.
Malhotra, Shri Inder J.
Masuriya Din, Shri
Minimata, Agam Dass Guru, Shrimati
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Naghnoor, Shri M. N,
Naidu, Shri Chengalraya
Pahadia, Shri Jagannath
Pandey, Shri K. N.
Parmar, Shri Bhaljibhai
Parthasarathy, Shri

Patel, Shri Manibhai J.
Patil, Shri Deorao
Patil, Shri S. D.

Qureshi, Shri Mohd. Shaffi
Raj Deo Singh, Shri

Ram Subhag Singh, Dr.

MR. CHAIRMAN : The result* of the
Division is : Ayes: 55; Noes: 69.
The motion was negatived.

16-38 Hrs.

RESOLUTION RE : LIBERALISATION
MOVEMENT IN CZECHOSLOVAKIA

SHRI SURENDRANATH DWIVEDY
(Kendrapara): 1 move the following Re-
solution:—

“This House hails the brave people of
Czechoslovakia in their bid to liberalise
and democratise the political life of their
country, reiterates its faith in the policy
of non-involvement and non-interference
in the intcmal' affairs of any country
and appeals to all freedom loving
countries and people to extend their
support and sympathy to the movement
in Czechoslovakia.”

1 would have been happy if this Resolution

had been moved by the Leader of the House,

Ram Swarup, Shri
Rana, Shri M. B.
Randhir Singh, Shri
Rane, Shri

Rao, Shri Jaganath
Rao, Shri J. Ramapathi
Reddy, Shri Surendar
Saleem, Shri M. Yunus
Sapre, Shrimati Tara
Sen, Shri Dwaipayan
Sen, Shri P. G.

Shah, Shri Shantilal
Shambhu Nath, Shri
Sharma, Shri D. C.
Sharma, Shri M. R.
Shashi Bhushan, Shri
Sheo Narain, Shri
Shinkre, Shri

Sinha, Shri Mudrika
Sonavane, Shri
Surendra Pal Singh, Shri
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Vyas, Shri Ramesh Chandra
and much earlier, because I had to wait for

my turn in the ballot so that a Resolution
of this nature could be discussed.

It is really unfortunate that, when such a
significant development has taken place in
world politics, we have failed to react. Gone
are the days when this country, whenever
there was a freedom movement anywhere
in the world, be it Abyssinia, or be it Spain,
was expressing its sympathy and even
sent brigades to those countries. What
has happened now ? What has happened to
this country ? What has happened to the
Government here ? Even the Congress Party
has not passed any Resolution reacting to
this very significant development.

I can understand the difficulty of the Com-
munist Party of India in coming out with a
Resolution. . ..

AN HON. MEMBER: Has his party
passed a resolution ?

*The following Members also recorded their votes:
AYES: Sarvashri Dinkar Desai, K.M. Madhukar, Madhu Limaye and K. P. Singh Deo.
NOES : Sarvashri Sitaram Kesri -and Dalbir Singh.
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SHRI SURENDRANATH DWIVEDY:
Even then in their minds, some reaction has
been there. . ..

SHRI M. L. SONDHI (New Delhi):
P. C. Joshi.

SHRI SURENDRANATH DWIVEDY:
as a result of which the UP branch of the
CPI reacted in a certain manner.

SHRI VASUDEVAN NAIR (Peermade):
At least there is one party, which has reacted,
the PSP, a party which has no roots (Interrup-
tions).

SHRI SURENDRANATH DWIVEDY:
I am not going to criticise him. Let him
not expose himself, 1 was really wondering
why the Politburo of the CPI did not react as
their comrades in UP had done. But I
wasa little bit distressed to find that
although they have supported the Bratis-
lava communique, there was no word of
praise about heroic efforts being made by the
new Czechoslovak leadership to rescue
communism from the clutches of Stalinist
and Maoist techniques and thraldom.

It would really be a pity if we do not recog-
nise the changes that are taking place on the
ideological level, which have come to the
practical level now. My doubt is : is this great
nation and country so paralysed, are we so
paralysed in a situation like this that we are
just mute spectators ? Have we come to
that pass that we have not even been able
to express ourselves freely about whatever
we feel about this development, and extend
our solidarity and sympathy with such
movements, which enlarge the freedom of the
peoples of the world ?

We are discussing this Resolution at a
time when tensions are somwhat eased.
It is good in a sense that this has come at a
time when there is a calm atmosphere.
Let me make it clear that my purpose is not
to condemn anybody, not to castigate any-
body.

SHRI BAKAR ALI MIRZA (Secundera-
bad : He has already done that.

SHRI SURENDRANATH DWIVEDY:
There is a misunderstanding. He will take
a little time to understand it.

I do not propose to say anything which
would harm the very cause for which the
Czechoslovak people are fighting. They
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are a very brave people, a tiny .country but
brave people, who have taken upon them-
selves this great task of rescuing millions of
people from the stranglehold on and sup-
pression of personal freedom. They are
fightinga great battle for the whole of
humanity.

Let me make it clear that I really welcome
the significant changes that have occurred.
In the Bratislava Declaration, there are two
essential features which I want to highlight—
I will come later to the developments that
had taken place earlier. But there is no
doubt that in this communique, issued
after the Conference in Bratislava, there
are two aspects. One is this. This is the
communique signed by the nations which
participated in that meeting:

““The consultative meeting reaffirm the
old Marxist principle that in imple-
menting socialist ends, every party
guides itself by the generally valid
principle of building socialism in
harmony - with the concrete conditions
and traditions of its country, and that
it serves the new task of the develop-
ment of a socialist society on the
basis of the creative application of
Marxist-Leninist theory”.

For“the first time it is admitted that a
country can develop its own kind of socia-
lism. Secondly, in this declaration it has
been said, and it is very important:

““The varied tasks of the development of
a socialist society in each of our countries
can be served much more easily by mutual
assistance and support. The fraternal re-
lations extend the possibilities of develop-
ment of each individual socialist country.

The participants in the meeting have
expressed a firm resolve to do everything
thatdepends on them for enhancing an
all-round co-operation of their countries,
on principles of equality, safeguarding
of sovereignty and national independence,
territorial inviolability, fraternal co-opera-
tion and solidarity.”

These two essential features of the dec-
laration are a significant change from what
had happened before. This must be read
with the statement of the Central Committee
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of the National Front of Czechoslovakia.
Here is the declaration with me which says
how they have reacted. They have reacted
and they have stood by it from the very be-
ginning, because, as early as July 26, in an
appeal to the Prague citizens, they had said:

“The moment has come when we can
prove to the world that socialism is no
mere emergency solution for under-
developed countries but the only true
alternative for all civilised mankind.”

They have also stated:

“We are being accused of treason.
We are given ultimatums by comrades
who keep ever more showing their
ignorance of our evolution and our
situation. We are accused of crimes we
did not commit. We are suspected of in-
tentions we never had and do not have.”

and they say:

“We are convinced that the decisions on
the future of the society and the form of
socialism in Czechoslovakia are the
sovereign affairs of our people. The
people must decide and choose their
way of life. They must decide on the
future of the Republic. The maturity
which they have shown in all their
actions this year is a guarantee that we
shall not diverge from the socialist path
and that no counter-revolution in any
form will find a suitable soil in our
country.”

This is the determined will of the people
of Czechoslovakia.

Let us further observe that on the eve of
Marshal Tito’s visit and after the Bratislava
Conference, a draft party constitugion has
been published which shows the mind of
the people of Czechoslovakia and how they
want to build a new communist party,
a party which is based on democracy and
democratic functioning inside the party,
because it says:

“Bach person should be able to
join or leave the party on his own
free will and no privileges or ad-

vantages should come from party mem-
bership. Each member should have the
right to express his opinion freely at
party meetings and in the party Press,
be able to criticise activities of the party
and its officials, regardless of their rank.
Most visible change of the new statutes
willbe the end of the title ‘‘First
Secretary™ and a return to the traditional
name “Chairman".

“The draft also wants to prevent con-
centration of power with any one person
and suggested that leading State and party
functions should not be combined.

““Minorities should also have the right
to demand that their views be recorded
and that a reassessment of their opinion
was made possible.”

They also want secret ballot so far as
party functioning is concerned. This shows
that really in Czechoslovakia the movement
that is going on is a movement for
democracy, for freedom, for giving an
opportunity to all citizens, irrespective of
anything, even to oppose, to express freely
what they want. I must also say, because
my friends are a little bit exercised, that I
laud the Russian attitude at this Bratislava
conference. I shall come later to the pre-
vious stand they had taken. There is no
doubt about the way they have accepted
this position. There was no alternative for
them. They had to accept this position.
They have acted in a statesmanlike manner
at this moment by not creating more ten-
sion and sending the army to suppress this
movement. There are facts of life and pro-
bably they have taken note of them. The
Soviet monolith has broken one by one. We
all know that the same practice was adopted
in Yugoslavia in 1948, but it did not work,
and Yugoslavia was not finished. We
know what happened in Rumania. China
left the communist brotherhood in 1960.
Therefore, the communist fraternity or the
hegemony they wanted to establish no longer
exists. They also realised what their attitude
was at the time of the Hungarian revolution
or the East German revolt, although there
was some attempt to do certain things, as
I shall presently show. These persons were
not characterised as enemies of the people or
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social reactionaries or the stooges of im-
perialism and they did not proceed to li-
quidate them. That sort of tactics would
not have helped them here. At the time
of the Hungarian revolution, our Govern-
ment did not open its mouth and the great
Krishna Menon had this to say that the
Hungarian revolt was like a civil riot in
Ahmedabad. They are still in that atmos-
pheres and they do not realise that some-
thing is going on. In Eastern Europe and
in all the European countries there is a great
change going on. The impact of that change
has to be realised by all. The Bratislave
Declaration may be a temporary phase. It
is not a victory for this side or that side. It
may be a temporary moratorium. One
does not know. It is difficult to prophesy
what would happen after a few days. But
this fact has to be realised that Czecho-
slovakia is not East Germany or Hungary.
It is a fact that military forces were deployed
But at the same time they did not dare; they
did not move the tanks to suppress the people
of Czechoslovakia because the Czhechos-
lovakian army is tough and well trained and
they are familiar with Soviet fighting methods
These are factors which they had to take into
account. Because of the changed situation
we can expect this attitude. . . .(Inferruption)
Let us not forget what happened before. The
earlier move was to bamboozle them. I
shall quote from the five party letter to the
Czechoslovak Communist party:

“It is our deep conviction that the offen-
sive of the reactionary forces, backed by
imperialism, against your party and foun-
dations of the socialist system in the
Czechoslovak socialist republic threatens
to push your country off the road of socia-
lism and that consequently it prejudices
the interest of the entire socialist system. .

At the end

“It is our conviction that a situation has
arisen in which the threat to the foun-
dation of socialism in Czechoslovakia
jeopardies the common vital interests
of other socialist countries. The peoples
of our States would never forgive us
for being indifferent and light-hearted
in the face of such a danger.”

They were thinking that this movement
is a danger to the whole socialist world.
What ‘was the reply of Czechoslovakia ?

SRAVANA 23, 1890 (SAKA)

in Czechoslovakia 2390
(Res.)

“We do not see any realistic reasons
which would justify assertions calling our
Ppresent situation counter-re-
volutionary, assertions of an immediate
endangering of the basis of the socialist
system or assertions that a change is being
prepared in  Czechoslovakia in the
orientation of our socialist foreign policy
and that there is a concrete threat of a
separation of our country from the socialist

+ community.”

And they say:—

“The Communist Party depends on the
voluntary support of the people; it
does not implement its leading role
by ruling over society but by
most devotedly serving its free pro-
gressive socialist development; it can-
not impel its authority, but must cons-
tantly acquire it by deeds. It cannot
enforce its line by orders, but by the
work of its member; by veracity of its
ideals.”

Referring to the demand for the res-
toration of censorship, they have said in
reply that “the abolition of censorship,
freedom of expression, are supported by the
absolute majority of the people of all classes
and strata of our society.”

It is very clear, therefore, that in the earlier
stages, there was an attempt made to fri-
ghten the leadership and the people of
Czechoslovakia. Even letters were pub-
lished in the Pravada which said, “You
must believe that we are ashamed of these
people who hypocritically pose as friends
of the Soviet Union and its people and at
the same time demand an immediate with-
drawal of Soviet troops.”

This strategy did not work here. What
happened to this strategy to divide the
pecople ? The people are more united.
The people are more united than before.
Not only that. The military forces and
troops had to be withdrawn. There is not
a single country in Eastern Europe—let
alone Czechoslovakia and Rumania—even
the communist parties of Italy, France,
Britain, Switzerland, Finland, Austria, Nor-
way, Denmark, Belgium and Sweden were
sympathetic to Czechoslovakia’s line and
leadership. Not only that. It is signi-
ficant that the Swedish communist party
said in a broadcast over the radio—
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SHRI NAMBIAR (Tiruchirappalli) : He
is a friend of the communists! Join our
party. Let us work together.

SHRI SURENDRANATH DWIVEDY:
After Kosygin’s visit to the country in mid-
July, that he welcomed the process of de-
mocratisation in Czechoslovakia with great
satisfaction and condemned this letter as
unwanted interference.

This five-party letter can be compared to
the document published by the United
States at the time of the Cuban revolution
which can be called, “on the eve of the Bay
of Pigs.” 1n that document, it is stated that
the United States were not against the re-
volution in Cuba but were only against
Castro.. .Likewise, here also, there was an
attempt made to divide the people, which as
a result, as I said, had united the people
under the leadership of Dubcek and others.

In this connection, without dilating much
about the other developments that
have taken place, and since you have al-
ready indicated—I do not know how much
time I have taken.

MR. CHAIRMAN
allotted is two hours.

SHRI SURENDRANATH DWIVEDY:
1 am entitled to half an hour.

MR. CHAIRMAN: It is nota question
of entitlement. You have taken 20 minutes.
How much more do you want ?

SHRI SURENDRANATH DWIVEDY:
1 will finish within five to seven minutes.
I do not want to go into the details of the
other developments and how things, in the
course of the last few months have taken
shape. I have already referred to the
liberalisation and democratisation of
the process that is being started
inside Czechoslovakia. It is very difficult
to foretell what would happen in the future,
but there is no doubt that it is more likely
than not that the orthodox Stalinist elements
in Soviet Russia, Poland, East Germany,
Hungary and Bulgaria will not be able to
stop the rushing waters of democratic change
in the communist system. Time and again
it has been proved that the passion for liberty,
the urge for equality, the longing for human
dignity and freedom cannot be curbed for
very long by the most authoritarian regime
and the Soviet technique of thought-control.

The total time
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In fact, the modern scientific era, with its
emphasis on experimentation, seems to be
a guarantee against all forms of orthodoxy.
The radio, the television and other means
of mass communication, instead of proving
to be tools in the hands of dictators, have
in fact the makings of breaking through
all attempts at conservatism and though-
control or brainwashing.

17 Has.
[MR. SPEAKER in the chair]

The Russian attempt at containing the
Czech infection is doomed to failure. Human
resilience and resentment against intoler-
able restrictions will prove invincible in the
end. Czechoslovakia has embarked on a
road which is no longer compatible systems
brought into being by the Communist
Government at various places. What hap-
pened in the case of China will be repeated
in Czechoslovakia also—one does not know.
1t is significant here that China came out with
a statement that the Russians should not
have withdrawn their troops from Cze-
choslovakia. This is really the Mao-tse-
Tung way of Communism and the Chinese
reaction to the Czechoslovakian manoeuvres.
At the same time, I know there were letters
published by Chines comrades in Peking
in relation to Vietnam. On 30th March
a letter was circulated which said that the
Chinese people will not permit their little
neighbour (Vietnam) to falter or “allow their
victory to turn into defeat by default”.
1t is significant that this letter preceded the
Warsaw letter by more than three months.
This raises a question. Are the Russian
after all being compelled to follow Mao-
tse-Tung in these matters ? Faced with the
logical conclusions of the process that Khrus-
chev himself set in motion, are his successors
now feeling obliged to put the clock back
and revert to the Stalinist ways ? It seems
it will be difficult to reconcile Mao-tse-Tung
and Dubeck, and if anyone attempts to
do it, be it even Breznev, he is bound to fail.
There is no half-way house between demo-
cracy and totalitarianism. Either unalloyed
totallitarianism as examplified by Hitler,
Stalin and Mao-tse-Tung or the road to
full freedom, dignity of the individual
and unfettered democracy. This is the
dilemma before the Communist world
today.
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Therefore, Sir, [ have broght this re-
solution in order to draw the attention of
the whole country and the people to this
very significant development. As I
said earlier, 1 find the Treasury Benches
practically empty excepting for the Minister
of States of External Affairs. If this is the
state of affairs here you can realise why this
country is so paralysed in its thinking and
in its future. I, therefore, commend this
resolution for acceptance by this House.

MR. SPEAKER: Resolution moved:

" “This House hails the brave people of
Czechoslovakia in their bid to
liberalise and democratise the po-
litical life of their country, reiterates
its faith in the policy of non-involve-
ment and non-interference in the
internal affair of any country and
appeals to all freedom loving coun-
tries and people to extend their sup-
port and sympathy to the movement
in Czechoslovakia.”

Is Shri Shinkre moving his amendment?

SHRI SHINKRE (Panjim): Sir, I beg
to move:

That in the resolution,—

omit “and appeals to all freedom loving

countries and people to extend .

their support and sympathy to the
movement in Czechoslovakia™. (1)

Feqe WREW, § UF 4F 4o §,
frd g W § afFT A e qg
A TF T aT7 F37 FT H T GH A1 a1
qF AR &, ¥ FeEAATED S92
F a7 a1 @1 g, o 2w a F aga
AR F@ E, T F A @R
& 99 T 4 g AR FQATE AT Iy
st 7T fax Agds 9G¥ w@asy IR
Fregfa 7 gaar @ | AFEF AR
ft & qar gt Fgm 5 ag o W
ot & ¥ aw fFm & 9@ W F g
FUE FE FIF g A I7 AT FT
o @ A guTq o fajw Aifg &, S«
Ffaars g | & Srgm fF SEvenatEar
&Y oFar Fw fag ot ] Fg ST
agr A AR Y /IR IER T
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waifzr &7 ¥ W9 FX wRY § AfeA
W A KA ek dw w1 5 |
T FX agT oY AR I QT & I4-
F1 ifs T g & F 92 gF |\
93w fF gaTT o T 8, W @, 99
R aqam foafq #ar &, 99 ) g
Fgl &7 Wit ¥ it fadw Aifr & Sw-
F1 afcoms s A afasfag 3o 2
39 o "aifeq &9 ¥ gar § Sfea §
g FF fF A g A E, afaw-
fag & it g T X sawfag §,
FO3 T fe¥® Fxar &, 9@ W g W@
fawr Aifq gt av swia Nfa g, @
afvoms @Y s R 9 A o A
§AT HAT FIF FA AW FT QAL
g & e W o § ge A
q, 9§ AT FY 918 AR A AT IE@H
AT W AT FAE T AR FZA AT
W AN fF ag W F Y A<
ST § 9 @I 92l A
7% & fr o Y qum g ag R
g1 o TG I 7w &) A
9 A QA A A A § A A
93 AgT gH AYAT AT G| 7 uF
T FEAT TAT F AT gAIR AT

‘wrzn fafaex sEwRT @@ St 9,

wWRAMH I @ 9 v fRw &

SHRI NAMBIAR: Now he has come to
his constituency.

SHRI N. K. SOMANI (Nagaur): It is
very relevant. At least patriotic.

aft forw : g o Aifa & faRw
¥ g § ag wfa ¥ Afx 2
g Aifa @ 5 Y gl awewr § 4@
g wifaay @v & fam e ST &
F, A AT A § 9T T 7147 F
TR F? Mar F wHET 99 F 38,
ST ¥ sarar HfEArs At 97 F qwe
A 9 THET HT g T ¥ faC ar@ :1
v g1 § A7 owr | ghfag F ag
fr o g wdlr wwer 7 faae
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qF J1 g9 & g% W F qE
wfaeqy § 7 oF Q@ 9@ T&7 § f5 A
T agd & ar ag ! afew gw
w9 qg T qW@AT qEr g fF
FFE AT & A AR1EA 99 G
&, g1 & sy AT N o FET A1
£, 38 W1 ATz T O3 SR RIaA
ars f& ifafera Qs amw f w0
T AR €, 99 & fade g, SER A
I FIAT § FA1F T4 2w AT § A7
FT GHAT § A W F W F AN
Sl AW F AWIE A § I/ A A
FA 2T FfAT agacERAE | ¥ T3
it FEOT @ AR | fp qg g, AN /-
WY FAT AT, 99 T 59 F1 UL
AT AT IF FT TIE  qG F, Ffow
AT A A Fgfen A gad A
HIAET ARG AT gEd A g
q1 4Z SN NI &, 39 FT TGAT AR
3 F IqAT GO FEAT 1 AR AT
FATHZ WY § T FT AU GQA T
FT, TET T T FIATE |

MR. SPEAKER : The resolution and

the am:ndments are now before the House.

SHRI D. C. SHARMA (Gurdaspur):
Mr. Speaker, Sir, I congratulate Shri
Surendranath Dwivedy for having brought
forward this Resolution. I must say that
this Resolution is not very forceful; it
does not go far enough. But I was amazed
at the amendment which my hon. friend
put forward. I do not know in what world
he was living and in what ideology he be-
lieved, in what force of liberation he was
believing. I think, Goa is still on his brain
and he tries to equate every country of the
world with Goa. I am very sorry to say
that, I think that his amendment should
be thrown out by this House because it does
not carry anybody anywhere and does not
mean anything.

1 congratulate Comrade Dubcek for baving
given a new kind of leadership to the Cze-

choslovakian people. I think, Czechos-
lovakia has had a very chequered history.
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1 think of Dr. Benes and Dr. Masaryk whose
death is still a mystery. I think of other
persons also but I think that Comrade
Dubcek has shown the real kind of leader-
ship and has taken the country out of the
clutches of Stalinism. He has given the
people the hope to live, to think, to feel
freely and to do whatever they like within
the framework of a democratic set-up
That is what he has done.

But it should not be forgotten that the
Russian people also are realists; the Russian
people are not die-hards so far as their ideo-
logy is concerned. They accept the writing
on the wall which we sometimes do not do.
They accepted the new policy for Rumania
as also in some other countries of eastern
Europe. I am very happy that under Mr.
Breznev they have accepted the new
orientation of the policy of Czechoslovakia.

AN HON. MEMBER: Have they ?

SHRI D. C. SHARMA: This shows how
far they can go and travel along the road of
Communism.

What is Communism ? Communism
does not mean democracy.

SHRI VASUDEVAN NAIR: Who
said that ? You should learn something
more about Communism.

AN HON. MEMBER: It is difficult at
his age.

SHRI D.C. SHARMA: Here I find
that they have democratised the political
life of the country; they have introduced the
secret ballot. The secret ballot is the
quintessence of democracy and if the people
of Czechoslovakia have done that, I think,
they have travelled far far away from the
road to Communism as Shri Vasudevan
Nair understood it or as some other person
understood it.

You know, Sir, in Czechoslovakia people
have been getting signatures for the
approval of the policy of Mr. Dubcek.
What is this ? I think, this is also a kind of
democratic form of acceptance of a policy.
Do'you mean to say that in other Communist |
countries they will have signatures or will
have their hands raised or will’have the votes
cast ? No. Therefore, I think, that this
liberalisation has taken place there.



2397  Liberalisation
movement .
Then, I would say that the Bratislava Con-
ference, the summit conference, whose com-
munique my friend read out, has done some
good work. There is no doubt about it.
If it had not done that work, I think, Cze-
choslovakia would not have been able to do

anything.

1 am told, when that summit conference
‘was going on,the Soviet Tanks were rumbling
along the frontiers of Czechoslovakia., I
have read it in papers; it may be true or it
may not be true. What I say is that the
people of Czechoslovakia who are the
lovers of liberty, who are the lovers of
freedom, who are the lovers of creative
activity, have stood by their love of freedom.

Now, another point that I want to make is
this. I do not know how far the economic
power that was exercised by the Soviet
Union is gone. I do not know how far the
military power that was exercised by the
Soviet Union is gone. But, I think, there
has been some kind of a liberalisation and
Iam very happy that, in this thing, toth the
%the Czechoslovakians have

With each other. Czechos-
lovakia™has given a good idea of what can
happen.

With these words, I congratulate the mover
.of the Resolution for placing this Resolutiom
before the House.

SHRI H. N. MUKERJEE (Calcutta
North East): Mr. Speaker, Sir, this is a
venomous Resolution which my friend,
Shri Surendranath Dwivedy, has chosen to
move concealing behind certain app ly
honeyed formulations, an attack on the
advance of socialism which has been regis-
tered so significantly by the Bratislava state-
ment of six communist parties involved
in the controversy which he has referred to.
I say it is a venomous Resolution because,
under the guise of hailing the heroic people
of Czechoslovakia, it is really aimed at the
-effort which has been made by the socialist
-countries to bring about a situation where the
conspiracy of the world’s reactionaries to
topple socialist regimes in different parts of
the world can be defeated.

Sir, I have heard Shri Surendranath Dwi-
vedy, and with no surprise, because I know
the politics of the party to which he belongs.
I know how, when freedom is threatened and
‘when human decency and dignity is in danger
M 39 LSS/68
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in Vietnam, where the American imperialists
spend more money a year than the total
gross national product of India, in pursuing
the most barbarous warfare in the records
of history, his party has acted as completely
indifferent to that kind of attack on human
dignity. I know also how, today also, he
has tried to bring in the question of totali-
tarianism, Hitler, Stalin and Mao Tse-
tung, all bracketéd together, with a lack
of historical knowledge which, of course,
Tam not surprised at, when it comes from the
P.S.P. spokesman, attempting thereby a
kind of formulation against so-called
totalitarianism. \
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I see some reference to the people of
‘Czecholovakia and some sympathy being
shown by Shri Surendranath Dwivedy in
regard to the efforts about extending the
bounds of socialist democracies. The
bounds of socialist democracies would
be extended by the socialist countries

and the socialist people
in  their own manner, whatever
the reactionaries of whichever brand

might say about it. Sir, you bave been
certain socialist countries, and you know
there are certain differences in the objective
situation which prevails in certain countries.
It so happens that in Czechoslovakia, the
conditions have called for a certain kind of
change which is in the direction of greater
and fuller democracy. We certainly wel-
come that. But we know at the s:me time
that when a socialist system is established
and when it is opposed by such forces as are
arrayed against it today, what is knowa a8
liberty, has to be rationed with a parsimeo-
nious hand in certain conditions.

One has to defend to cause of the revo-
lution, and in Czechoslovakia the problem
which the Czechoslovakian Communist Party
leadership has also tzk n upon itself to solve;
was how to get a synthesis between the needs
of socialist reconstruction and advance and
the needs of a fuller opportunity for indi-
vidual freedom. And that is why the new
experiment is taking place not only in Cze~
choslovakia but in different countries of the
socialist system, the Sovict Union included.
The biggest factor in recent international
history has been this that the socialist world
is making advances in a direction which was
not possible earlier because they had to build
socialism in face of the hostility of all the
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world. That new phenomenon is before
us. And that is why in Czechoslovakia
something happened which surely was wel-
eom:d all over the countries of th: commu-
nist system, the socialist system, and by pro-
gressive people everywhere. There is no
doubt about it that we have welcomed the
changes which the Czechoslovakia party
leadership wanted to establish in their own
country because those changes were in the
direction of progress, of greater democracy,
of greater freedom, for that country. But
the difficulty arose when it was seen very
clearly that that was being utilised by the
neo-imperialist forces in order to demolish
the socialist system.

Look at the map of Czechoslovakia. It
has boundaries with five different countries
three of them are socialists but two of them
are non-socialists—Austria is there and West
Germany is there. Look at the fact that
NATO exercises were taking place—military
exercises—very near the West German
territorial boundary with Czechoslovakia
‘We know how Czechoslovakia, if it can be
torn away from the socialist system, can be
used as a bayonet always aimed at the so-
cialist system in the world, and that is why
naturally there was concern in every socialist
country, naturally there was concern in the
minds of all progressive-minded people,
that something should be done in regard
to safeguarding the position of Czechos-
lovakia, that in the name of liberalisation and
democratisation things are not done which
would give a handle to the neo-imperialists
to mount their attack for which they are
preparing everywhere their attack against
the socialist system. And that is why there
was concern expressed by different socialist
parties, and that is why the Bratislava state-
ment has come after discussion—no doubt,
after discussion, very necessary discussion—
and what do they say ? In the Bratislava
statement it is said very clearly that the
fraternal parties firmly and resolutely counter-
pose their unbreakable solidarity, their
high vigilance to any efforts of imperialists
and also of all other anti-communist forces
to weaken the leading role of the working
class and communist parties; they will never
allow anyone to drive a wedge between
socialist States to undermine the foundations
of socialist system. That is the corner-
stone of the Bratislava agreement, and over
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this all these parties have come together.
All the world thails the Bratislava agree-
ment. But Mr. Dwivedy wants the Indian
Parliament to hail the brave people of Cze-
choslovakia with the ugly motivation that
this would be interpreted in a manner
which would bring grist to the mill of anti-
soviet, anti-socialist, forces, the reactionary
forces, all over the world. That is the pur-
pose. Thatisthe kind of purpose which
they are pursuing every where. We see it
for the first time that they do not come
out in the open, and say things which have
to be said in order to appear to defend a
sort of socialism.

In regard to what happened in Czechos-
lovakia, there is not doubt about it that the
subversive actions of imperialism were to
benoted. You can go to Parliament
library if you yourself find some time and
you will find a lot of periodicals, so many of
them, all devoted to the anticommunist
crusade, whether “East Europe”’ or “Problems
of Communism” or “Communist Affairs”.
Mr. Dwivedy can go and read those papers,
but he was speaking to a particular brief.
He can go and find this out. From much *
earlier, propaganda was going on. You
can read those articles how Czechoslovakia
was being sought to be prepared very de-
finitely by certain anti-socialist elements.
There is a game which has been going on all
the time.

That is the game against which the socialist
system has got to be prepared.

SHRI SUREND’RANATH DWIVEDY:
Let him read the reply of the Czechoslovak
National Front to such things.

SHRI H. N. MUKERJEE: I have read
all the correspondence. There is no time
for me to refer in detail to all the corres-
pondence. But the Bratislava statement
actually sums up the exact position. In
that statement, they very clearly say that “we
have to carry on an irreconcilable struggle
against Bourgeois ideology, against all anti-
socialist forces”. It says again that it is the

«common internationalist duty of all socialist
countries to support, consolidate and pro-
tect the socialist gains which have been
achieved at a price of heroic efforts and self-
less labour”.

After all, it is very easy to spread anti-
Soviet venom. In Poland, 600,000 soldiers
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of the Soviet Red Army gave their lives for
the liberation of that country. For the
liberation of Czechoslovakia, Hungary
and all the other East European coun-
tries, hundreds of thousands of Soviet
soldiers gave their, livess. I am not
sayingitonly in order to boost the
Soviet Union; I am only saying it in order
to put it before Shri Dwivedy and his like
that all the socialist countries and their
populations know it very well what exactly
the Soviet Union has done before; they know
it very well that it is for the socialist
system to stand together; they know it very
well that they have to have the Warsaw
Pact as long as there is the NATO organi-
sation aimed against them; they know it
very well that as long as the imperialists
continue their crusade against them, they
have to have the COMECON for purposes
of economic co-operation. And in this
Bratislava communique, the Communist
Party of Czechoslovakia agrees with the
Communist Parties of the other five countries
that in so far as their membership
of the Warsaw Pact is concerned, in so far
as their membership of the COMECON is
concerned, they have to be strengthened and
fortified because the danger from the im-

perialist side is always there.
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If I could see some point in Shri Dwivedy’s
Resolution which intended to stress India’s
concern for freedom and extension of the
frontiers of freedom, I would have under-
stood it. But there is a motivation behind it;
there is the venomous idea of attacking the
socialist system, particularly the Soviet
Union. But there is the socialist system with
the Soviet Union naturally at its head and,
therefore, all this kind of verbal pyro-tech-
nics would not lead them anywhere. Un-
fortunately, the Bratislava conference has
taken the edge off the attack which he and his
like have planned and I am sure after the
Bratislava conference, this Resolution is a
scrap of paper which will be thrown aside
by this House.

SHRI M. L. SONDHI (New Delhi):
1 would, in the national interest, appeal to
Prof. Mukerjee not, as it used to happen,
always smell a plot in every discussion.
There are many of us in India—I think the
tradition comes down to us from the time
of Rabindranath Tagore—who have on a
national basis taken interest in Czechos-
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lovakia. May I invite him to give it a

national focus ?

Czechoslovakia had national awakening,
what they call Norodny Protusein in the
19th century, parallel to the Indian. They
have an earlier past, the Hussite past of the
14th and 15th centuries which bears parallel
to many resurgent movements in India.
The thought of that period the movement of
the unity of Czech Brethren, produced a
person almost in anticipation of Mahatma
Gandhi, chelcicy and later, a humanist
called Comenique, in anticipation of Ra-
bindranath Tagore. But unfortunately, tra-
gedy sometimes comes to a nation. The
Czechoslovak people have suffered too many
pragedies. There was the famous or in-
famous Bila Hora, the ‘White Mountain’,
which brought slavery to the Czech people.
But in spite of the loss of their freedom, we
know now the Czech people kept up their
spirit of freedom even at that time.
We know about the break-up of the Astro-
Hungarian Empire, the advent of pan-
Slavist ideas and the resurgence in Europe
at the time of the first world war which had
shaken up Europe.

Therefore, 1 would say that when we look

-at Czechoslovakia, let us look at it with clear

eyes.

Mention has been made of Masaryk.
Yes, I would say that Masaryk is not a coun-
ter-revolutionary as some of our friends say
sometimes. I am glad that in Yugoslavia
and Czechoslovakia a reassessment is
coming, and it will also come in Russia I
am sure. What Masaryth protested against
was scholasticism, always trying to be dog-
matic. And there are several Marxis
thinkers today in the Marxist tradition who
also want progress of human thought. But
for Czechoslovakia we cannot forget that
Hitlerism descended upon that country in
a brutal manner, The Sudetan Germans were
exploited for that purpose. Then came
Munich. Again, events moved towards the
second world war. Czechoslovakia was
liberated by the Russians, I admit it, but
what do they say in Prague today ? They
say: “The Russians liberated us in 1945,
we shall liberate them in 1968.” What
they mean by that liberation in the field of
ideas.
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The Czech people are actually Rusophile
pro-Russian, they have never been anti-
Russian, and I think the Communist Party
of Czechoslovakia has also a certain his-
tory. Intellectuals have played a role in
that country, trade unions have played a role,
agrarian interests have also been represented
in a particular ideological manner. I am
sure Mr. Dange will bear me out, he used to
come to Czechoslovakia, he knew many of
these people who are leading this revolt, T
would challenge him to say that Dubcek
is a counter-revolutionary, he cannot say
that I know that. Therefore, I am referring
to the new ideological imperatives which
we in India should understand.

Some friends accuse the Czechs, they say
that the National Front is composed of
right elements, it is against the leading role
of the communist party, that Leninist prin-
cipl:s are not adopted in th - preste f Czechos-
lovaki that there are revisionist and counter-
revolutionary cells, but 1 think that is because
we all think too much in the ¢ .ld war man-
ner, we all become apprehensive. The world
has moved away. There is a new Europe.
You, Sir, have been to Russia and Hungary.
May 1 suggest a visit to Czecholosvakia ?
You will see that the Czechoslovak people
believe in non-interference. They are not
slaves of the past, they are thinking of the
future. They have confidence, that con-
fidence cannot come out of a counter-re-
volutionary spirit. They have in mind the
the future development of the society
and the individual. They want friendship
with Russia on equal terms, and whether we
like it or not, Prague today has an enhanced
importance. It is the meeting point of a new
Europe, and it would be a rather sad day
for India to ignore the importance which
Prague has today., Therefore, the Russians
should be well advised to understand the
whole problem in a new light. Our Foreign
Office and our publicits should use that in-

fluence.

And particalarly let us understand Slovak-
resurgence. Who are the Slovaks ?
They had great leaders in the past. I
recall to my mind Ludovit star, the man who
talked in terms of the great resurgence of
the Slave people the far greater manner than
the Russians or Soviet leaders do today. He
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did it, and it is that out!ook which is coming
out in Bratislava. There is a ferment from
below. There was leader called Clementis.
He was one of the famous Foreign Ministers
of the Slovaks in Czechoslovakia. He was
executed by the Stalinists. Today the
students in Bratislava Faculty have asked
that Clementis should be declared a national
hero. That is the mood of the country.
Hasak and Novomesky who escaped death
at ‘that time, Mr. Dange knows them also,
have come out today, they will not be heid
back. Itis a tremendous onward resurgence
of the Slovaks. They want mutuality of
cultural interests with other slave and with
the Czecks, they want a genuine sort of
fiderclism  and  rehabilitation of those
people who suffered th: crimes of Stalin.
Therefore, let us look at Czechoslovakia
with a new outlook.

Something was said about planning and
socialism and questions of socialism. In
Czechoslovakia 1 have myself heard this
said that they are not only opposed to the
cult of personality, but they are also opposed
to the cult of the plan. This was said by the
young leading communist theoretician
Rodoslav Selucky. He said that there
were certain defects of excessive centrali-
sation and mere fulfilment of growth targets
will not help because that often means that
the managers conceal the resources in their
sectors and a narrow competitive spirit
develops, and development problems are
ignored. In the case of Czechoslovakia led
no doubt to an emphasis and concentration
on the exp .rt of heavy metal pro.ducts.
Today, the new economists, many of them
are Marxists with years of training in Mar-
xism and Leninism behind them, are look-
ing at the world with reality and they say
that Czechoslovakia can develop also it
traditional industries of glass, porcelain
and ceremics, and that it is in the interest
of balanced growth that home indust ies
which can utilise equipment available
there should be encouraged. I am aware
of the fact that impressive technical develop-
ment has taken place in Czechoslovakia.
In the Bohemion steel works, four million
tons of steel are produced; in the Slovak
works another four million tons of steel
and 2-5 millions of re-roiled steel are pro-
duced. ] applaud these achi and
do not underrate them. But it is a country
which today wants national integration on
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the basis of a modern economic outlook.
The Slovaks and the Czechs want to come
together on a new basis. They are thinking
of this National Front and if I were to quote
Rude Pravo their party journal, “The first
thing to be done is to return confidence to
the people.” That is the note. We also went
to Srinagar to talk about national integra-
tion. I think we can learn from the Czechs
and the Slovaks, how they are developing
this national front as a political programme.
There is impatience. I do not hesitate to
welcome the Bratislava developments.
T am also aware which Prof. Mukerjee
should concede us—that all is not well in
Moscow and there also there are different
factions and different points of view and it
would be unfair to the Soviets to think that
they are all of one mind. There is debate
and discussion. The purpose of our debate
and discussion should be to influence them
constructively and welcome the new
development. Sometimes we in India may
not welcome a new development.
At that time we do not mind other
people telling us to go to a new direction. It
is always difficult to think of mew things.
New things always irritate you. In Cze-
choslovakia the Czchs and the Slovaks are
bringing the 21st century nearer to us.
It is a new development, a new
Europe, a FEurope by and large
free of war and tension. That is why
they seek to regulate the relationship
of the party and the state apparatus. That
is something which I think we should also
welcome why should the Congress Party
burden itself with every single administrative
problem—or for that matter, any other
party in power ? There should be differ-
ent roles for parties, different roles for the
state apparatus. This was the polemic
between Konstantinor and Cestimir Cis-
ar and the latter affirmed that party is
subordinate to society. I had the oppor-
tunity of knowing some of these people
during my stay there. I am convinced they
know their problems best. I have no hesi-
tation in saying that the Czechs and the
Slovaks are realists; they have been; they
are a npation united today. Dubcek
is the symbol of the future. This
onward momentum cannot be stopped by
anybody. I am not saying that it goes against
anybody. But I should naturally like that
in India we should put our heart and soul
and almost associate ourselves with the new
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stirrings in Brotislava and in Prague. 1
shall quote one small sentence of Dubcek
which I think should be hung as the motto
by all the political parties. In his television
interview on July 18, he says: “If the party
wants to carry out its policy, it cannot re-
place the masses; it cannot replace the peo-
ple; but it must replace the leadership and
this leadership must replace the methods of
policy by such that would really comply with
the interests and the desires of the nations
of the Czechoslovakia Socialist fatherland,
of this republic.” Why am I pleading for
a pational understanding ? Because, we
forgef that India has moulded the mind

of Czechoslovakia. I shall quote a person
who published the works of Gurudev Ra-
bindranath Tagore in Czechoslovakia even
before freedom came to that country. Hi

name was J. Snmajdr. He said that Gitan-
jali and Sadhana were a great consolation to
the €zechoslovak soldiers who were forced to
fight against their will during the First world
War, on behalf of the Austro-Hungarian
empire. He said that every departure of
Czechs and Slovak soldiers to the battle
front would be accompanied by a rise in the
sale of Tagore’s Gitanjali and Sadhana.
May I finally say that Gurudev himself
visited Prague and he gavea lecture on
June 18, 1921 at the Charles University in
Prague, His theme was: folk religion of
India. It is that aspect which the Czechos-
lovakia like, not the ritualist religions of
India. Gurudev also gave a lecture at the
then German University in Prague on the
integrative role of universities and intellec-
tuals, and held out the example of the anci-
ent Indian Gurukula. What happened when
Czechoslovakia was threatened by the
German hordes at the time of Munich.
Karel Capek a great poet and literateur of
Czechoslovakia broadcast a radio message
to Gurudev Tagore and addressed him some-
what in the following words: Oh, great
sage of the east, repository of wisdom in the
east will you not come to our help when snow
is falling on our door steps and dark cloud
of war threaten us ? Tagore immediately
asked his son to rush to the telegraph offices
and telegraph a message of sympathy to
Czechoslovakia. Later on he wrote a poem
but this is not the occasion to quote that
poem. I would say that today in our poli-
tical avenuse we must learn from the Cze-
choslovak people, with whom we are bound
by historical and cultural ties.
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I regret the Ministry of External Affairs
is not always mindful of our close relation-
ship with Czechoslovakia and other coun-
tries of Eastern Europe which for them
are sometimes the terra incognite beyond
the Suez Canal; they regard them as
vilayat, as all shades of England, or some-
thing like that. Therefore, what we need
is the specific knowledge, the historical
knowledge, and a knowledge in which
ultimately there is reconciliation of the
national aspirations, the national past and a
great future of humam unity which awaits
mankind ahead of us.

17-41 Hrs.

HALF-AN-HOUR DISCUSSION

InDIAN GooDs AND EqQuiPMENT HELD BY
PAKISTAN

W weewm e (e wel):
AT AGRY, § AT FY AWAT A Fgal
argar g 5 1947 AF T 1965 TF
W 1 Nfq arfeeae & a1 @
2 gl a® ¥ A W R
1965 ¥ GrfFea™ ¥ gWIT 101 I3
To FT AWM  qHIT AT gH & FJaw
27 FUS To FT AW 9 F1 TFT |
Y WEEq ¥ AU AT A qg & 6
9 QI A KT S gRefeam $T
F AT WIS T FUT To FT AT =
foar ot @srg feamar T & @
& ®rie ITA ST W A ol fFATE AR
ATT &, g9 ¥ I8 f 39 # faar g,
FR @ & T gIR fanfeT sifew
¥ wfafafe faoarnfadt § srsinawa
oY forar N &gt For g 383 foro SR
W F41, Fr fergeam ¥ € I A
T AEE TR RfT I F g FAr AT
fr fergeam &k ofveama it & @erf
gs @t 9| Y g wHA F AT g ?
L FT AT AT I 741 Ry Fi A
A ) a1 farnf@ Fiew F 4
TE Y 39 & fag IEN AT ATCATE A ?

AUGUST 14, 1968

held by Pakistan
(HAH. Dis.)

Tl i 7 fr qee g §
NI FHTES | NI TIIFIACH
g #1 81T 7T, fow & I ag w30 8
fa:
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“The Prime Minister of India and
the President of Pakistan have agreed that
all armed. personnel of the two countries
shall be withdrawn not later than 25th
February, 1966 to the _positions they held
prior to the Sth August, 1965, and both
sides will observe the ceasefire terms and the

FE O a1 AIFFETE A A AT
IS qTOFR qAAE TH ST T 0
qrfea 9 F1 Tl qaMan | 99 T
T q3rE AT aF F AT A9 AW
Q TR S ag ¥ =y s
I qF Q9 TT6 § IS A g, A
RNEFAT | T AZ WA AT @
qiffea™ oW T I W g, AT
TTh A CFACHT FTATS T T 3, qa F
AAAT Al ARRA ¥ O §A qG
q8aT J1gaT § ¥ o9 areEs odEe
g 9@ 99 qF arfeam A g
Ffewwr Y g 7 o, a1 g A,
AR AT Ty Ie F Ao 7Y g2 | ?
T W arfeear 7 A € faar,
AT ST gL W 4 I FT N WA q@
& o, IfF o wQE s A
A T AMQ ET AT | AIG A Iq A0 B
e 7Y 1 for arfaeare ot Y g
T A T TF AT TN B
e AT sfear & & &
F A AT IWF AT A IR QU AT
fear #T AT fFea SS9 F1 A= G
2 T W FY I FY INAT G ATAT G
w@r &1 7 A & fF qwew Qe
e fear o, S @ R s
i 39 I FT CITACH FHAT AT
Y=o | § S wgan g fF e
faagrer w4 fo, 9@ o ATE FTETE
o T gh ?
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dradt arx g & f ofeem amm
a9 3 & AN AT TRATT Y 7T
w3 am ¥ 39 A ALK gfre
Jrow FT | A qrfeeard A g F7
QTR 198 A a1 a9 a9 3 fraar
| 97 FT gfaereTet awm w3 fear
SRt T faar ? #ar arq A arfeea
Faga@ A A f? T I s
19 T =g A, 99 F AT sy
£ fF s Mg ¥ 77 R FTEE N
Y, TT & T AT FY 77 19 fgar a1 ?

I e gg fF agr 9T g A
AL F TR F0T § ot arfrarT ¥ §
af fgrgeam & A g1 o F
g1 99 TR F MR e FW T@Y
AT T, §F & 919 I AT F T
FTE AT LT T & T T g LA A
affer@t @ fggem § ARQ
I A9 FT W & 37§ A
qifeea™ w3l ?

T Y AT 7 Fg W E 99 A faw
AT s 7 7 T @w 716 d<
g amear g7 g ¥ faodt woad &
fialt G ST FTAT eT g A
w7 5 arfeeam § g0 woEAY & JEt
AT 3T | 37 g0 Y AT T MG
fe At arfeardt dwee & 9T ¥ W
Fgt #gt § I I A g0 A A foey
FTF FAT AR FAT AT |

TF T @ A 7 o 5 fafew
I FFIAT J oy FY G347 Fiver AiF
Fo g g fafew vt Fwadter
Fag AT 7 qeaT Aga g fr oA ¥
faraar dar fre 7 SR F4T IR 9
T FHeEE d waa § qwEr A
w1 few F00 AT T F AR A, TR
F IR A TFFEAT AT AT FAT AR
F I axg v Afg e 7 o g
£PR a FaT o @Y ?

SRAVANA 23, 1890 (SAKA)

held by Pakistan
(H.AH. Dis.)

ot Wt S (awk ) o
I WERY, TH AN O [qoA T
93T § O qg9 ¢S fY 9 gw Awiy A
faReft ar g & F0S st & AR F
T A A | T OF GAT W FE
F grm a1 fF sden §a
39 I &1 ISAT JMAT AIfgT 408 a9
L A §W ¥ TG &Y a7 1 F -
IS B F IFT P A A AW 7@
FHTRT QFFEIT & 919 937 & T H! A9
I FT I1T FY AT TR )
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qd Wt AEIRT ¥ OF q@ A A
FC § 38 98 2 ag v o g
AeFRFFR e ¢ fegam
¥ g4 O AR § T} a8 BR-Ae
FERT AT G AT AR AT g, et
FTHTA 3T TIRFET & g9 | 997 &, 3K
¥ oY aga AT AT § FNF AR FE
T #3w T o1 @ Fm gt aw
FAT IA FT A AJT ATE & A1C |
§ q@RATE PN g e s aw
ag qrfeaTT & g qTT W wav grfes
A& FT AFAY § T IF W § FH JAT
got ¥ 37 fegem ¥ awfl &,
fam % gwofq agi X E, e A FT I
40 ?

qrg & qgT T NS W Tw@Ar
2 fom qug aifdo gom a1 99 & qgn
ez {EE @ 7 S 9 FO
# X § qU TSt A aifrear ST ST
FEATT A @Y 9, TR T q@
FHEATA & A7 AEEG AT, IR
qrees WY qifeds & 9 @@ar
¥ ae WY fegem 9w wifafaat #t
ST T FT FH AT A G T
I I AT AW Y sife faama
¥ AT F A AT TG T
T} & Sfraw 9 @A 1947
F ¥ arferel §iesdt ¥ faar § Fagiv
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oo [T wRARI)

aIfeaTa a9 ¥ qgd agt g aifafeat
H A1 s St arfafeat deaw &
T4 § 99 F 9T 3 A 9 a1 A
T EFI ST R A LR
AR ¥ T a F7 WY gomEn e
g 5 OF qura it #1 faw 1 edii|
qrferefter sTor A ST E & A Y AW
AT Q& HCITF TG A1C &, 57 aF
™ A9 F A1 R AE 6w
qT Y FAANT TG FQT qq I I
ARt A arzEAT AT Floargdi #} g
F & fro qar 35 ?

st st Maw (46E) aT
frgmm T s g g @@ & @
fergeama it fraa 77 @ & 5 o
F gra SEF G gEeE FEH @ |
T Ay arrdl A FAA @A ¥ 9T
AR ¥ FE a qq WY |@mar § R
famd @ affem &1 & §1 &
FAY @ IFFT THT FLQ qOF Arar @)
3T a7 R | T gFWE WA T
2 fv freY oY i ax 99F a9 R
(e F TTEFT TN @1 4N AT
a7 gra faet 7 forama %1 a1 @ o
FT WNF &, BI@ AE AT | T
TR {7 WA gant @ 6 ag fegmm
FaR A ag @ § 5 fagem
qrfeea #7 3w AR UF § AR T
SHFTHT qF fgrgeara arfear & $3ar
a1 R, fergeama %1 fvaa arfee &
TR A " TG &, fargeam wiewm &
FIC AT FA FT faER <@ 2,
IEH g FT faE w@ar g1 -
foream ¥ $5iSe ¥ g7 fardt & @
Wt g 7% fad ofeana SO g
FIT Y T T & AT AT TR
Ty AR ot FE aEmEr 1 F o
argan § fF ag o aoEt W aF R
FATR T T AR T Y A1E Farer A

AUGUST 14, 1968
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F fag dae & a1 Y ) ; ofee
& gfx % = a7 aren Afs T@IF
fou Tvam aw dOv & @ AdY g0
fog a=r w3 #1 wifewam 7 foey
TZ F AT 99T A1 AR o F W A
9T AT AR FEAT FA & AU
AT ofem & 3w W &0
I F & AT A @ |
F1E AT 9 @ A7 79 9T IS FE
frame fear & 7 sFe ag g W #Y
A ¥ fog Fam Ay & oY 7 e Y
TR It 9, fell gEe aowt @ 3
FH F qfT F T, T 9 9T 9"
T 7 faa e @ ot s femn
T fmaE I T e d
SITAT FTEAT§ |

ot WETE vy S (W)
AR T @ qTE AR, A TV
fer g amg g * W=l ¥ @ww
Iy AERY A faaw a9 ar fE
ST AT T FT AT B A FLAT & AT
/Y I FR SR IR} A ARRT
AT X | TS IS gAL RN B A
FA FT AR TG A FT w4 @
S | ‘

MR SPEAKER : I do not know who
has said that. That is wrong. This is

the procedure. If somebody follows a
different procedure, it is wrong.

Tfoea Harwa § 29 w6t (S qgvwe
TEH FRA(() < T A o5 ofr T AT
9T FTH IR F ATT TIT T2F FT 47
T qa fafaeeT g 7 9% ga=t &
saTe faw 41 e IR A A% A
T FE & faarr mF 5 S I
fafredt § qenfeasT A w1 4 97 wAEH
F 9 38 #R Tl F1 W G
& ot 1 e gy gt 3 21
I Fg1 § 5 I gk ofeem &
Y Y ATeTE g AR PRA T
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¥ faafas & g w0 £ 47 | 37 w@Al
&7 qreew suiar ax fedw fafedy @
M e T 3 g

qAAT qeEg # 1 A2 gRm i fergeam
aifFem & di9 99 I gE 47 39 I}
forat ot qroet ar foet s ST
fergrnfadt N aifeea@ & 41 @&t
qrfeear 3 srea FX faan av @17 faa
sroER ofrenfe @ fggemm 7
Y SERT guT e FX forar wT) @
I §a7 giar ¢ fF A gt 9 sy
et femgearfaal #Y ot s 7@t T
9 W9 arfeearfaal #4911 TaRr
7 ¥ Y aorg 7g & 6 fergeafat &1
FTOET TG SATET 4T |

=} FAT AT A : Y g FATH AN
98T 1 ¥ A E FAS AT I
g1

| FTHT WE A : A G
F1 AT & P g a<E ¥ B T T
T 7€ g AT | IR &Y fRar A
I TB W qT ARG T FT TS, TR
wE IET gHA TAHY AT9ET FIR e o
IEF AR AAER AT gAT AR AG
T I9ATT F g ga 6 femgeam ok
qffea™ F AT qTEAET A gl |
78 TR 9T g TIfFET 9% QI
& W I A gey e i foad
ST T ATE § I & I F ag
fFr smo g oA wwrd feEm
F forg, sroet g=ard feam % faq aga
|1 TifFea FT S A Fo OFAT AT
I+ e frar—

oft WAt W A T A TR
#T )

o qEEE TS A I ARE

fr mifeea A it SF AFES § IS
o far) I A g E B Em

SRAVANA 23, 1890 (SAKA)
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St T T AT AT ot AT & AR
N 27 FAT & F)T 5T & §7 T gH
9T 7 A foear s & AT
a7 94 Y £ fF gary o nw aa
& TR FT AT A0 GIEAT & AKX A
ol 39 AT 919 TQT AT FL IR § |
W qIfFe T TA a9 AU &1
T garT & At wew safe fr gy oF
foaer #Fmaw #T &1 T gW IAHT
TI9El FT JgHET FUT At I 9 A
T TFATH B AT g1 7 & gy
fergearfaai #1 S wrodte wifEea &
TEY § ITFT Y T TEHHET FL | FREH
zq fFew Y 12 a9 1 5 3787 It
F1 a9 & @Y 77 qAAT qE 9 AT
& fou qare & fF 3 1 oF o ¥ I
FY A EER Tt 7 g e
wrEat #1 a7 997 8, S9a A9

37

O g I fRar & fF ammas
TEE F A% W g & q47 @
TR YA | T gH AT T q2, T2
T qrirg F1 uF fgmr &1 SE A AR
T FY TET TEI & |

IR ag oY Fgr & f5 arfeeas A
qTIER THIHE FT g F faar @ 9}
ZH o TR g FT I e | g
% gar Afg 71 aF & A
Tt F & 0% TRT T & 70 TQ
¥ qra G, FER A | g3 g
39 T FT $qAT HAT o qTuE TH-
e F AT FIFASFARE |

A AT qifeeT & a7 O FH FQ
§ o fom A oy W IR & I
s & o e fr X
& qRFETT #Y TIH A ATHHT AT T
wiw it #t foaaer sy gt
TR 47 SR e fRar o St
i qetferat ff a1 v 9 ot feife



2415  Indian Goods elc.

[ oft sy et et
€ a9 F1 I fFwr A F @ w

TR FAR FRAE F T qeE
1

b

e

= ¥ A M@ : FHLC FTTAG
fear o wr &1 47 Y gEw § A
fFar 5ot A faar o w@r 0 69
qoT & i arfereart it agt ax e
# & anefy ofY a1 T STy ATl WA 7

T &Y ATET F1E A AT T A
qfFEA AR I f1 dTaw fwar
frrifedy sefew § st qregemdt
qag oo S R EE ) §
s =g § e S feaw R
e § sk e A gan & 7

el o §7 oI F IR F 74
& | I AT w7 <@ & o ww A g
ag T, A FG | F A AT §
6 SoT R AT AT

W AT T F1 FFT R FEA
RESICECEICE ) il

=t AEFRT TR FAY : WA G
I FF § FH AT AR | TG qHAY
£ 5 3 & drac § fa=gi gar fg
g\ oF faege I ARG FT @
2 g 97 U & AR A A W
AT OB § HT IAHT W G TR |
STHIAA FIE 9 W F T §, RS
FE o W o g dRe dEw

1§ felt frem & @ TR
FTH A8 F¥ § | At s A 99
G F TAS T O R F qwa
s foFar | guTa TR A @ R oaw
T FE FEA FI | I 6 T
AT FIE T THR A AN T AT
oY A T HYE QAT WA AGT R |

AUGUST 14, 1968
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A AF FRAAT N A AT
fr afeeae #9QTA Fi@ 2 SmET
FT T I FTIATIFTEAT] | IO R
FYE WA GHAT T gATY | AHAAT MR-
TR EAF A ISAT AT E | SHY
T AT AR QA 1 TR TF @
AT &, a1 AT TG ErAY § Y AAATT
g ¥ ag ¥ 9 § | AfER
R Ig IR FI IFR! FHAT B
AT AF, AW AT AT FR G
&9 3 a9 A A 1 YA & A Fgr AT
& fr arve= oitde Y ot A g A
F=ar a<g & fawr @ & Sfew afeam
Y T ¥ Fefreadr A F1E v@AT &
AT T &, TG ST T TG FT
T &, AR A A F Q@G| I
fammr &, I I 7 a8 qTa A€ A
2 f oIt aF qraes QErE 7 dreqs
g so9 fafe 1 g 7w § Ifew
qfFET AEY AT € | BN A T FIH
IW T9w W wfaw 7@ § AfE
™ TF Fq W AWM AT B
Hifow 78 F@TE—

=t ®AT AN Y@ ®F qA AT
e g ?

=Y AEFAT MET P : T A JqF
wanfed FaT A €, e ¥
qE W & AT F4, TAH § 47 IJAX
2 gFar § 1| AfFT agt T gy a1
FTACAF 8, TR T FO! A@ X
gAY €1 Ay Fg T g F =
aifeaTa 1 F/a1 /i@ A/ |

Y FEAET ¥ gy & 6 9w g
qTE FgT TT AT & FT AT GHIR W g
afefpde T 9 49, e afefpde
TG I Y A AW FT FHAE F
@ & & Q1 FT T W T |
o Y 72 & Fr o 3 997 N TR
Tl @ T IaE A WHEY TR FA
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faar AT v & A S ot
AR Foof | ATE qg AT W19 & 1
T A ATAIIRL § T AAT-HAT &, FT
I 7S F AW &1 OF FeSaT
A I9ET & qre § A gE Q) Feeifen
T STE & 9T

g aF FATS TIUE FT aeAF &,
I8 & fau senfear fam s #A
g1 gt aF ufer el FT areds
2, g e W e @ g B
9g TR 49 FT 39 AL &1 FHE
foam s, f Y saRe arfEEE |7
WL

Indian Goods etc.

18 HRrs.

A AN SRR L A AR,
¥ gaE a8 9 a1 5 9w SR
F IT FL AGT F TN F THHA T A
fFTond | dT g A AT FaT aw
T 99 9T GAAT T8 ghT &, aF
TH G ST @R F1 oAt ey
¥ 49T 3, I A9AT 9T qGT B g HT
g § AN § #R 99 W qH
T TG § $1§ T &Y I, a7 qGH
aifeaTe § 9g 99T agd #1 AfEx
I IR FT J9 aniat & gfq v
FEFAT |

ft FEER WHY FRA . AHAT T
g g e g fFogwan
qIfFTe ¥ 91 FT T1RA §, A
qIfFEIT AT FT & (T A T
o=y ¥ fau daad &

SHRI S. KANDAPPAN (Mettur): He
is making a suggestion.

M.R. SPEAKER: The hon. Member is
making a sugge.tion.

SHRI MOHD. SHAFI QURESHI: It is
again the question of dislocating the
whole system of holding the enemy property

M39LSS/68—GIPF.
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under the law. We are holding this property

on behalf of the enemies and Pakistan is

also holding the similar property there.

Under the law, till the final settlement. . . .

MR. SPEAKER: You say it cannot be
done, if that is so.

SHRI MOHD. SHAFI QURESHI: It
cannot be done.

SHRI KANWAR LAL GUPTA: Can
you make him understand ? You can help
us.

There must be some agency to make him
understand.

SHRI MOHD. SHAFI QURESHI: I
refuse to understand from the agency
which makes the hon. Member understand.

Like the mover of the discussion who has
been just going quite wide of the mark as
he has been talking about Haji Pir, Chhamb-
Jaurian and Lahore sector and about
Pakistan goods and the Tashkent Agreement,
the hon. Member, Shri Goel, has been telling
about Ayub Khan's book, quoting the
speeches that India is No. 1 enemy of
Pakistan. How am I concerned with that?

FEGT FT FG qAGE | IR
e foet | 5@ &1 @ 7.2 g
qiffea # sfagg F1 qAaAT §
T I9 F WU I FoO! qIG HAJ
€1 AR AR gw fe W ETy
q 7§ 1 FfeT g Mo .aga
E 98d #E feqg 9@ FX W
& g | gEha 7 39 frer A 8
fFad @t &1 97 w9 EF F g
FTE FIT IIT T, qY §H ST FI I FT
HAFTEAT F3T; g Rt & s Ag
MR. SPEAKER: Now, the House stands

adjourned to meet again at 11 A.M. on
Monday, the 19th August, 1968.

1803 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Monday, August 19, 1968/
Sravana 28, 1890 (Saka)
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